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LOK SABHA DEBATES

LOK SABHA

Tuesday, August 2, 2005/Sravana 11, 1927 (Saka)
The Lok Sabha met at Eleven of the Clock

(Ma. Seeaxen in the Chair

[English]

.(Interruptions)

MR. SPEAKER : Hon. Members, please take your
seats.
(Interruptions)

MR. SPEAKER : There is a time for everything. Please
sit down.
(Interruptions)

OBITUARY REFERENCE

[English]

MR. SPEAKER : Hon. Members, | have to inform the
House with deep sadness, about the passing away of His
Majesty King Fahd Bin Abdul Aziz Al Saud of Saudi Arabia.
In the passing away of His Majesty King Fahd, the Kingdom
of Saudi Arabia has lost a leader and the world an elder
statesman. The achievements of the Kingdom of Saudi
Arabia under his leadership stand testimony to his vision.

india has maintained close and friendly relations with
Saudi Arabla under the leadership of King Fahd. These
bonds have been especially strengthened by the presence
of the large expatriate Indian community which has found
a home in the Kingdom of Saudi Arabia.

The House joins the ruling family of Saudi Arabia, the
leadership and the people of the Kingdom of Saudi Arabia
in mourning the irreplaceable loss in the death of King
Fahd.

The House may now stand Iin silence for a short while
as a mark of respect to the memory of the departed.

11.01 hrs.

The Members then stood in sllence
for a short white.

[English]

MR. SPEAKER : Before | come to the Question Hour,
| want to give a notice. In future, if this thing happens, the
celiphone instrument would be impounded.

(Interruptions)

SHRI KINJARAPU YERRANNAIDU (Srikakulam) :
Mr. Speaker, Sir, have given a notice. . . .(/nterrup-
tions)

MR. SPEAKER : This is not the time. You are a very
experienced Member.

(Interruptions)

MR. SPEAKER : There is no question of allowing you
now.
-(Interruptions)

MR. SPEAKER : Nothing would be recorded.
(Interruptions)*

MR. SPEAKER : | would not aliow this.

(Interruptions)
[Translation]

SHRI RAJARAM PAL (Bithaur) : Mr. Speaker, Sir, | have
given a notice. . . .(Interruptions)

[English]
MR. SPEAKER : Mr. Pal, please take your seat.
(Interruptions)

MR. SPEAKER : Hon. Members, please sit
down. When | am on my legs, you have to take your
seats.

(Interruptions)

[Transiation]

SHRI RAMDAS ATHAWALE (Pandharpur) : Mr. Speaker,
Sir, the lives of the people in Maharashtra have become
disturbed. . . .(Interruptions)

*Not recorded.
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[English]
MR. SPEAKER : Mr. Athawale, everybody is concerned
about Maharashtra. You have no monopoly.

(Interruptions)

SHRI KINJARAPU YERRANNAIDU : Sir, would you
please allow. me during ‘Zero Hour'?

MR. SPEAKER : No promises now. This is not the time
for making promises,

(Interruptions)

MR. SPEAKER : Mr. Kushwaha, please put your
Question. Otherwise, | would go to the next Question.

(Interruptions)

MR. SPEAKER : Mr. Kushwaha, have you put your
Question?
(Interruptions)

MR. SPEAKER: Mr. Pal, you should behave more
responsibly.
(Interruptions)
11.04 hrs.

ORAL ANSWERS TO QUESTIONS
[English]

MR. SPEAKER : Shri Narendra Kumar Kushwaha, Q.
No. 121.

[Translation]

Expansion of NCR
+
*121. SHRIi NARENDRA KUMAR KUSHAWAHA :
SHRI GURUDAS DASGUPTA :

Will the Minister of URBAN DEVELOPMENT be
pleased to state :

(a) whether Master Plan-2021 has been sanctioned
by the Union Govemment for expanding the National

Capital Region;

(b) if so, the details thereof and present extent of
the NCR;
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(c) the- details regarding the area of the respective
States which are proposed to be included in the proposed
plan;

(d) the number of distriots of various States which
are likely to benefit in terms of trade and commerce on
their inclusion in the NCR region;

(e) the steps proposed to be taken to provide
infrastructural facilities like roads, water, etc. in the region;
and

) thoﬁmebywhichpmpouddovolopmomwotk
is likely to be started in the area falling under extended

NCR region and their compietion target?
[English]

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) to (f) A Statement is laid on the Table
of the Sabha.

Statement

(a) and (b) The Regional Plan-2021 for development
of the National Capital Region (NCR) has been approved

by the NCR Planning Board on 9,7.2005 for notification.

The Regional Plan-2021 caters to a total area of 33,578
sq. kms. in the National Capital Region.

(c) and (d) The National Capital Region includes the
entire National Capital Territory of Delhi having 1483 sq.
kms. of area, 13,413 8q. kms. in Haryana sub-region
comprising of 8 districts namely Faridabad, Gurgaon,
Rohtak, Sbnepat, Rewari, Jhajjar, Mewat and Panipat,
10,853 8q. kms. in Uttar Pradesh sub-region comprising
of 5 districts namely, Meerut, Ghaziabad, Gautam Buddha
Nagar, Bulandshahar and Baghpat and 7,829 sq. kms.
in Rajasthan sub-region comprising ot Alwar District. In
the Rajasthan sub-region, an area of 3,336 sq. kms.
pertaining to remaining part of the Alwar district which was
originally not a part of the National Capital Region, has
been included in the NCR vide Notification dated
23.8.2004.

(e) and (f) The Regional Plan-2021 focuses on
development of infrastructure facilities in the Region such



] Oral Answers

as roads, water supply, sewerage, drainage, solid waste
management, power, etc. for overall development of the
Region. It also provides for preparation of functional plans
relating to various sectors such as transportation, water,
power, etc. To faciliitate the Implementation of Infrastructure
projects In the National Capital Region, the NCR Planning
Board provides loans upto 75% of the estimated cost of
the project at reasonable rates of Interest to the State
Governments/implementing agencies. These projects are
implemented by the concemed agencies of the respective
State Governments.

SHRI NARENDRA KUMAR KUSHAWAHA : Mr. Speaker,
8ir, through you, | would like to know from the hon. Minister
whether any foreign aid has been received for the
development of the National Capital region. If so, what is
the provision of foreign aid earmarked for the poor people
in the projects meant for the development of urban areas?
Whether any draft special schemes have been formulated
for making Delhi a World Class City under the Master
Plan? What provisions have been made for the upliftment
of the poor people under this scheme?

SHRI GHULAM NABI AZAD : Mr. Speaker, Sir, 8o far
as Part A of the hon. Member's question is concemed,
there arises no question of foreign aid in this regard. First
of all, | would like to tell the Hon'ble Member that the aim
of National Capital Region (NCR) is to shift the burden
of increasing population in Delhi as people throng to Dethi
for doing business and seeking education because uniike
other states there is no space available in Deihi. Delhi is
a city. Several cities can be carved out of a big state,
howovernouparatocﬂycanbecarﬂodo:nofacnyw
and this is the reason that during the past several years,
the population in Delhi has increased manifold due to
which there is a heavy load of traffic on the roads and
thers is a shortage of electricity and water here. Therefore,
in 1985, the then Prime Minister Shri Rajiv Gandhi had
brought a bill in consultation with the adjoining states~U.P.,
Rajasthan and Haryana with the aim of developing the
adjoining districts around Delhi in these three states and
making some of them attractive cities like Dehi so that
people can set up industries and aiso reside there.

SRAVANA 11, 1927 (SAKA)
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Taking into account this thing, the NCR has been
created and effort is being made by the Government and
the NCR board for the last twenty years to achieve this
target and in my opinion, there is no question of the rich
and the poor in this regard. Whenever a big city like Delhi
comes Into existence, there is a place for both the rich
and the poor people to live there. Whatever jobs are
created there, the poor people aiso get employment out
of them. When the big cities will be created in the NCR
region and economic activities will take place, theh
obviously, more and more avenues of employment can be
generated for the poor people.

SHRI NARENDRA KUMAR KUSHAWAHA : Do the
Govemment propose to utilize the Urban, Development
Fund for the development of other cities on the pattem of
National Capital Region? If so, the estimated amount of
total money to be spent on the scheme?

SHR!I GHULAM NABI AZAD : Mr. Speaker, Sir, the States
have a separate fund, however, so far as National Capital
Region(NCR) is eoncerned, the region has 3-4 States
about which | have already mentioned. The question of
State Capital does not arise in this case. About the
development of the areas identified in Uttar Pradesh, or
Haryana or Alwar district of Rajasthan.

[English]

In the year 2000-01, Rs. 159 crore have been
released; in the year 2001-02. Rs. 271.91 crore have been
released; in the year 2002-03, Rs. 110 crore have been
released; in the year 2003-04. Rs. 274 crore have been
released; and in the year 2004-05, Rs. 275.70 crore have
been released.

SHRI GURUDAS DASGUPTA : Sir, Master Plan for
Delhi was prepared earlier also in 1961, 1980 and 2001
and projections were made in those plans regarding the
influx of population, and influx of population had taken
place in accordance with the projections, but the DDA had
compietely failed to provide accommodation, particularly to
the poor and slum-dwetiers. In view of this experience of
the failure of DDA, what are the arrangements lion. Minister
proposes to make to tackie the baffiing problem of power,
transport, water, and also accommodation, and on top of
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everything, the problem of law and order because these
are the basic problems which have never been addressed
earlier? What additional steps does he propose to take in
this regard?

SHRI GHULAM NABI AZAD : Sir, these are very
pertinent questions. The hon. Member has rightly pointed
out about the implementation. He was talking about the
Plan 2000-2001. As | have said in the beginning only, the
idea behind this NCR was that Delhi should be
decongested and in the periphery, we should develop
some other States which can attract the population so that
there is decongestion. | would like to say that to a great
extent, we have achieved that. | would like to state here
that the implementation of the Regional Plan 2001 and

related plans, that is, sub-plans of the Board have

contributed to the decline in population growth of NCT
of Delhi. The growth of population in NCT of Delhi
has declined to 47.2 per cent in the decade of 1991-2001.
This is for the first time that it has happened since
Independence if we see the figures of every ten years.
In 1951-1961. the population of Delhi grew by 52.44 per
cent; in 1961-71. the growth was 52.93 per cent, that Is,
almost 53 per cent; in 1971-81, the growth rate was 53
per cent; in 1981-91, when this NCR came into vogue,
it came to 51 per cent; and in 1991-2001, the population
growth has come down to 47 per cent. So, it is almost
five per cent down. So, to a great extent, we are achieving
that.

Hon. Member has rightly put it that while on the one
side, we are trying to develop cities on the periphery
areas, what about power, electricity ‘and other related
things? So, | would like to tell for the benefit of the hon.
Member. . .

SHRI GURUDAS DASGUPTA : Also accommodation.

SHRI GHULAM NABI AZAD : Only last month, in the
month of July, we had a meeting of NCR where the Chief
Ministers and the Ministers of the five States were present.
The main objective of the NCR, as | have said, is to
develop areas included in the Region and to counter
magnet areas in such a manner that they become self-
sufficient centres of economic activity with adequate
infrastructure and facilities like education, ‘health care,
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power, trade, commerce and transport. This is what we
have discussed in the recent meeting.

As regards the transport, we have discussed the
regional transport network for which Delhi Metro linkages
to Gurgaon and Noida are being explored. Secondly, IRBT
- Integrated Rail-cum-Bus Transit System - is being
pursued for early implerentation. There s also a need
to promote free flow of public and private transport within
the Region, without any restriction.

Sir, so far as power is concerned, to ensure that there
is a balanced growth and availability of power in the
region, the NCR Planning Board in its last meeting, which
| said was held on 9th July. 2005, has approved
commissioning of a Study Group to examine the potential
and the roadmap to achieve a satisfactory level of power

. supply.

About the health, the health care infrastructure has
also to be developed within the citiesfowns of the Region
and it is also going to be an integral part of the
development activity.

So far as law and order is concerned. Sir, hon.
Member knows and sa does the House that ‘law and
order is a State subject, but we have been discussing it
from time to time with the hon. Chiet Ministers that they
need to enhance and upgrade the resources and the
manpower to meet the growing demand of law arid order
and secuﬂty in the region.

MR. SPEAKER : Next supplementary on this Question
to be asked by Shri Ananth Kumar. | do not think that many
supplementaries are needed on this particular Question
after such a long answer from the hon. Minister. Anyway,
net more than four hon. Members would be permitted to
put their supplementaries.

SHRI ANANTH KUMAR: Sir, in the written answer to
parts (e) and (f) of the Question, the hon. Minister has said
that :

*...It also provides for preparation of functional plans
relating to various sectors such as transportation...”

As regards transportation, the Delhi Metro has three-
phases. The Phase-lil visualises 262-km. Delhi Metro raii-
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network. | want to ask the hon. Minister through you about
the allocation made for it; about the plan of action for it;
and about the timeframe the hon. Minister visualises for
the completion of this 252-km. Delhi Metro network. Will
g reach the NCR areas also?

MR. SPEAKER : | do not know whether this issue
concems his Ministly or the Ministry of Railways.

SHRI GHULAM NABI AZAD : Are you asking about
Phase-| or Phase-li? -

SHRI ANANTH KUMAR : | am asking about Phase-
Il covering 252-kms.

[Translation]

SHRI GHULAM NABI AZAD : What to speak of the
Phase-lll, work on Phase-|| itself has not been started as

yet

SHRI ANANTH KUMAR : What is his vision with regard
to that?

[English]

MR. SPEAKER : | think that this issue pertains to the
Ministry of Railways.

SHRI GHULAM NABI AZAD : No, Sir, this issue comes
under my Mirstry, but the point is that Phase-I is going
to he completed in the month of March. After it is
completed, then we are going to take up the work for
Phase-Il. At the moment, we are in the process of making
preparations for Phase-ll. The Phase-li will also take five
years. How can you talk about the third-phase unless the
Phase-ll is compieted?

MR. SPEAKER : There is nothing wrong in looking and
planning ahead for the future.

(Interruptions)

SHRI ANANTH KUMAR : Sir, are the NCR areas going

to get connected with the Delhi Metro? This was my basic

question to the hon. Minister.

SHRI GHULAM NABI AZAD : Sir, | have already replied

in the supplementary put by Shri Gurudas Dasgupta that
as far as NCR areas like Gurgaon, NOIDA, etc. are
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concemed, we are in the process of consultation with the
State Governments.

MR. SPEAKER : In the future, a supplementary
questiont to a supplementary will not be allowed. The hon.
Ministers need not answer it without my permission.

SHRI ADHIR CHOWDHURY : Sir, in view of the
increasing congestion in the NCR, the Regianal Rapid
Transit System will play a very vital role to facilitate the
travel of commuters. What is the fate of this proposal in
the wake of the study made by RITES? Secondly, what is
the population density per sq. km. in Delhi? What was the
population density per sq. km. proposed in the NCR?

MR. SPEAKER : We are realizing it ourselves every
day.

SHRI GHULAM NABI AZAD : Sir, | do not have the
figures for the density at the moment. Bui | have already
mentioned in the beginning that our purpose is only to
decongest the NCR, and since 1985, we have achieved
it to a great extent. In the past 10 years, the growth has
come down by almost five per cent.

MR. SPEAKER: You have already answered this

issue.

SHRI GHULAM NABI! AZAD : In the bigger States,
there has been a growth in the upward direction, and here,
there is growth in the downward direction. It means that
we are heading towards the goal, which we wanted to
achieve.

MR. SPEAKER : The second point is more important.
Law and Order in Deibi

+
*122. SHRI MADAN LAL SHARMA :
SHRI CHANDRA MANI TRIPATHI :.

Will the Minister of HOME AFFAIRS be pleased to
state :

(a) whether the law and order situation in Delhi is
deteriorating in view of the recent spurt in crimes,
especially against women;
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(b) it so, the details of various crimes, especially
rape cases reported during the last one year and till date,
crime-wise, district-wise;

(c) the number of persons arrested in this regard
during the said period;

(d) whether any study has been conducted to find
out the reasons for spurt in crime in the capital;

(e) it so, the details in this regard; and’

() the steps taken/being taken by the Government
to check and improve law and order in the capital?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHIVRAJ V. PATIL) : (a) to (f) A
statement is laid on the Table of the House.

Statement
(a) No, Sir.

(b) and (c) District-wise and crime-head-wise figures
of crime reported in Delhi during 2004 and for the period
from- 1st January to 15th July, 2005 and the number of
persons arrested during the aforesaid period are given in
Annexure.

(d) and (e) Crime analysis is 3one by Delhi Police
from time to time. The factors responsibie for growth of
crime in Delhi include high rate of growth of population;
rapid urbanisation; unemployment; growth of jhuggi jhopri
clusters;, growing consumerism; econhomic disparity; etc.

(f) The steps taken by Delhi Police to check crime
and maintain law and order in Delhi include : (i) regular
analysis of trends of crimes; (ii) identification of yulnerable
areas for intensification of patrolling; (iii) regular surveil-

lance over the activities of desperate/active criminals; (iv) -

checking of guest houses, hotels -etc, .on a regular basis;
(v) introduction of the Complaints Monitaring and Tracking
System, (vi) interlinking of Computer Centres of Delhi
Police with those of the States of Uttar Pradesh, Rajasthan
and Haryana through Zonal Integrated Police Network for
sharing of data on crime and criminals, missing persons,
unidentified dead bodies and stolen/recoverad vehicles;
(vil) setting up of Computerized Finger Print Automation
Tracing System in Finger Print Bureau; etc.

AUGUST 2, 2005

to Questions 12

Annexure

Name of District : New Delhi

Crime Head 2004 2005 (upta 15th
July)
Cases Persons Cases Persons

Reported arrested Reported arrested

Dacoity 0 0 0 0
Murder 6 7 5 7
Attempt to Murder 15 25 8 18
Robbery 9 18 8 15
Riot 2 6 5 138
Rape 8 8 4 10
Kidnap for ransom 1 0 0 0
Snatching 40 59 24 22
Hurt 43 65 22 36
Burglary 79 41 24 13
Theft 1166 358 452 151
Other IPC 1282 1100 663 526
Total IPC 2651 1687 1215 936

Name of District : East

Crime Head 2004 2005 (upto 15th
' July)
) Cases Persons Cases Persons

Reported arrested Reported arrested

1 2 3 4 5
Dacolty 8 24 1 3
Murder 52 82 16 25
Attempt to Murder 39 90 22 33
Robbery 52 118 29 57
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1 2 3 4 5 Name of District : Central
Riot 6 28 3 27 Crime Head 2004 2005 (upto 15th
J
Rape 62 72 21 22 )
Cases Persons Cases Persons
Kidnap for ransom 3 5 1 2 Reported arrested Reported arrested
Snatching 118 141 95 105 Dacoity 1 7 1 9
Hurt 246 406 140 217 Murder 16 28 16 26
Burglary 137 19 17 58. Attempt to Murder 17 37 9 18
Theft 2275 1004 1186 512 Robbery 18 45 14 32
Other IPC 2533 2812 1290 1338 Riot s 47 1 7
Total IPC 5529 4898 2921 2399 Rape 27 80 12 %4
Name of District : North-East Kidnap for ransom 3 7 0 0
Crime 'Head 2004 2005 (upto 15th Snatching 23 40 13 19
. July) Hurt 112 175 91 158
Cases Persons Cases Persons
Burglary 84 66 38 19
Reported amested Reported arrested
. Theft 1324 510 595 239
Dacoity 4 23 3 18
Other IPC 1702 1850 926 1020
Murder 54 90 28 48
Total IPC 3335 2872 1716 1561
Attempt to Murder 69 176 27 64
RObefy 65 189 29 61 Name 0( District : North-West
Riot 4 26 3 45 Crime Head 2004 2005 (upto 15th
T sy
Rape 67 97 51 62 )
Cases Persons Cases Persons
Kidnap for ransom 4 10 4 6 Reported arrested Reported arrested
Snatching 57 76 55 66 ! 2 3 4 5
Hurt 240 423 116 187 Dacoity 4 20 7 22
Burglary 153 189 101 92 Murder 129 169 61 77
Theft 1033 631 565 318 Attempt to Murder 137 287 57 130
Other IPC 2146 2622 1302 1696 Robbery 120 236 81 151

Total IPC 3896 4552 2284 2563 Riot 11 75 9 50
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Name of District : South

1 2 3 4 5
Rape 124 163 109 135 Crime Head 2004 2005 (upto 15th
July)
Kidnap for ransom 7 14 4 9 Cases Persons Cases Persons
Snatching 171 228 126 116 Reported arrested Reported arrested
Hurt 335 590 172 260 Dacoity 5 31 2 13
Burglary 443 387 335 239 Murder 80 125 32 59
Theft 2594 1038 1347 482 Attempt to Murder 74 118 26 54
Other IPC 5765. 6454 2027 2928 Robbery 54 13 58 118
Riot 10 46 6 22
Total IPC 9840  U6B1 5235 4594 0
' Rape 96 140 56 70
Name of District : North
Kidnap for ransom 4 8 1 0]
Crime H 4 5 (upto 1
fime Head 200 2005 (upto 15th Snatching 81 125 95 105
July) :
Cases Persons Cases Persons  Hurt 233 427 17 177
Reported arrested Reported arrested Burglary " 274 514 184 81
Dacoity 5 11 2 10 Theft 4000 2015 2164 994
Murder 25 24 16 14 Other IPC 4761 4975 2682 2415
Attempt to Murder 23 41 15 32 Total IPC 9672 8338 5403 4109
Robbery 30 64 16 45 Name of District : South-West
Riat 6 70 3 45 Crime Head 2004 2005 (upto 15th
Rape 23 33 12 16 July)
Cases Persons Cases Persons
Kidnap for ransom 1 2 2 " Reported arrested Reported arrested
Snatching 33 42 24 33 1 2 3 4 5
Hurt 127 211 69 84 Dacoity 3 11 1 6
Burglary 99 76 46 49 Murder 44 95 21 27
Theft 1155 567 483 252 Attempt to Murder 49 108 26 52
Other 1PC 1891 2563 826 861 Robbery 51 12 23 26

Total IPC 3418 3704 1513 1452 Riot 13 68 5 13
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1 2 3 4 5
Rape 79 100 37 43
Kidnap for ransom 1 0 0 0
Snatching 59 83 52 35
Hurt 146 79 52 94
Burglary 366 209 194 88
Theft 1774 753 842 233
Other IPC 3347 3823 1605 1380
Total IPC 5932 5439 2858 2007

Name of District : West

Crime Head

to Questions 18

Name of Unit : Crime and Railway

Crime Head

2004 2005 (upto 15th
July)

Cases Persons | Cases Persons

Reparted arrested Reported arrested
Dacoity 1 4 0 0
Murder 6 5 6 7
Attempt to Murder 6 7 1 2
Robbery 6 15 4 4
Riot 0 0 1 5
Rape 4 6 0 0
Kidnap for ransom 0 0 0 0
Snatching 11 8 8 6
Hurt 13 8 3 1
Burglary 4 3 1 0
Theft 1071 753 578 322
Other IPC 112 151 47 23
Total IPC 1234 960 649 370

Name of Unit : IGI Airport

2004 2005 (upto 15th
July)

Cases Persons Cases Persons

Reported arrested Reported arrested
Dacoity 1 5 2 11
Murder 67 71 23 25
Attempt to Murder 72 161 24 46
Robbery 50 112 34 64
Riot 5 18 0 0
Rape 58 80 62 65
Kidnap for ransom 3 9 3 8
Snatching 180 238 141 160
Hurt 285 526 149 238
Burglary 235 172 158 100
Theft 2512 926 1301 405
Other IPC 3875 4021 1807 1795
Total u?'c 7343 . 6339 3704 2918

Crime Head 2004 2005 (upto 15th
July)

Cases Persons “Cases. Persons

Reported arrested Reported arrested
1 2 3 4 5
Dacoity 0 0 0 0
Murder 1 2 1 4
Attempt to Mdrder 3 2 0 0
Robbery 6 16 2 3
Riot 2 13 0 0
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1 2 3 4 5
Rape 2 9 1 0
Kidnap for ransom 1 3 0 0
Snatching 2 1 0 0
Hurt 2 4 0 0
Burglary 1 1 0 0
Theft 88 20 61 7
Other IPC 5§75 722 414 523
Total IPC 683 793 479 537
Name of Unit: Special Cell
Crime Head 2004 2005 (upto 15th
July)

Cases Persons Cases Persons

Reported arrested Reported arrested
Dacoity 0 0 0 0
Murder 1 1 0 0
Attempt to Mur&er 15 38 4 11
Robbery 0 0 0 0
Riot 0 0 0 0
Rape 1 1 0 0
Kidnap for rangsom 0 0 0 0
Snatching 0 0 0 0
Hurt 0 0 0 0
Burglary 0 0 0 0
Theft 2 2 0 0
Other IPC . 72 28 57 130
Total IPC 91 70 61 141

[Translation]

SHRI MADAN LAL SHARMA : Mr. Speaker Sir, through
you | would like to know from-the hon'ble Minister whether

to Questions 20

the Government propose to enact a legislation to deal with
the growing number of rape cases so that the culprits can
be given the most stringent punishment?

SHRI SHIVRAJ V. PATIL : Sir, the law is already there
but it needs to be impiemented. The number of such cases
is on the rise. The way the society is changing has led
to this situation. Right now we do not have any proposal
to enact any other legislation.

SHRI MADAN LAL SHARMA : Mr. Speaker, Sir, my
second question is whether the Government intend to
deploy women Police Officers for patrolling and investiga-
tion at the sensitive areas in view of the large number of
such cases in Delhi.

SHRI SHIVRAJ V. PATIL : Mr. Speaker, Sir, women
constables and women police officers have been posted
in Delhi. They have been deployed near schools and
colleges and at such places where people usually frequent
such as Railway Stations and the Bus Stations. But, the
number of women police officials is inadequate in
proportion to our population. This number is likely to be
increased from above angle.

SHRI CHANDRAMANI TRIPATHI : Mr. Speaker, Sir, the
number of crimes is increasing in the metropolitan city like
Delhi. The number of rape cases registered upto 15th July
alone is 365 vis-a-vis 551 of the previous year. Despite
all official claims the incidents of rape and atrocities
against women are on the rise. Similarly the graph of
crimes is going up in other areas also and the Government
is not competent enough to check them. Through you, |
would like to know from the hon'ble Minister as to what
measures are going to be taken by the Government to
prevent atrocities, rapes and other such crimes against
women.

SHRI SHIVRAJ V. PATIL : Sir, it is true that the incidents
of rape have increased in Delhi while the crimes of murder
and theft have showed a declining trend. We need to take
more steps in addition to the ones taken earlier. When' it
was investigated as to in which areas and due to which
factors such incidents were taking place: we came to know
that such incidents were mostly occurring in those areas
where people lived in slums and their numbers are
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growing by 5 lakhs per year. People come from the
neighbouring states and settle there in slums. They have
no privacy and they sleep under the open sky and
sometimes such an atmosphere is created there due to
which number of such incidents is growing. Use of liquor
is very common there and, of course, whenever you view
programmes on TV these undesirable things do happen
there in their real life. Therefore, number of such incidents
are increasing. So, we desire that more and more women
police officers should be posted there and the people
should be settled in such a way that they are able to enjoy
more privacy. We are of the view that the number of female
police officials should be increased in the police stations
also. There are so many opinions in this regard and we
are trying to act upon them. It is difficult to deal with it solely
with the help of police. It is also necessary to provide the
people such housing facility where they can have a sense
of privacy if they are to be removed from the slums. It is
a question of their education also. All these things are the
outcome of what is telecast on the TV and our seeming!y
changing attitude to life.

SHRI CHANDRAMANI TRIPATHI : What do you have
to say on the obscenity being telecast on the T.V.?

[English]

MR. SPEAKER : No. Minister, please do not respond
to that.

[Translation]

SHRIMAT! RANJEET RANJAN : Mr. Speaker, Sir, there
should be a discussion of longer duration on the issue of
rape of women and punishing the culprits. We must ponder,
as to why these incidents of rape are taking place. We
ourselves  have seen when we go on morning walk, a
number of teenagers who might be under 17 years, mostly
gils of sixth or seventh ctass indulging in obscene
activities with their teacher or any teenager in a park or
at some public place. You cannot go to a park with your
family after 9 o'clock. Similarly such’ obscenities can be
seen in the restaurants or other public places. | want to
know whether it is the cumulative impact of the T.V,
internet, cinema and the sort of atmosphere we are giving
to our chiidren? | would like to cite an example. When we
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go to the park we find that some students play truant from
schools merely to watch the people indulging in obscenity.
Does it not divert their energy in the wrong direction? Sir,
shall we be able to give them a proper atmosphere? |
would like to know from you whether the Government are
going to take steps to prevent the nudity being shown on
the T.V. or cinema and the obscenity taking place openly
in the parks?

SHRI SHIVRAJ V. PATIL : Mr. Speaker, Sir, whatever
the hon. Lady Member has said, is absolutely right. | agree
to each and every word she has said. We all have to make
efforts for this. For doing this job, the Union Government
requires cooperation on its own part, on the parnt of the
State Governments, on the part of people associated with
the film industry as well as on the part of those people
engaged outside in the field of education. These are such
institutions without the co-operation of which it can't be
improved. The police alone can't improve it. This situation
can't be improved completely with the help of police,
though it may be lessened to some extent. If this issue
requires discussion and the time is given for the same,
the Government is ready for it.

[English]

~ MR. SPEAKER : You have aiso not mentioned the print
media and the photographs and pictures that are coming
in the newspapers. '

SHRIMAT! D. PURANDESWARI : Thank you, Sir. Most
of the perpetrators of these crimes against women get
away with very light sentence because the police are
unabie to furnish sufficient evidence before the court. The
reason being that most of these crimes are committed,
either behind closed door, if it is domestic violence; or in
the unhabited area, if it is rape. Hence, | would like to know
from the lion. Minister — this is a very serious lacuna in
law - the measures that the Government would undertake
to address this kind of grey areas.

SHRI SHIVRAJ V . PATIL: We have amended the
Criminal Procedure Code very recently and provided in the
law that the moment this kind of information is received
by police, the duty of the police should be to get the victim
examined by the doctor. If the Government doctor is
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available, that Government doctor should be asked to
examine the victim; if the Govemment doctor is not
available, then the private doclor also can be allowed to
examine the victim, if_ the'victim has ho objection or if the
relatives have no objection. It'is a fact that the cases
generally are not registered because those who are the
victims are not going to the police station and filing the
First Information Report (FIR).

As far as Delhi is concerned, the cases in which the
FIRs have been filed or investigated into, they have been
brought to the court and the percentage of investigation
and the punishment meted out is quite high, compared to
other “States. The difficulty in this respect is, when we
examine the totality of the issue, we find that generally
offences committed by a person are always in close vicinity
or are related to the victim. Because of this reason,
sometimes even the relatives of the victin are unwilling
to take the matter to the court or to see that the evidence
is given. These are the difficulties but we will certainly like
to apply our mind in greater detail to this issue to produce
better results.

MR. SPEAKER : Public education is necessary on this
subject.

[Translation]

SHRIMATI SUMITRA MAHAJAN : Mr. Speaker, Sir, it

is necessary to hold a discussion on this issue and | shall -

give a notice to this effpct. The reasons given by him also
form the part of discussion. Besides, one thing has
absolutely been pin-pointed since | also have to ask a
question related to this. You said that the pictures of police
perspnnel are appearing in the newspapers. News is being
published for the past two days in this regard. Whether it
was necessary to do so should also be discussed. The hon.
Minister has rightly said while giving his reply that it is
necessary to raise the number of women police officials.
| would like to ask the hon. Minister whether the number
of women police stations is adequate in Delhi at present?
If the number of women police personnel is inadequate,
what steps have been taken by the Government to
increase the same during the last three years. What has
been the extent of increase in the number of police stations
and in the number of women police officials. What steps
have been taken to increase their number.
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SHRI SHIVRAJ V. PATIL : Mr. Speaker, Sir, so far as
the issue of police personnel is concemed, the percentage
of women police is merely 2.5 per cent in the entire country.
The number of female police personnel in Delhi is much
more as compared to other states, but still it is far from
adequate. | have been told that there are 4 per cent woman
police officers in Delhi while elsewhere, it is 2 per cent.
But 4 per cent is not sufficient. There is one policeman for
the security of nearly six hundred and fifty people in Delhi.
Keeping this in view, 4 per cent is very less. We have
declared that-more and more women should be recruited
in the police department if they are willing to join the same.
All the required facilities should be provided for this. Day
before yesterday a conference of all the woman officers
was held in Mossourie and this issue was discussed there.
In that conference, it was said that the number of women
police personnel should be increased by at least 10 per
cent within a period of ten years. If the number of women
in the Parliament should be increased by 33 per cent, then
it should be increased by 10 per cent in the police
department. Their demand is genuine. We have to take
steps keeping this in mind. But it is not possible to do so
within a year. This is to be done gradually. We have
increased this number to 4 per cent. It would be our
endeavour to increase this number by more than 10 per
cent. . . .(Interruptions)

SHRIMATI SUMITRA MAHAJAN: The, number of
woman thanas has not been mentioned. . . .(Interruptions)

[English)]
MD. SALIM : This is a supplementary to supplemen-
tary.

MR. SPEAKER : | am allowing it because of the

subject.
[Translation]

SHRI SHIVRAJ V. PATIL : Certainly, there are woman
police thanas, but their number is not adequate.

MD. SALIM : Mr. Speaker, Sir, | would like to ask a
question with reference to the reply to this supplementary.
Is it not a misnomer? When we say that a single policeman
provides security to six hundred and fifty people, it is
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wrong, the reason being that whatever modernization,
development of police in Delhi has taken place, is lop
sided. You are raising batallion after batallion which are
not utilized for day-to-day policing, neighbourhood polic-
ing, to check criminal activities and to tap the criminals.
All these batallions are utilized for carrying out the jobs
pertaining to filing FIR's in thana, for convictions, for
controlling the mob, agitation or protest or to cordon off
the route through which some VIP's pass. While making
a statement in the House, the hon. Minister says the ratio
of public-police is 650:1. The ratio is being worked out by
dividing the total strength of police force by population
which is a misleading fact. My supplementary question is
as to what amount of funds we have spent since
independence to enhance the number of police personnel
or for their modernization and development, which are
meant for checking criminal activities. | would also like to
know as to how much money has been spent on raising
batallions that stay in barracks and are sent to battle front
in the hour of need. What are its divisions?

SHRI SHIVRAJ V. PATIL : Mr, Speaker, Sir, these figures
are of those police officers whose services are utilized to
provide security to all the people. | have not furnished
these figures keeping in view the number of those police
officers who control riots or terrorist activities or protect
installations or historical places. They are othet type of
police. It is necessary to know as to how the population
of our country is increasing. Despite three fold increase
in the population, the number of police personnel has not
increased three times.

In view of the terrorist activities that are taking place
along the border and the political activities, it is very
necessary to keep in mind the police arrangements being
made by the Government for maintaining law and order
in the whole society. | would like to tell you that we have
provided more than Rs. 10,000 crores for modemization
of police force in the whole country, we have also prqvided
funds separately for training, procurement of weapons,
communication, transport, computerization and poinet.
Funds have also been provided to increase the number
of police stations. Even the state Government spends more
than Rs. 10,000 crore on it. But inspite of it, there is a steep
increase in the population and the crimes and circum-
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stances are so changed that the steps taken by the
Government in this regard do not appear to be adequate.

PROF. VIJAY KUMAR MALHOTRA : Mr. Speaker, Sir,
| would like to know from the hon. Minister whether it is
not a fact that liquor shops and pubs which earier used
to be closed at 5-6 or 7 O'clock in Delhi have now been
permitted to keep open for whole night. Pubs and wine
shops remain open for whole night and even the intemet
cafe, where pornographic pictures are shown remain open
for whole night. The number of crimes have increased due
to it and the Police is also facing great difficulty. Why it
has been done? Do you propose to impose a ban on it?
The Chief Minister of Delhi has said that the Union
Government is responsible for it, because Delhi Police is
not under her Government. Dr. Girija Vyas, Chairperson of
the National Commission for women has said that Delhi
has become totally insecure for the women. It is being
publicized at large scale in North east that in case any
woman from North-East visits Delhi, her honour and dignity
is at risk. In such the a situation hon. Home Minister can't
shirk his responsibility and by saying that there should be
education or there should be some othdr arrangement for
this purpose. Shouldn’t he owe its moral responsibility and
resign on this issue?

[English]

MR. SPEAKER : Mr. Minister, you ask him, does he
suggest replacing youl

(Interruptions)
[Translation]

PROF. VWAY KUMAR MALHOTRA : Mr. Speaker, Sir,
not me but a Chief Minister from their party has said so.
The Commission for women has said so. | have. . . .
(Interruptions)

[English]

MR. SPEAKER : Mr. Malhotra, who would you like to
have as a Home Minister!

(Interruptions)

MR. SPEAKER : | am not stopping you. Only give him
a substitute!
(Interruptions)
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[Transilation]

SHRI SHIVRAJ V. PATIL : Mr. Speaker, Sir, it is his
birth right to seek resignation. Therefore, | do not want to
oppose him. But, | would like to tell you. The Central
Government does not decide upto what time these shops
should remain open. This decision is taken by the State
Government of Delhi. There is no dispute over it. . . .
(Interruptions)

PROF. VIJAY KUMAR MALHOTRA : It is our Union
territory; they are responsible for it. . . .(Interruptions)

[English]

MR. SPEAKER : It is not to be taken. No further
Supplementary of him would be taken.

Mr. Minister, you may answer his first question only.
(Interruptions)

Mr. SPEAKER : | would appeal to the hon. Members
for their co-operation.

(Interruptions)
[Translation]

SHRI SHIVRAJ V. PATIL : Mr. Speaker, Sir, | do not want
to stir any controversy between the centre and the state
Government or misquote the .statements of other person
in the House. Neither | have found any fault in anyone nor
they are finding any fault in me. It was demand of the
people that the shops should remain open till late night
because the people come back from their office in late
hours. Therefore, they have taken such a decision for this
purpose. He has rightly said that in case the state
Government has taken such a decision, it is the
responsibility of the police authorities to ensure that it
should not have a bad impact. The police department is
under the Union Government. Therefore, | dp not find their
fault in it. Even though, | would like to inform the House
that the above experimeht has been made here keeping
in view the existing practices in mega cities of the world.
It all the people of Delhi make a demand or request for
discontinuing the existing timings and should suggest as
to what the Government should do in this regard, than the
Government will act accordingly.
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SHRI VIJOY KRISHNA : Mr. Speaker, Sir, expressing
my solidarity with the feelings of the hon. Member, Shrimati
Ranjeet Ranjan, | would like to further elaborate on this
point. The prevailing vicious atmosphere is also a major
cause of rape. A prolific depiction of nudity and obscenity
including the rape scenes is very much rampant in the film
today.

| would like to know whether the Government propose
to make Censor Board norms more stringent and impose
a ban on the brazen display of nudity and rape scenes.

SHRI SHIVRAJ V. PATIL : Mr. Speaker, Sir, this is an
important issue on which we need to deliberate both in
this House as well as in entire society. We are receiving
two types of contradictory views on this issue; one favours
putting a ban on these kinds of scenes and the second
talks about legalizing pornography. In this open society, the
people with liberal views talk like that, but we cannot
adhere to a singlé school of thought. We have to take
decision keeping in mind the totality of the entire issue.
The question raised by the Hon. Member is based on facts
and is important too. But, we shall have to make a suitable
policy which does not hamper its implementation in our
society.

[English]

MR. SPEAKER : Last supplementary question Shri
Prabhunath Singh.

[Translation]

SHRI PRABHUNATH SINGH : Mr. Speaker, Sir, the hon.
Minister, while submitting written reply of this question has
described in details about the number of incidents of
crimes occurred and the arrests made. . . .(Interruptions)

[English]
MR. SPEAKER : You put your quastion.
[Translation]

SHRI PRABUNATH SINGH: Which agencies have
investigated it? The hon. Minister said that most of these
incidents occur in slum-clusters and the accused and the
victim are known to each other. But, when we pay attention
to the incidents taking place in Delhi, it becomes clear that
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new techniques are being applied by the seasoned
criminals and there is not always the involvement
of acquaintances. The incident of rape of a woman
belonging to some other country or a school gifl or such
an incident in a running vehicle does not show the
role of acquaintances. So, no one can be satisfied with
the answer giveh by the hon. Minister. | think that. . . .
(Interruptions)

MR. SPEAKER : Please ask your question.

SHRI PRABHUNATH SINGH : Criminals take shelter
in the National Capital, Delhi after committing crimes in
other parts of the country and they are also involved in
crimes in Delhi. . . .(Interruptions)

MR. SPEAKER : You are asking a long question, there
should not be a long introduction to it.

SHRI PRABHUNATH SINGH :
question. The criminals residing in Delhi commit crime in
other states and return back to Delhi. Through you, | want
to ask the hon. Minister whether the Delhi Police is not
capable of locating, arresting and investigating the acts
of those criminals who are residing in Delhi in order to
flush them out of Delhi? Will the Government make Delhi
Police more vigilant so that action can be taken against
the criminals who have made Delhi their place of shelter.
. . .(Interruptions)*

| am asking the

[English]
MR. SPEAKER : That portion will not be taken up.

[Translation)

SHRI SHIVRAJ V. PATIL : Mr. Speaker, Sir, | cannot
deny what the hon. Member is saying. Delhi has a
population of one and a half crore and people from various
parts of the country come here. The effects of action being
taken can certainly be observed if information is obtained
form state police. | would like to inform the hon. Member
that our police force takes action which is based on the
information received from the police force of other states.
People enter Delhi in various disguises like workers,
businessmen and others. So, it becomes very difficult to

*Not recorded.
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apprehend them because there is always scope for
mistaken identity. The question raised by the hon. Member
contains many facts and the police will take action keeping
those facts in mind.

[English]

MR. SPEAKER: Because of the importance of the
question, | have allowed eight supplementary questions.
So, no more please.

Central Assistance for Urban
Development Projects
+
*123. SHRI C.K. CHANDRAPPAN :
SHRI CHENGARA SURENDRAN :

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the Government has any scheme to
financially assist the Urban Development projects of the
State Governments;

(b) if so, the details thereof alongwith the funds
sanctioned to the respective State Governments during the
last three years;

(c) whether the Government keeps a track on the
utilization of such sanctioned funds;

(d) if so, whether any instance of misuse of funds
by the State Governments has come to the knowledge of
the Government;

(e) if so, -the action taken therson alongwith
measures taken to curb such instances;

(f) wtrether the Chief Minister of Kerala has
submitted a memorandum seeking Centre's financial
assistance to carry out some urban development projects
proposed to be taken up by the State Government; and

(g) if so, the details of the projects mentioned in the
memorandum and Government's reaction thereto?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) to (g) A Statement is laid on the Table
of the Sabha.
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Statement
(a) Yes, Sir.

(b) The following Centrally Sponsored Schemes are
implemented by the Ministry of Urban Development for
development of cities and towns in the country :-

(i) Infrastructural Development in Mega Cities,
being implemented in Mumbai, Kolkata, Banga-
lore, Hyderabad and Chennai.

(i) Integrated Development of Small and Medium
Towns (IDSMT).

(ili) Lumpsum provision for the projects/schemes for
the benefit of North Eastern States including
Sikkim.
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(d) and (e) Yes, Sir. In Comptrolier and Auditor
General's report No. 2 of 2002, para 5.14 and report
No. 3 of 2002, para 12.6, a few cases of mis-utilisation
of funds/irregularities have been mentioned. The Ministry
has sought clarifications from the concerned State
Govemnments.

(f) Yes, Sir. A memorandum was submitted by Chief
Minister of Kerala during my visit to Kerala on 11.7.2005.

(g) The details of issues mentioned in the memoran-
dum and the action taken/proposed are at Annexure VI.

Annexure-!

SIl. Name of State Funds Sanctioned (Rs. in crore)

2002-2003 2003-2004 2004-2005

(iv) Accelerated Urban Water Supply Programme 1. Maharashtra 25.32 ar.77 73.64
(AUWSP). 2. Kamataka 21.74 34.23 52.76
(v) Solid Waste Management and Drainage in ten 3. Tamil Nadu 22.12 34.82 63.66
selected airfield towns.

4. Andhra Pradesh 24.49 38.55 59.41

State-wise details of funds released under these
) 5. Waest Bengal 26.23 41.30 63.65

Schemes during last three years are at Annexures | to V.
©) Yes, Si. Total 119.90 196.67 303.12

Annexure-li

State-wise towns covered and Central Assistance (CA) sanctioned (new and on-going) under IDSMT
Scheme during the last three years (2002-03 to 2004-05)

(Rs. in lakhs)
Sl. State 2002-2003 2003-2004 2004-2005 Total
No. Towns CA Towns CA Towns CA Towns CA
1 2 3 4 5 6 7 8 9 10
01. Andhra Pradesh 7 623.62 13 1298.28 17 1398.85 37 3320.75
02. Arunachal Pradesh 71.00 8 182.00 -8 263.00
03. Assam 7 168.00 40.00 21 344.84 28 552.84
04. Bihar 1 90.00 8 317.00 7 323.83 16 730.83
05. Chhattisgarh ) 306.00 5 337.82 10 382.80 20 1026.62
06. Goa 16.08 16.08
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1 2 3 4 5 6 7 8 9 10
07. Gujarat 4 200.60 25 845.75 15 1090.00 44 2136.35
08. Haryana 2 483.54 8 377.00 6 283.44 16 1143.98
09. Himachal Pradesh 5 284.64 2 28.00 2 70.00 9 382.64
10. Jammu and Kashmir 1 44.40 7 253.00 6 132.19 14 429.59
11. Jharkhand 1 75.00 1 75.00
12. Karnataka 19 700.25 29 889.92 28 1578.38 76 3168.55
13. Kerala 3 271.50 7 384.00 8 225.00 18 880.50
14. Madhya Pradesh 19 713.12 24 568.25 25 583.00 68 1864.37
15. Maharashtra 23 1038.25 13 834.00 34 1767.83 70 3640.08
16. Manipur 9 207.00 6.00 9 213.00
17. Meghalaya 123.60 123.60
18. Mizoram 1 24.00 3 80.00 4 104.00
19. Nagaland 16.00 1 163,00 1 179.00
20. Orissa 6 176.52 1 138.00 4 257.00 11 571.52
21. Punjab 2 146.24 2 177.42 1 42.28 5 365.94
22. Rajasthan 5 282.79 6 421.01 16 701.87 27 405.47
23. Sikkim 0.00
24. Tamil Nadu 13 866.49 18 851.50 22 1201.94 583 2909.93
25. Tripura 45.60 1 88.12 4 94.00 5 227.72
26. Uttaranchal 3 86.00 3 93.00 6 179.00
27. Uttar Pradesh 25 828.34 26 1049.79 45 1972.56 96 3850.69
28. West Bengal 10 766.50 7 896.34 22 1556.31 39 3218.18
29. Andaman and 0.00
-Nicobar Islands
30. Dadra and Nagar 0.00
Haveli
31. Daman and Diu 0.00
32. Lakshadweep 0.00
33. Pondicherry 1 36.00 1 36.00
Total No. of Towns 168 215 299 682
Total Amount | 8543.00 10272.20 14200.00 33015.20
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Annexure-iil
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Details of the State-wise funds sanctioned during
last three years under lump-sum provision
for the projects/schemes for the benefit of

North Eastem Region and Sikkim

(Rs in crore)

State 2002-03  2003-04  2004-05
Arunachal Pradesh Nil- Nil 26.77
Assam 48.95 22.41 25.14
Manipur 33.07 27.70 38.03
Meghalaya 12.33 Nil 16.31
Mizoram 12.37 32.68 Nil
Nagaland 20.94 40.16 28.12
Sikkim 1.54 Nil 27.37
Tripura Nil 16.04 44 .44
Total 129.20 138.99 206.18

Annexure-IV

Details of funds sanctioned under Centrally

Sponsored Accelerated Urban Water

Supply Programme (AUWSP).

(Rs. in lakhs)
S.  State 2002-  2003-  2004-
No. 2003 2004 2005
1 2 3 4 5
1. Andhra Pradesh  385.80  492.57  1367.27
2. Arunachal Pradesh 000 124.16  113.27
3. Assam 571.60 25622  635.27
4. Bihar 419.05 38605  219.87
5. Chhattisgarh 43052 337.87  200.96

to Questions 36
1 2 3 4 5
6. Goa 75.29 0.00 0.00
7. Guijarat 664.47 918.08 867.8Z
8. Haryana 570.04 46971  563.80
9. Himachal Pradesh 297.60 79.46 232.15
10. Jammu and Kashmir 0.00 290.14 1198.68
11. Jharkhand 445.97 0.00 417.93
12. Karnataka 1055.35 1119.84 1060.73
13. Kerala 268.21 268.21 231.55
1.4. Madhya Pradesh 1236.46 1509.09 822.68
15. Maharashtra 563.76 705.84 1104.19
16. Manipur 174.80 269.36 254.07
17. Meghalaya 0.00 0.00 0.00
18. Mizoram 46.57  46.57 0.00
19.. Nagaland 85.42 0.00 0.00
20. Orissa 254.81 409.36 §77.39
21. Punjab 0.00 . 50.46 161.54
22. Rajasthan 568.48 1012.85 1545.97
23. Sikkim 83.97 83.97 0.00
24. Tamil Nadu 813.16  653.41 808.19
25. Tripura 241,66 213.43 309.53
26. Uttar Pradesh 2426.09 2710.48 1664.93
27. Uttaranchal 320.97 331.61 138.77
28. West Bengal 184.95 417.62 103.43

Total 12195.00 13‘156.36

14600.00

* In addition during 2004-05 Rs. 4 crore were sanctioned
for Teunami works in Port Blair.
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Annexure-V
Townwise information under Central Sector Scheme for Solid Waste Management in 10 selected Airfield Towns
Provision of funds for the year 2004-05 - Rs. 40.00 crore
Provision of funds for the year 2005-06 - Rs. 55.00 crore
Sl. Name of State Name of the Approved Funds Status
No. Town Cost of DPR Released
(Rs.incrore) (Rs. in crore)
1 Haryana Sirsa 7.93 8.64 Work in progress.
Ambala - - Land identified. NOC given by IAF and

SPCB. Land to be handed over to NBCC
by 31st July, 2005.

2. Rajasthan Jodhpur 17.35 14.53 Work in progress.

3. Maharashtra Pune 34.74 8.55 Work is yet to start due to change of site.

4. Madhya Pradesh Gwalior 12.07 6.04 Execution of work to be expedited.

5. Uttar Pradesh Bareilly 13.86 4.00 Work is yet to start due tc land dispute.

Hindon - - DPR is under scrutiny,

6. Assam Tejpur 5.52 - Release of funds is under process.

7. Punjab Adampur - - Land identified. NOC given by IAF and
SPCB. Land to be handed over to NBCC
by 31st July, 2005.

8. Andhra Pradesh Dundigal - - Land identified. NOC given by |AF. Land
yet to be handed over.

. Annexure-Vi
Issues mentioned in the memorandum submitted by Chief Minister of Kerala
Si. No. Issues Action taken/Proposed

2

3

U]

ADB assistance has been sought for the following :
(a) Technical Assistance for capacity building for
Kerala Sustainable Urban Development Project (b)
Technical Assistance for capacity building for
Municipal Services Delivery and (c) Loan for Kerala's
Sustainable Urban Development Project.

Proposals have been received recently and are being
examined for making suitable recommendations to the
Department of Economic Affairs (DEA) for funding.
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2

3

(i)

(ili)

(iv)

v)

(vi)

(vii)

(viii)

Release of 2nd tranche of Japan Bank for
International Cooperation (JBIC) assisted Kerala
Water Supply Project.

Development of Thiruvananthapuram capital city by
improvement in Public Transport infrastructure,
development of road and rail connection to Vizhinjam
area and upgradation of sewerage system and solid
waste disposal system.

Suggestion to include Kozhikode in National Urban
Renewal Mission (NURM) and other suggestions
relating to NURM.

Setting up of a Centre for Urban Studies in Kerala.

Conservation of Heritage Buildings/Heritage and

Precincts and Natural Heritage.

Development of Varkala as an International Tourist
Destination.

Suggestions regarding Scheme for Integrated Devel-
opment of Small and Medium Towns.

The matter was discussed on 25,7.2005 with Secretary
(Water Supply), Government of Kerala and representatives
of JBIC. The proposal will be recommended to DEA on
receipt of final request and detailed justification from the
State Government.

Thiruvananthapuram is proposed to be one of the
select cities under National Urban Renewal Mission
(NURM). Funds for Infrastructure development of
Thiruvananthapuram will be favourably considered under
National Urban Renewal Mission (NURM) after it comes
into force.

The list of cities to be included in the National Urban
Renewal Mission (NURM) has not been finalized.
However, other suggestions relating to NURM will be given
due consideration.

At present there is no scheme for giving assistance to
States for setting up of a ‘Centre for Urban Studies’.

Archaeological Survey of India, Ministry of Culture has
intimated that number of centrally protected monuments in
Kerala is 26. Details of these monuments are at Appendix A.
Expenditure incurred on conservation and maintenance of
these monuments for the year 2004-05 was Rs. 97.14 lakh.

The subject matter pertains to Ministry of Tourism which
has intimated that no project proposal for destination
development of Varkala has been submitted for grants-in-
aid during 2005-06 by Kerala Government.

IDSMT is proposed to be subsumed in the new scheme
of National Urban Renewal Mission (NURM) and Urban
Infrastructure Development Scheme for .Small and Me-
dium. Towns (UIDSSMT).

Appendix-A

List of Centrally Protected Monuments in Kerala

Si. No. Name of MonumentSites Locality District
1 2 3 . 4
1. Mattancherry Palace Cochin Ernakulam
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1 2 3 4
2. St. Francis Church Cochin Ernakulam
3. Fort St. Angelo Kannur Kannur
4, Tellicherry Fort Tellicherry Kannur
5. Bekal Fort Pallkere Kasargod
6. Fort (Yakkara Desam) Palghat Paighat
7. Siva Temple Pattambi Palighat
8. Remains of old Fort Thangassery Kollam
9. Fort Anjengo Thiruvanthapuram
10. Temples of Parasurama, Brahma, Siva and Matsya Tiruvallam Thiruvanthapuram
together with adjacent land
11. Rock cut cave Vizhinjam Thiruvanthapuram
12. Siva Temple Eyyal (Chemmanthitta) Thrissur
13. 29 Wooden Bracket figures on the outer wall of Katavallur Thrissur
the Srikail of the Vishnu temple and .other works
of art in the same shrine
14. Siva Temple Oorakam (Peruvanam) Thrissur
15. Murel F;aintings (16th-17th century A.D.) on the Thiruvanchalkulam Thrigsur
walls of the Siva temple
16. Mural paintings on the walls of Shri Ramaswamy Triprayar Thrissur
temple
17. Mural paintings on the walls of Srikoil of the Vadakkancherry Thrissur
Palimana temple
18. Mural paintings (16th-17th century AD) on the walls Thrissur Thrigsur
of Kaligsanatha temple
19. Umbrella prehistoric site Ariyanur Thrissur
20. Kudakkalu Parambu Cheramangad Thrissur
21. Burial Cave Chavyanur Thrigsur
22. Burial Cave Eyyal Thrissur
23. Burial Cave ' Kandanasseri Thrissur
24. Burial Cave Katakampli Thrissur
25. Burial Cave of Kakkad Kunnamaulam Thrissur
26. Jain temple Kitanganad Wyanad
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SHRI C.K. CHANDRAPPAN : Sir, | would like to draw
your attention to Annexures | and Il of the statement laid
by the Minister.

Sir, Annexure — | relates to funds sanctioned for
infrastructure development in mega cities. As per the
statement for the year 2004-05, funds sanctioned come to
nearly Rs. 303 crore. Annexure - |l deals with integrated
development of small and medium towns. A total of 682
towns come under this scheme. The amount sanctioned
for the development of these comes to just about Rs. 330
crore. 1 am not grudging that the mega-cities are only
helped in a big way. But what | would like to know from
the hon. Minister is this. What kind of development is taking
place in small and medium cities and what kind of better
quality of life is provided, when we are implementing these
integrated small and medium towns development schemes?

MR. SPEAKER : it does not arise from the Main'
Question. You are enlarging the ambt of your own

question.

SHRI GHULAM NABI AZAD : | totally agree with the
hon. Member. He mentioned that the amount for the
development of small and medium towns is too meagre
or too small. But | would like to say that not only for the
smaller towns, but also for the mega-cities, the amount is
too small, to have any sort of development. That is why,
the UPA Government has thought of a new scheme in
which all the schemes for mega-cities and small and
medium towns will be subsumed; and maybe, as against
a few hundred crores per year and not more than
Rs 1,000-Rs. 2,000 crore for five years, we will be
spending in the next five years, about Rs. 50,000 crore.
So, this will be a new scheme which has been envisaged;
it is called National Urban Renewal Mission. This is one
of the promises that the UPA has made to the people of
India. All the preparations are ready. Now, the Cabinet has
to approve it, which will be done any time.

SHRI C.K. CHANDRAPPAN : | am happy to know that
they are going to take up the cause of the small and
medium towns in a big way.

Now, let me come to the 'problem of Kerala. The last
part of the Main Question is about Kerala. The Minister
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has stated that a large number of schemes are under
consideration. Here, | would like to draw the attention to
Annexure-VI, item No. (i), which is about Japanese
assistance for the water supply project in the cities of
Kerala. | would like to know whether any progress is made
in relation to that.

| would also like to draw the attention to Appendix-
A, at page 10 of the Minister's reply. As one would find,
in my constituency of Trichur, there are a lot of temples
and burial places, which are being covered under the
Centrally prelected monuments. That list is incomplete and
there is no mention of the famous Vadakkunathan Siva
Temple. The temple authorities say that the Central
Government has taken over these temples for develop-
ment, but no progress is made and no money is allotted
for development of these temples.

MR. SPEAKER You have clubbed Japanese
assistance with temples | do not know whether this can
be answered.

SHRI C.K. CHANDRAPPAN : Sir, this is all a part of
the Main Question. The reply of the Minister covers
everything and | am not bringing anything out of my
imagination.

Lat me now come to the question.

MR. SPEAKER : | have not said that. But you have
to come to the specific question.

SHRI C.K. CHANDRAPPAN : | am putting a specific
question. May | know whether he will allot more money
for development of Vadakkunathan Siva Temple in Trichur?
Secondly, for the protection of murals in the Triprayar Shri
Ramaswamy Temple in Kerala, may | know whether he will
provide more money? That is the one and only Shri
Ramaswamy Temple there.

SHRI GHULAM NABI AZAD : As far as the first part
of the question is concerned, the matter was discussed on
7th and also on the 25th of July 2005, which is only about
a week ago, with the Secretary, Water Supply, Government
of Kerala and the representatives of JBIC. The proposal
will be recommended to DEA on receipt of final request
and detailed justification from the State Govemment.
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Insofar as the second part of the question is concemed,
the hon. Member knows that we give money for mega,
medium and small cities and also for water supply etc. |
would have been too happy to give any amount of money
for temple also but it does not come under the scheme.

MR. SPEAKER : Why did you then give this list
here?

SHRI C.K. CHANDRAPPAN : Sir, the last part of the
statement speaks about those things.

MR. SPEAKER : It does not arise out of the main
Question. | do not know why the Minister has given a list
of temples here. It has nothing to do with it.

SHRI CHENGARA SURENDRAN : Sir, the hon.
Minister has already given a detailed statement but it does
not include some important things. For urban development
two things are required, that is the civic amenities and
infrastructure facilities. You cannot achieve the goal of
urban development if there are no schools, hospitals or
markets and you just create only infrastructure facilities. So,
| would like to know whether the Central Government has
any plan for complete development of different cities and
whether the Government has any plan for urbanisation of
Kerala State. | am asking for the urbanisation of Kerala
and not for the urban development of a few cities of the
country.

SHRI GHULAM NABI AZAD : | would like to reply to
the last part of the question first. Having known Kerala so
much, the whole of Kerala itself is one big city. Whenever
proposals for the smaller and big cities come to us, none
of the city from Kerala comes under the mega city. Insofar
as the smaller and medium sized cities are concerned, we
have a large number of programmes. You will be happy
to know that last year 2004-05 and 2005-06, maximum
number of cities from Kerala have been cleared by the UPA
Government.

In the first part of your Question, you have said that
there is no purpose of having infrastructure unless we have
the schools and such other things. No school will | come
unless thera is an infrastructure. No hospital will come
unless there are related infrastructure developments. So
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far as the infrastructure is concemed, the Govermnment of
India encourages water supply, sewerage, drainage, fly-
overs, bridges, subways, traffic-lighting, land-development,
solid waste management shopping and commercial
complexes. So, by having development in all these things,
| am sure schools and other related things will
automatically come.

SHRI RAMDAS ATHAWALE : Sir, . . .(Interruptions)

MR. SPEAKER : Interruptions will not help. | have
noticed the Members who are raising their hands. Besides.
| have a list of names here and | will call Members
according to it.

[Translation]

DR. VALLABHBHAI KATHIRIA : Mr. Speaker, Sir, the
year 2005 is being celebrated throughout Gujarat as Urban
Development year. There are six big corporations, one
megacity ~ Ahmedabad and 135 medium cities in Gujarat.
| would like to know about the amount allocated for the
development of Ahmedabad during this year of Vikas
Varsh. You have recently accorded the status of megacity
to Ahmedabad. Please give details of the amount allocated
til now for its development.

SHRI GHULAM NABI AZAD : First of all, | would like
to say that Ahmedabad has not been recently accorded
the status of megacity. As per the old records Mumbai,
Kolkata, Hyderabad, Bangalore and Chennai were mega
cities, before the year 2001. Ahmedabad was accorded the
status of a mega-city in the year 2001. . . .(Interruptions)
I have clarified just now that all these mega and medium
cities will be merged in national urban region. Therefore,
there will be no meaning of that now-even its financial
implications will be negligible. The allocation used to be
in the range of Rs. 100-150 crore. Be it a small or a big
city, you could not have built a city with that meagre amount
of money. Now, there will be new NUR. According to which
the Urban Development Ministry and the Ministry of Poverty
Allgviation, headed by Kumari Selja, both will spend an
amount of Rs. 10 thousand crore which was only Rs. 200
crore in the past. For that we shall have to wait for a month
or 80. . . .(Interruptions)
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[Englisi,
MR. SPEAKER : Nothing will be recorded.
(Interruptions)*

SHR!I JM. AARON RASHID : Sir, utmost importance
is paid for the urban development of the major cities but
district Capitals, major panchayats and municipalities are
not being given importance. In the rainy season, in my
Constituency, Periyakulam and other adjoining hilly areas.
. . .(Interruptions)

MR. SPEAKER : It will not be allowed to be replied
to.

SHRI J.M. AARON RASHID : Sir, it is very necessary.

MR. SPEAKER : If it is necessary, a proper notice has
to be given. You should also learn how to put questions.

SHRI K.S. RAO : Sir, the position of various
municipalities in the country is highly deplorable, pathetic
and shameful. The tax collected from the people by the
various municipalities is not sufficient even to pay the
salaries of the establishment there. So keeping this trend
which is prevailing in the entire country in view, | wish to
know whether the hon. Minister will concentrate exclusively
on drainage, sewage, solid waste management ‘and allot
funds only for that.

MR. SPEAKER : It is a suggestion for action.

SHRI GHULAM NABI AZAD : Sir, | know that the
condition of these smaller townships and cities is really
pathetic. According to the existing Scheme, the Govern-
ment of India would provide them 50 per cent for the
development and 50 per cent has to be provided by the
State Governments and the municipalities. But over a
period of time, we have seen that the States and small
municipalities are unable to do so. Therefore, under the
new Schemes, NURM and Urban Infrastructure Develop-
ment Scheme, the Government of India would, as | have
said, give them 80 per cent as against 50 per cent and
10 per cent will have to be contributed by the State
Government and the municipalities are supposed to give

*Not recorded.

AUGUST 2, 2005

to Question 48

only 10 per cent. So, there cannot be bigger concession
than this. As the hon. Member has said, most of the money
is being given for drainage, sewerage, water, street lights
and other related things.

MR. SPEAKER : If the hon. Members put a pointed
question, there are so many hon. Members who want to
ask questions, they could also be accommodated. But
many hon. Members are asking very long questions which
have nothing to do with the main question. It is happening
sometimes and not every time.

[Translation]

SHRI RAM KRIPAL YADAV : The hon. Minister has
announced important schemes for Urban Development in
his reply. . . .(Interruptions)

MR. SPEAKER : You ask only selected questions.

SHRI RAM KRIPAL YADAV : The UPA Government is
committed for urban development along with rural
development under the National Urban Renewal Mission.
| have been elected from the Patna parliamentary
constituency where the-population is about 20 lacs. . . .
(Interruptions)

MR. SPEAKER : You ask your question.

SHRI RAM KRIPAL YADAV : Sir, difficulties are being
faced in the work related to underground gutters, water
supply and beautification of the roads because the people
are particularly getting inclined towards towns. Through
you, | would like to ask the hon. Minister whether he has
included Patna under the National Urban Renewal Mission
for its optimum development? Alongwith it, | would like to
know the present position of development of several other
small and medium towns of Bihar.

[English]

MR. SPEAKER : Mr. Yadav, please cooperate. If you
cooperate, many more questions can be asked.

[Translation]

SHRI GHULAM NABI AZAD : The hon. Member would
be very glad to know that Patna has been included in the
National Urban Renewal Mission. Under this mission all
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the towns in the North-East have also been included. As
there are no towns in the north-eastern region with a
population of 10 lacs, so we have included all the state
capitals in this mission. All the state capitals including
Patna, are included in the National Urban Renewal
Mission.

12.00 hrs.

SHRI ALKESH DAS : Mr. Speaker, Sir, the hon. Minister
while giving his reply about the Central Assistance
informed that under the Accelerated Urban Water Supply
Programme the Union Government have imposed some
conditions for getting the Central assistance e.g. the public
would have to pay tax for water. Drawing the attention of
the hon. Minister towards West Bengal, | would like to ask
whether during the year 2003-04, a sum of Rs. 417.62
crores had been sanctioned by the Union Government and
during 2004-05 a paltry amount of Rs. 103.43 crore has
been sanctioned.

[English]

MR. SPEAKER : Would you continue to pay these
monies?

SHRI GHULAM NABI AZAD : Sir, | could not
understand his question.

MR. SPEAKER : It is about water supplies.

SHRI GHULAM NABI AZAD : Sir, | have said that all

these schemes, maybe water supply, or mega city or small _

and medium development schemes will be all subsumed
in the National Urban Renewal Mission and it will take care
of water supply as well.

[Translation]

SHRI MOHAN RAWALE : Mr. Speaker, Sir, Mumbai has
suffered a heavy loss due to torrential rains. There is a
need of Rs. 5 thousand crores for Mumbai.
(Interruptions)

[English]

MR. SPEAKER : We should discuss Mumbai sepa-
rately. | can understand that it is a serious matter. You have
raised a very important matter. | am sure not only this
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House but the entire country i§ concemed about it. We will
have a discussion on this with a little more time.

WRITTEN ANSWERS TO QUESTIONS

[Translation]
Dumping of Chinese Goods in India

*124. SHRI RAMDAS ATHAWALE :
SHRI PARSURAM MAJHI :

Will the Minjster of COMMERCE AND INDUSTRY be
pleased to state :

(a) whether Chinese goods are in circulation in the
country in large scale particularly in North-eastern States;

(b) if so, the details with regard to the goods
imported during the last three years alongwith the
provisions laid down by the Government for the import of
goods from China;

(c) whether the demand for Chinese goods have
increased in the country particularly in the North Eastern

States;

(d) if so, the details thereof alongwith the measures
taken to protect the market of Indian made goods;

(e) whether the Government has received any
memorandum/representation from any quarter on the
dumping of Chinese goods in India; and

(f) it so, the details thereof alongwith the remedial
steps taken by the Government in this regard?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH) : (a) to (d) According to the available
information, import of goods from China PR was to the tune
of US$ 2792.02 million in 2002-03, US$ 4053.23 million
in 2003-04 and US$ 6746.66 million in 2004-05. import
of goods from China PR is governed by the provisions of
the Foreign Trade Policy 2004-09 as amended from time
to time and other trade agreements in force. Increase in
the demand for Chinese goods could be observed from
the import figures for the last three yoars. With a view to
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counteract trade distortions caused by dumping and
consequential injury to the domestic industry, the Director-
ate General of Anti-dumping and Allied Duties (DGAD) has
been resorting to anti-dumping measures.

(e) to (f) On the basis of applications received so far,
the DGAD has initiated anti-dumping investigations into 85
cases involving China PR. In these cases, final findings
have been issued in 71 cases and preliminary findings in
1 case. Investigations are at different stages in 10 cases.
3 cases have been closed after initiation for want of
adequate justification/withdrawal. Anti-dumping measures
arc currently in force in 48 cases.

[English]
Financial Autonomy to liT's and:IBM's

*125. SHRI KISHANBHAI V. PATEL :
SHRI SUGRIB SINGH :

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state:

(a) whether the Government is introducing a
modified Block Grant Scheme for the funding of Indian
Institute of Technology, Indian Institute of Management and
other institutions of higher learning;

(b) if so, the salient features thereof;

(c) whether the Government is introducing the
aforesaid scheme to restore the financial autonomy of such
institutions; and

(d) if so, the reasons therefor alongwith the present
financial status of all these institutions?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH) : (a) Yes, Sir.

(b) The Scheme of Block Grant (Non-Plan Grant)
ow being introduced will remain operative for a period
' five years commencing 2005-2008 in respect of the
llowing Centrally funded Institutes :-

(i) Indian Institutes of Technology at Bombay,
Delhi, Kanpur, Kharagpur, Madras, Guwahati,
Roorkee;
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(i) Indian Institutes of Management at Ahmedabad,
Bangalore, Kolkata, Lucknow, Indore and

Kozhikode;
(iii) Indian Institute of Science, Bangalore;
(iv) Indian School of Mines, Dhanbad;

(v) National Institute of Industrial Engineering (NITIE),
Mumbai;

(vi) National Institutes of Technical Teachers Training
and Research (NITTTR) at Bhopal, Chandigarh,
Chennai and Kolkata; and

(vii) School of Planning and Qrchltecture. New Delhi.

The base year for determining annual grant-in-aid
under Non-Plan in respect of the above institutes from
2005-06 to 2009-10 shall be 2004-2005. The grant-in-aid
sanctioned to these Institutes in the year 2004-2005 shall
be inclusive of unspent balance adjusted/permitted to be
carried forward for utilization during 2004-2005. These
Institutes shall be allowed to retain the Internal Revenue/
Income generated by them and their entitlement for annual
grant-in-aid during the Block Grant period shall not be
adjusted against any increase in income. Special grants
shall be provided as “force majeure” in the event of
revision of scales of pay and other unforeseen events. The
force majeure clause will, however, not be invoked for any
increase in rate of Dearness Allowance/Deamess Relief
payable to employees/pensioners of the Institutes.

The Government would provide matching grant
equivalent to the annual savings from the regular non-plan
grant and other receipts including intemal revenue and
earnings from consultancy, entrance examination like JEE,
CAT etc. and other continuing education programmes but,
excluding receipts earmarked for designated purposes in
accordance with the terms’ and conditions of such
donations with due approval of the Finance Committee and
Board of Governors. The matching grant would be
avallable till the Endowment Fund has reached the level
of Rs. 100 Crores for each Institute in respect of liTs/
liSc and Rs. 50 crore in respect of IIMs and other
institutes. Matching grant equivalent to the total savings
transferred to the Endowment Fund into Financial.Year
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shall be sanctioned to the Institute in the following financial
year. Institute having funds in excess of the ceiling as
prescribed above may utilize the same for infrastructural
development. The proceeds from the Endowment Fund by
way of interests earned annually would be available to the
Institutes for supplementing the plan grant being given by
the Government and if required, for meeting essential
operationat expenses.

(c) and (d) Yes, Sir. The Scheme is being introduced
in pursuance of the objectives of the Government to
provide greater autonomy in the functioning of the above
Central funded Higher Educational Institutes of importance.
At present all these Institutes are centrally funded and all
financial requirements are met by Plan and Non Plan funds
and internal resource generation.

[Translation]
Employment Generation under the KVIC

*126. SHRI HANSRAJ G. AHIR :
SHRI JASHUBHAI DHANABHAI BARAD

Will the Minister of AGRO AND RURAL INDUSTRIES
be pleased to state:

(a) whether the production/sale of Khadi products
has decreased in the country;

(b) if so, the detalls and the reasons therefor;

(c) the steps taken or being taken by the Govern-
ment to promote production/sale of Khadi products in the
country;

(d) whether the Government is taking measures to
generate employment opportunities in the Khadi Sector in
the country particularly in the States severely affected by
floods during the cumrent Monsoon season; and

(o) if so, the details thereof?

THE MINISTER OF SMALL SCALE INDUSTRIES AND
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI
MAHAVIR PRASAD) : (a) and (b) On account of

inadequate attention by khadi institutions/producers to

production and sales planning, particularly quality and
marketability of products and worsening of working capital
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availability due to high levels of unsold stocks and delay
in receipt of rebates admissible to them there was decline
in the production and sales of khadi and khadi products
during 1998-99 to 2001-02. However, the production and
sales of khadi and khadi products have shown an
increasing trend during the last three years, as detailed
below :~

(Production and Sales in Rs. crore)

Year Production Sales
1998-99 635.89 647.83
1999-00 651.94 631.79
2000-01 431,57 570.55
2001-02 416.69 627.86
2002-03 443.07 §77.63
2003-04 453.50 §87.04
2004-05 471.64 604.66

(c) to (e) To promote production/sales and employment
in khadi sector in the country, including the States affected
by floods, the following steps have been taken :-

(i) Institutional credit at the concessional rate of
interest of 4 per cent per anhum is provided by
banks as per the assessed requirement of the
ingtitutions registered with the Khadi and Village
Industries Commission (KVTC)/State Khadi and
Village Industries Boards (KVIBs) under he
Interest Subsidy Eligibility Certificate (ISEC)
Scheme.

(i) Larger availability of funds for payment of rebate
on sales of khadi.

(iii) Assistance for improved design and packaging
of khadi garments under the Product Develop-
ment, Design Intervention and Packaging
(PRODIP) Schems, implemented by the KVIC.

(iv) Establishment of Rural Industries Sorvioo Cen-
tres (RISCs) by the KVIC for setting up coinmon
tacility centres (CFCs).
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(v) Establishment of Confederation for Promotion
of Khadi and Village Industries (CPKVI) to
assist in marketing of khadi and village industry
products.

(vi) Assistance to khadi institutions to participate in
exhibitions at the national and sub-national
level, etc., for improving marketing.

Further, in view of the declaration in the National
Common Minimum Programme, a draft ‘Scheme of Fund
for Regeneration of Traditional Industries' (SFURTI) has
been drawn up for implementation in 100 clusters,
including 25 khadi clusters.

[English]
Deemed Universities

*127. SHRI TATHAGATA SATPATHY :
SHRI PRABODH PANDA:

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state :

(a) the norms and guidelines for granting deemed
university status to any educational institution;

(b) whether the Government has appointed any
Commiittee to review the existing guidelines with regard
to the granting of deemed university status to an institution;

(c) it so, the terms and reference of the Committee
and the time by which the Committee would submit its

report;

(d) whether some institutions with deemed univer-
sity status have flouted guidelines pertaining to admission,
fee and introduction of new courses, admission to SC, ST
and OBC etc.;

(e) it so, the number of such universities including
those receiving funds from UGC; and

(f) the action taken against such institutions?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH) : (a) to (c) In exercise of the
powers vested under Section 3 of the University Grants
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Commission Act, 1956, the Central Government, on the
recommendations of the UGC, notifies an institution of
higher learning as ‘deemed to be university’. The UGC had
laid down its Guidelines for institutions declared as
deemed to be universities. The guidelines inter alia provide
that the institution should be engaged in programmes of
teaching and research in fields of specialization which are
innovative and, of very high academic standards. The
institution should be capable of further enriching the
university system and, competent to undertake application-
oriented programmes in the emerging areas, which are
relevant and useful to the various development sectors
and, to the society in general. Except those applications,
which are under the “de novo” category, the other applicant
institutions should have been in existence for 10 years,
with a management capable of contributing to the
institution’s objectives. It should possess infrastructure as
prescribed by the relevant statutory bodies. The Govern-
ment have not appointed any Committee to review the
guidelines.

(d) to (f) The Government have not received any report
regarding flouting of the UGC's Guidelines by institutions
declared ‘deemed to be universities' and receiving grants
from the University Grants Commission, except in respect
of one case, which is sub-judice.

Education Cess and Prarambhik
Shiksha Kosh

*128. SHRI SURESH PRABHAKAR PRABHU :
SHRI RAVI PRAKASH VERMA :

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state :

(a) the details of the funds collected through the
education cess and the manner in which the Government
utilised these funds;

(b) whether the Government has been able to
fruitfully utilise the funds;

(¢) if not, the changes Government proposes to
introduce for the fruitful utilization of this fund;

(d) whether there is any dispute over the use of the
money collected through education cess;
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(e) if so, the details thereof;

() whether the Government has constituted a
Group of Ministers (GoM) to resoive the dispute;

(@) if so, whether the said GoM has submitted its
report;

(h) if so, the details thereof and the action taken
thereon;

(i) whether the 'Prarambhik Shiksha Kosh' has
been established;

(i) it so, the details thereof alongwith the details of
the schemes where the fund is being utilised or intends
to be utilised; and

(k) criteria fixed for utilization showing the allocation
and. utilization made so far, State-wise, scheme-wise?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH) : (a) As per the Receipts
Budget of 2005-06, estimated receipts from the Education
Cess in 2004-05 and 2005-06 are as follows :—

Year Cess Receipts (Rs. in crore)

2004-05 5010.00 (Revised Estimates)

2005-06 6975.00 (Budget Estimates)

With the imposition of the Education Cess it became
possible to allocate an extra Rs. 3232 crore for Elementary
Education through first Supplementary Grants during 2004-
05, and to increase BE, 2005-06, for Elementary Education
by Rs. 6492 crore over BE, 2004-05.

(b) VYes, Sir.
(¢) Does not arise.

(d) to (k) Education Cess has been levied through
the Finance (No. 2) Act, 2004 to fullfii the commitment of
the Government to - provide and finance universalised
quality basic education, and Cess receipts are being
utilised accordingly. It has been decided to establish a
Prarambhik Shiksha Kosh to properly account for the
receipt and utilisation of Education Cess. Procedural
details in regard to the Kosh are being worked out.
Allocations to States are not being made separately
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against the Cess. Assistance to them is released under
individual schemes related to Elementary Education -
mainly Sarva Shiksha Abhiyan, Mid-Day Meal and
Kasturba Gandhi Balika Vidyalaya - in accordance with
the guidelines of such schemes and against their
respective budgetary allocations.

Utilisation of Funds Collected
for Tsunami

*129. SHRI BALASAHEB VIKHE PATIL :
SHRI N.N. KRISHNADAS :

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government has received any
complaints regarding misappropriation of funds raised by
various States, private institutions, Government employees
and other citizens for relief and rehabilitation work after
Tsunami disaster;

(b) if so, the details thereof;

(c) whether the Government has formulated any
scheme to check such misappropriation of the amount

collected; and
(d) if so, the details thereof?

THE MINISTER OF STAT_E IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) to (d) The
Ministry of Home Affairs have not received any specific
complaints regarding misappropriation of funds raised by
various States, private institutions, Government employees
and other citizens for relief and rehabilitation work after
Tsunami disaster. However, the general impression of the
public is that some of the private institutions or the NGOs
are not spending the entire money collected by them for
the purpose of relief and rehabilitation. These organiza-
tions are required to file their accounts and or returns to
the appropriate authorities where these are registered. The
matter has been examined in detail by the Law
Commission. The Government of India is considering the
feasibility of formulating guidelines to regulate the
collection and utilization of funds raised for the purposes
of providing relief and rehabilitation to the victims of natural
and man made disasters.
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[Translation]
Export of Spices

*130. SHRI GIRDHARI LAL BHARGAVA :
SHRI A.K. MOORTHY :

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) the details of the variety of spices exported
during the last three years and the current financial year,
country-wise;

(b) the amount of foreign exchange eamed there-
from,

(c) whether the export of spices has decreased
during the last six months;

(d) it so, the reasons therefor; and

(e) the steps taken by the Government to boost the
export of spices?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH) : (a) The details of the variety of
spices exported during the last three years and the current
financial year, country-wise, is available in the publication
of the Spices Board called “Spices Statistics”.

(b) The amount of foreign exchange earned there-
from is given below :—

Year Amount of foreign exchange
eamed (in million USS$)

2002-03 431.5
2003-04 416.6
2004-05 490.6
2005-06 (April-June) 123.4

(c) No, Sir. The export of spices during January-
June, 2005 was 1,66,840 tonnes compared to 1,57,023
tonnes during the previous six months (July-December,
2004). ’
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(d) Does not arise.

(e) Steps taken to boost export of spices include
post harvest improvement through training and infrastruc-
ture development; trade promotion; extending support for
upgradation of technology; introduction of high tech spice
processing, setting up/upgradation of laboratories, accredi-
tation of units in Good Manufacturing Practices (GMP)/
Hazard Assessment and Critical Control Point (HACCP)/
International Standards Organisation (ISO), packaging
development, printing of business brochures, business
tours abroad, sending business samples abroad; support
for organic farming of spices, award of Spice House
Certificate and Indian Spices Logo for popularising good
manufacturing practices, good hygienic practices and
branded spice products.

Scrapping of IMDT Act

*131. SHRI JAI PRAKASH (MOHANLAL GANJ) :
SHRIMATI MANORAMA MADHAVARAJ :

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Union Government has constituted
a Group of Ministers to study the order of the Hon'ble
Supreme Court on lllegal Migrants (Determination by
Tribunal) Act as reported in the ‘Hindu' dated 15 July, 2005;

(b) if so, the details thereof;

(c) whether the presence of illegal immigrants from
Bangladesh has led do serious intemal disturbances; and

(d) if so, the manner in which Union Government
proposes to protect the State in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! S. REGUPATHY) : (a) and (b)
Government has decided to constitute a Group of Ministers
to study the implications of the Supreme Court Judgement
and hear all opinions on the question of detection and
deportation of illegal migrants.

(c) There is no report from the States to suggest any
serious intemal disturbances.
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(d) The Govermment has taken stepe to detect and
deport illegal migrants from the country. State Governments
and Union Territories have been directed to enforce the
provisions of Foreigners Act strictly. The powers under
Section 3(2)(c) of the Foreigners Act, 1846 to detect and
deport foreign nationals staying in India unauthorisedly,
have been entrusted to the State Governments and UT
Administrations. Administrative instructions are also issued
to them from time to time to launch special drives to detect
the foreign nationals including Bangladeshi nationals
staying illegally in the country for their immediate
deportation.

Besides, Government has also taken up various
measures to curb illegal influx into the country, which,
inter alia, include accelerated programme of construction
of border roads and border fencing; strengthening of
Border Security Force (BSF) for deployment on borders
and equipping them with modern and sophisticated
equipment/gadgets; raising of additional battalions of
BSF; reduction of gaps between border outposts; intensi-
fication of patrolling; provision of surveillance equipment,

etc.
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Agricultural Products

*132. SHRI JASWANT SINGH BISHNO! : Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state

(a) whether the import of agricultural products has
increased during each of the last three years;

(b) if so, the details thereof;

(c) whether the Government proposes to reduce the
import of agricultural products;

(d) if so, whether the government has made any
study regarding its far-reaching consequences on our
domestic agricultural and plantation sectors;

(e) it so, the details thereof; and

(f) the steps taken by the Govemment in this
regard?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH) : (a) to (f) The data on total imports
and the imports of agriculture products during each of the
last three years is as under :-

2004-2005
(Provisional)
(Rs. in Crores)

2003-2004
(Rs. in Crores)

2002-2003
(Rs. in Crores)

1. Total imports

2. Import of Agricuiture Product (% growth over previous
year)

3. Import of Agricultural Products excluding Edible oil
(% share to total imports)

297205.9 359107.6 472074.1
16063.4 18825.9 20275.4
(19.6%) (17.2%) (7.7%)

7011.0 6957.3 8067.1
(2.4%) (1.9%) (1.6%)

Share of Agriculture imports out of total imports is
5.4% in 2002-2003, 5.2% in 2000-2004 and 4.3% in
2004-200S. Of these imports, major share is that of edible
oils.

The commodity-wise import figures are given in the
enclosed statement.

There has been no comprehensive study on the
impact of liberalised imports of agricultural products on

Indian Agriculture. Recently the Government has brought
out a study entitied 'State of the Indian Farmer: A
Millennium Study’, as a part of which “Globalisation and
Agricultural Liberalisation in India® has also been studied.
Based on various measures of import and export
competitiveness, the study concludes that most of the
important agricultural commodities in India are competitive
and that India can withstand competition from abroad with
respect to the import of most of the crops.
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In order to ensure that the farmers of the country are
not put to any hardship, the Government has put in place
a suitable mechanism for monitoring the import of sensitive
items.

Import duties on a number of items including edible
oils (both crude and refined), tea, coffee, copra and
coconut, wheat, rice, maize, edible oils, pulses, spices,
arecanut and apple have been increased in the last 5

Statement
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Value in Rs. Lakhs

Commodity 2002-2003 2003-2004 2004-05
(Provisional)
1 2 3 4
Live Animals. 364.99 344.57 413.40
Meat and Edible Meat Offal. 37.02 16.94 111.27
Fish and Crustaceans, Molluscs and other Aquatic Invertabrates. 3,943.22 5,171.93 6.585.82
Dairy Produce; Birds’' Eggs; Natural Honey; Edible Prod. of Animal 8,469.22 13,307.41 6,800.73
Origin, not elsewhere spec. or included.
Products of animal origin, not elsewhere specified or included. 6,688.80 5,015.30 4,502.18
Live trees and other plants; bulbs; roots and the like; cut flowers 1,127.58 900.89 1,080.00
and Omamental Foliage.
Edible vegetables and Certain Roots and Tubers. 3,04,998.67 2,62,217.44 2,03,9562.00
Edible Fruit and Nuts; Peel or Citrus Fruit or Melons. 1,88,396.45 2,17,492.97 2,94,938.18
Cotfee, Tea, Mate and Spices. 58,784.27 52,122.39 60,129.82
Cereals. 176.11 238.93 466.91
Products of the milling Industry; Malt; Starches; Inulin; Wheat Gluten. 1,951.07 2,841.94 3,708.00
Oil Seeds and Olea. Fruits; Misc. Grains, Seeds and Fruit; Industrial 18,473.21 21,284.37 24,249.82
or Medicinal Plants; Straw and Fodder.
Lac, Gums, Resins and other Vegetable Saps and Extracts. 13,578.40 15,737.24 20,878.91
Vegetable Plaiting Materials; Vegetable ‘\F’roducts not elsewhere 734.68 788.11 1,074.55

specified or included.
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years wherever necessary. Further, the Government is aiso

implementing a number of development programmes to
increase the competitiveness of the Indian fanner. These
include introduction of Iimproved farming technology,
improved availability of inputs including water, credit and
fertilizer and price support through the Minimum Support
Price (MSP) Scheme and Market Intervention Scheme
(MIS).
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1 2 3 4

Animal or Vegetable Fats and Oils and their Cleavage Products; 9,05,235.62 1,186,859.00 11,20,830.55

Pre. Edible Fats; Animal or Vegetable Waxex.

Preparations of Meat, of Fish or of Crustaceans, Molluscs or other 206.89 199.51 336.00

aquatic invertebrates

Sugars and Sugar Confectionery. 8,733.68 14,550.38 1,20,134.18

Cocoa and Cocoa Preparations. 7,047.68 6,121.17 8,942.18

Prepafétions of Cereals, Flour, Starch or Milk; Pastrycooks Products. 11,616.21 8,560.33 10,354.91

Preparations of Vegetables, Fruit, Nuts or other Parts of Plants. 7,009.65 7,850.65 8,034.58

Miscellaneous Edible Preparations. 16,202.72 6,645.41 7,251.27

Beverages, Spirits and Vinegar. 10,048.67 13,-771.43 77,214.55

Residues and Waste from the Food Industries; Prepared Animal 28,263.25 34,850.41 34,357.09

Fodder.

Tobacco and Manufactured Tobacco Substitutes. 4,249.61 5,893.67 11.197.09
16,06,337.67 18,82,592.39 20.27544

Total

Job to Women in Anganwadi Kendra

*133. SHRI BAPU HARI CHAURE :
SHRI SANJAY DHOTRE :

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state :

(a) whether the Government has formulated/pro-
poses to formulate any scheme to provide jobs through
anganwadi to women residing in the terrorist affected

areas of the country;
(b) if so, the details thereof. and

(c) the time by which jobs are likely to be provided
to women in such areas?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH) : (a) No, Sir.

{b) and (c) The Question does not aﬁqo.

Migration of Youths

*134. SHRI GANESH SINGH :
SHRI ABDUL RASHID SHAHEEN :

Will the Minister of AGRO AND RURAL INDUSTRIES
be pleased to state :

(a) whether the migration of rural folks to cities in
search of jobs has increased manifold during the past few
years in spite of several sieps taken by the Govemment
for the improvement of traditional and cottage industries;

(b) if so, the details thereof:

(c) whether Government has conducted any survey
to find out the causes of such migration from villages to

cities;
(d) if so, the details themof; and

(e) the steps taken or proposed to be taken to check
this tendéncy?
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THE MINISTER OF SMALL SCALE INDUSTRIES AND
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI
MAHAVIR PRASAD) : (a) to (d) Migration from rural
areas to cities in search of employment does take place
in India. The Government (in the Ministry of Agro and Rural
Industries) has, however, not conducted any survey on this
subject.

() The Government (in the Ministry of Agro and
Rural industries) has been implementing two credit linked
subsidy schemes for employment generation, namely, the
Rural Employment Generation Programme (REGP) and
the Prime Minister's Rojgar Yojana (PMRY).

The target for the 10th Plan period under REGP is to
generate 25 lakh additional employment opportunities in
the rural areas. The target for 2005-06 under REGP is 5.5
lakh job opportunities. The progress under the REGP
during the last three years is given in the table below :~

Sl.  Year Number of Employment
No. projects financed (lakh persons)
1. 2002-03 21,024 3.61
2. 2003-04 24,747 4.7
3. 2004-05 23,453 5.30

The Prime Minister Rozgar Yojana (PMRY) is imple-
mented in both rural and urban areas (with approxirhately
50% of the units being in rural areas), for providing self-
empioyment opportunities to educated unemployed youth.
PMRY is implemented through the District Industries
Centres of the States and Union Territories. The target for
10th Plan period under PMRY is 16.5 lakh additional
employment opportunities. The target for 2005-06 is to
generate 3.75 lakh additional employment opportunities.
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The progress under the PMRY during the last three years
is given below :—

Sl. No. Year Employment (lakh persons)
1. 2002-03 2.85

2. 2003-04 3.24

3. 2004-05 2.73*

* Provisional

Government in the Ministry of Rural Development also
implements several self employment and wage employ-
ment programmes in the rural areas, viz., Swaranjayanti
Gram Swarozgar Yojana (SGSY), Sampoorna Grameen
Rozgar Yojana (SGRY) and Gram Sadak Yojana.

[English]
Indo-Pak Trade

*135. SHRI RUPCHAND MURMU : Will the Minister of
COMMERCE AND INDUSTRY be pleased to state :

(a) the status of trade between India and Pakistan
during the last three years;

(b) whether there has been a decline in the trade
between India and Pakistan during the said period and
the current financial year;

(c) if so, the reasons therefor; and

(d) the steps taken by the Government to boost
trade between the two countries?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH) : (a) Statement showing the bilateral
trade between India and Pakistan during the last three
years and during April-May 2005 is given below.

(Value : in crores of Indian Rupees)

Year Exports to Imports from . Total Trade Trade Balance % Growth in the -
Pakistan Pakistan Bilateral Trade
A 2 3 4 5 * 8
2002-2003 997.73 217.05 1214.78 780.68
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1 . 2 4 5 6

2003-2004 1318.52 264.90 1583.42 1053.62 30.34

2004-2005 2271.03 428.33 2699.36 1842.70 70.47

2004-2005 (Aprii to May) 413.27 27.84 441.11 385.43

2005-2008 (April-May) 365.83 79.55 445.38 286.28 1.00

(Provisional)

Source: DGCI and S, Kolkata

(b) and (c) No, Sir. The above figures show that the
volume of trade between India and Pakistan has shown
a positive growth. During the year 2004-2005, the volume
of bilateral trade was valued at Rs. 2699.36 crores as
compared to Rs. 1583.42 crores during 2003-2004
registering an increase of 70%. As per the provisional data
available, during April-May 2005, the volume of bilateral
trade has been valued at Rs, 445.38 crores as compared
to Rs. 441.11 crores during the same period in 2004
registering an increase of around 1%.

(d) India accorded Most Favoured Nation (MFN)
status to Pakistan in 1996 and Pakistan has so far
notified 768 items that can be imported from India into
Pakistan.

In the meeting between the Commerce Ministers of
India and Pakistan in the wings of the Fourth SAARC
Commerce Ministers Meeting held in Islamabad on 22-23
November, 2004, both sides agreed for setting up of a Joint
Study Group (JSG) at the level of Commerce Secretaries
of both countries for adopting a strategy for boosting trade
between India and Pakistan. The first meeting of JSG was
held in New Delhi on February 22-23, 2005 and detailed
discussions took place on promotion of trade and
economic cooperation for the mutual benefits of both
countries. The JSG constituted two Working Groups — (1)
on Customs Cooperation and Trade Facilitation Measures
and (2) on Non-Tariff Barriers. The Terms of References
(TOR) were mutually agreed upon. The recommendations
of the JSG would be submitted to the respective
Governments for consideration under the framework of the
Composite Dialogue. The setting up of JSG is expected
to pave the way for enhanced volume of bilateral trade

as both the countries would strive to address the problems
relating to non-tariff barriers and customs cooperation.

Opening of Border for Trade

*136. PROF. M. RAMADASS :
SHRI M.K. SUBBA :

Will the Minister of HOME AFFAIRS be pleased to state

(a) whether there is any proposal to open North-
East borders for trade;

(b) if so, the details and the time by which it is likely
to be opened,

() whether it is not desirable to first solve the
security issues such as influx of foreigners and subversive
activities of underground organisations before opening the
borders for trade;

(d) if so, whether North Eastern Council (NEC) will
be involved in the matter; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) and (b) In
the North Eastern Region, India has major portion of her
border with Bangladesh, China and Myanmar. India does
not have border trade agreement with Bangladesh.
Government of Union of Myanmar and Government of
People’s Republic of China have border trade agreements
with India. On the India-Myanmar border, a border trading
point at Moreh in Manipur is already functional. On this
border, another trading point at Zowakhathar in Mizoram

i e
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has already been identified and was inaugurated early last
year. In addition to existing trading points in Uttranchal and
Himachal Pradesh for India-China trade, Sherathang in
Sikkim has been selected as site for a mart tor border trade
with China through Nathula Pass.

(c) to (e) While taking a view on opening of border
trading points, various factors are taken into consideration,
which include mutual interests of India and the neighbouring
country concerned, infrastructure facilities available at the
proposed border trading points, perceived economic
benefits for the local people on both sides of the proposed
border trading points and security situation in the area on
both sides of the proposed border trading points. The
recommendations of the State Government concemed on
the locations of proposed border trading points on the
Indian side are also kept in view. Consultation with North
Eastern Council in the matter is not necessary.

Indo-Japan Trade

*137. SHRI M.P. VEERENDRA KUMAR :
SHRI G.V. HARSHA KUMAR :

Will the Minister ot COMMERCE AND INDUSTRY be
pleased to state :

(a) whether the import-export gap between India
and the Japan has widened in comparison to previous
years;

(b) if so, the details thereof during the last three
years,

(c) the reasons for such an unbalanced gap;

(d) the steps taken to increase the export from India
to Japan,

(e) whether the Govemment has held discussions
with Japan to promote "Yen Loan Projects” in India;

() it so. whether any specific industrial or trade
projects have been identified for investment through Yen
loans by Japan alongwith the expected investment from
Japan in India during 2005-06;

(g) the States where such potential investment
projects have been identified; and

.
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(h) the steps being taken to encourage more
Japanese investment in India?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH) : (a) and (b) The volume of Indo-
Japan trade during the last three years is as follows :—

(Value In US $ million)

2002-03 2003-04 2004-05
(P)

India’s exports to Japan 1864 1709 1978

India's imports from Japan 1836 2668 3006

Total 3700 4377 4984
Balance of Trade 28 -959

-1028

(Source : DGCIS)
(P : Provisional)

(c) Amongst the reasons for a deficit in the balance
of trade are recessionary conditions in Japan's economy,
the static composition of trade between the two countries,
limitations on agricultural exports to Japan due to SPS
measures, etc.

(d) Steps being taken, on an on-going basis, to
increase Indian expohs to Japan include participation in
trade fairs/exhibitions, exchange of delegations at bath
governmental and business levels, exchange of informa-
tion, etc.

(e) and (f) Yes, Sir. A list of 25 project proposals for
2005 ODA loan package has been posed to the
Government of Japan for their consideration.

(g) The States in which Foreign Direct investment
proposals and Foreign Technology cases have been
approved by the Government include Dethi, Maharashtra,
Tamil Nadu, Haryana, Karnataka, Ut'ar Pradesh, Gujarst,
etc.

(h) Steps being taken to encourage leanou‘
investment in India include holding of ‘Destination India’
event in Tokyo, setting up of India~Japan Joint Study Group,
regular meetings of the institutional mechanism called the
India-Japan Investment Dialogue, etc.
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Revision of Agreement on GATS

"138. SHRI ANANDRAO VITHOBA ADSUL :
SHRI ADHALRAO PATIL SHIVAJIRAO :

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state :

(a) whether the Government has revised the offer
under the General Agreement on Trade in Services (GATS)
to the WTO as reported in the ‘Hindu’ dated May 25, 2005;

{b) if so, the details thereof;

(c) the extent to which the revised offer is different
from the previous one;

(d) whether the member-countries are pressing
India to open some sectors for them;

(e) if so, the details thereof; and
() the reaction of the Government thereon?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH) : (a) to (d) india will be submitting
its Revised Offer in Services to the WTO shortly. The extent
of changes proposed to be effected in the Revised Offer
would inter alia include upgrading our existing Uruguay
Round commitments in some Services sectors and offering
fresh commitments in Professional Services, Other busi-
ness services and infraétructure related services.

(d) to (f) The Services Negotiations move forward on
a Request — Offer basis by ali members of the WTO. India
has also received requests for taking commitments from
our trading partners in aimost all areas of Services. India's
Revised Offer is based on these requests and is
conditional on the quality of the Offers of our trading
partners. In case we are not satisfied with Offers made by
our trading partners, we have the right to withdraw our
Revised Offer.

Review of Earthquake Readiness Plan

*139. SHRI DUSHYANT SINGH : Will the Minister of
URBAN DEVELOPMENT be pleased to state :

(a) whether the Union Govermment has reviewed
the Earthquake Readiness Plan for the National Capital
Region (NCR);
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(b) If so, the details regarding possible damage
revealed In the review; and

(c) the remedial measures proposed to be adopted
in the event of earthquake?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHR! GHULAM
NABI AZAD) : (a) and (b) The National Capital Region
(NCR) comprises of National Capital Territory of Delhi and
parts of the States of Haryana, Rajasthan and Uttar
Pradesh. The States are required to prepare Disaster
Management Plans which Include provisions for earth-
quake preparedness for their respective States. The
Ministry of Home Affairs has already Issued guidelines to
the State Governments to this effect. The Disaster
Management Plans are not required to be sent to
Government of India for approval.

(c) The Regional Plan 2021 for the National Capital
Region (NCR) prepared by the NCR Planning Board has
suggested the need for proper planning at various levels
for disaster preparedness, mitigation ang disaster res-
ponse and making the Post Disaster Management Plan an
Integral part of the Sub-regional Plan to be prepared by
the concerned State Governments. The Ministry of Home
Affairs has advised the State Governments/Union Territory
Administrations including the Govemments of Uttar
Pradesh, Haryana, Rajasthan and Delhi from time to time
to take up various disaster mitigation and preparedness
measures including measures relating to earthquake
mitigation and preparedness. The mitigation measures
include preparation of disaster management plans at the
state, district and block levels, and amending building bye
laws to incorporate BIS Codes for construction activities
in Seismic Zones lil, IV and V etc. The Mode building bye
laws have been finalized by an Expert Group and shared
with the State Government/UT Administrations for imple-
mentation. The unified building bye-laws for Delhi have
already been amended by notification dated 21.3.2001 for
incorporating earthquake 4proof features in buildings of
prescribed specifications.

As far as the National Capital Territory of Delhi is
concerned, a Disaster Management authority has been set
up which has prepared and circulated a Draft Disaster
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Management Policy. A State Emergency operation Centre
has also been set up and mock drills have been
conducted, apart from several sensitization meetings for
generating awareness about disaster preparedness. Action
has also been initiated for preparation of state
and district level response Plans, database for disaster
response network and capacity building at various levels.

Universities with Potentials for
Excellence

*140. SHRI PRADEEP GANDHI! : Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a) whether certain Universities have been declared
as Universities with potentials f~r excellonce;

(b) if so, the norm prescribed and the details thereof;

(c) whether the Government has received certain
proposals from State Governments to declare some more
universities as Universities with potential for excellence;
and

(d) it so, the details thereof, State-wise alongwith
the action taken by the Union Government thereon as on
date?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH) : (a) to (d) The University
Grants Commission (UGC) has, so far, identified five
Universities with Potential for Excellence (UPE), namely,
the Jadavpur University, the Jawaharlal Nehru University,
the University of Hyderabad, the University of Madras and
the University of Pune. Each University is eligible for an
assistance of Rs. 30.00 (thirty) crores over a period of five
years, in addition to its annual development grants.
Academic, administrative and financial governance, includ-
ing accreditation by the NAAC (National Assessment and
Accreditation Council), are the broad parameters on which
a University is selected as a UPE.

Factors such as student enrolment, location, research
output, among others, are given weightages for the
purposes of selecting a UPE, A total of 44 proposals have
been received by the UGC as per enclosed statement. The
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UGC periodically evaluates eligible proposals for the
selection of UPEs, for support within the available
resources.

Statement

State Name of the University

1 2

Andhra Pradesh Andhra Pradesh University, Waltair,

Vishakhapatnam .
Kakatiya University
Nagarjuna University

Osmania University

Rashtriya Sanskrit Vidyapeeth, Tirupati
(Deemed)

Sri Sathya Sai Institute of Higher
Leaming Prasanthililayam, Anantapur
(Deemed)

Sri Venkateswara University
Assam Gauhati University
Bihar T.M. Bhagalpur University
Goa Goa Universitiy

Guijarat Maharaja Sayajirao University of

Baroda

Sardar Patel University
Haryana Kurukshetra University
Karnataka Bangalore University
Kamataka University
Mysore University

National Law School of India Univer-
_sity

Cochin University of Science and
Technology '

Kerala

Kerala University
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1

"
"

2

Madhya Pradesh

Maharashtra

Meghalaya
Punjab

Rajasthan

Tamit Nadu

Uttar Pradesh

West Bengal

NCT of Delhi

NCT of Chandigarh

Baraktullah University
Devi Ahilya Vishwavidyala
Vikram University
Mumbai University
Nagpur University

Tata Institute of Social Science

Deonar, Mumbal (Deemed)
North Eastern Hil University
Guru Nanak Dev University
Mohan Lal Sukhadia University
Rajasthan University

Anna University

Annamalal University

‘Bharathiar University

Bharathidasan University

Gandhigram  Rural Institute,

Gandhigram (Deemed)

Madurai Kamraj University
Allahabad University

Banaras Hindu University
Lucknow University

Choudhary Charan Singh University
Burdwan University

Calcutta University

Jamia Hamdard (Deemed)

Jamia Millia lslamia University

Punjab University

Iohl No. of States covered : 18

Totel No. of proposs! received : 44

1.
RS
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[English]
Benefits to Export Houses

1253.SHRI RAM SINGH KASWAN : Will the Minister
of COMMERCE INDUSTRY be pleased to state :

(a) whether the government has sought application
on April, 08, 2005 from export houses who wish to avail
the benefits of the reward scheme;

(b) if so, the details thereof;

(c) whether the Directorate General of Foreign
Trade issued a policy circular on April 20, 2008 stating that
the benefits of these schemes has been kept at abeyance
until the issue of a fresh notification; end

(d) if so. the reasons therefor alongwith the action
taken against officials responsible for such circulars?

THE MINISTER OF STATE IN THE MINISTRY
OF COMMERCE AND INDUSTRY (SHRI E.VK.S.
ELANGOVAN) : (a) and (b) Application forms for availing
benefits under the reward schemes of Duty Free Credit
Entilement Scheme and Target Plus Scheme were notified
on the 7th April 2005.

(c) and (d) The above notifications were kept in
abeyance under Policy Circular No.2(RE-2005)/2004-09
dated 20th April 2005 in response to representations from
Trade and Industry for procedural simplification in the
application forms. The modified application forms have
been re-notified vide Public Notice No. 16 (RE-2005)/2004-"
09 dt. 4.6.2005.

Rain Water Harvesting in Delhi

1254.SHRI S.K. KHARVENTHAN : Will the Minister of
URBAN DEVELOPMENT be pleased to state :

(a) whether the Government proposes to set up rain
water harvesting system in Delhi particularly in the houses
maintained by CPWD in NDMC areas; and

(b) it so, the detalls thereof?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) and (b) Yes, Sir. CPWD proposes to instal
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rain water harvesting system in Delhi, particularly in
houses maintained by thenf in the NDMC area. Subject
to availability of funds this will be carried out in phases
in areas where ground water level is deeper than 8 meters
and the net covered area is more than 15% of the plot
area.

[Translation)
INDO-Switzeriand Trade

1255.SHRI HARISHCHANDRA CHAVAN :
SHRI Y.G. MAHAJAN :

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state :

(a) whether India has trade relations with Switzer-
land;

(b) if 8o, the details thereof alongwith the items
being traded between the two countries during each of the
last three years alongwith foreign exchange eamed
therefrom; -

(c) whether talks have been held to give an impetus
to trade relations between the two countribe; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI E.V.K.S
. ELANGOVAN) : (a) and (c) Yes, Sir. India-Switzeriand
bilateral trade for the years 2002-03, 2003-04 and 2004-
05 were of the order of US$ 2.71 billion, US$ 3.76 biltion
and US$ 6.34 billion respectively. The items traded
between India and Switzerdand, inter alla, include texile
items, gems/jewsellery, gold, machineryinstruments, elec-
tronic goods, iron ore, etc. India's. exports to Switzerland
for the years 2002-08, 2003-04 and 2004-08 were of the
order of. US$ 382.72 million, US$ 449.87 milion and USE

521.87 million respectively.

(b) and (d) The India-Switzerland Joint Commission
held in New Delhi in December 2004, inter-alia, reviewed
the framework for doing business between the two
countries and messures for facilitating further bilateral
economic ties.
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g Demolition of Colonies

1266.SHRI CHANDRAKANT KHAIRE : Will the
Minister of URBAN DEVELOPMENT be pleased to
state :

(a) whether a few colonies of East Delhi are likely
to be demolished in view of the Common-wealth Games;

(b) if so, the details thereof;

(c) whether the rehabilitation plan for the people
likely to be displaced has been proposed; and

(d) if so, the details thereof?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) and (b) The Ministry of Youth Affairs and
Sports and Delhl Development Authority have informed
that presently there are no plans for demolition of any
colony in East Delhi for Commonwealth Games.

(c) and (d) Does not arise.
Economic Development of North-Eastern Region

1257.SHRI SURESH ANGAD! : Will the Minister of
DEVELOPMENT OF NORTH EASTERN REGION be
pleased to state :

(a) whether the Government has any plan to expand
‘North-Eastern Council' for the economic development of
the North Eastern region;

(b) If so, the details thereof; and

(¢) The name and details of the scheme which the
govemment i formulating for the socio-economic deve-
fopment of these States?

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER
OF DEVELOPMENT OF NORTH EASTERN REGION
(SHRI PR. KYNDIAM) : (a) No, Sir.

(b) Question does not arise.

() The Central Ministries/Departments (except those
exempled) are mandated to earmark and spend at least
10% of their gross budgetary support on their schemes in
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the North Eastern Region. The unspent balance of funds
against the mandatory 10% accrues to Non-Lapsable
Central Pool of Resources. Out of this Pool, funds are
allocated to this Ministry through the budget for funding
the projects relating to the development of socio-economic
infrastructure in the North Eastem Region. In addition,
North Eastern Council also receives budgetary allocation
for funding projects for the development.of infrastructure
in the Region.

Free Trade Agreement with Thailand

1258.SHRI KAILASH MEGHWAL : Will the Minister of
COMMERCE AND INDUSTRY be pleased to state :

(a) whether Free Trade Agreement with Thailand is
affecting domestic industries as the manutacturing cost of
goods in Thailand is less in comparison to the goods
manufactured domestically as reported in 'Dainik Bhaskar'
dated June 8, 2005,

(b) if so, the details thereof and the facts of the
matter reported therein;

(c) the reaction of the Government thereto; and

(d) the steps taken by the Government to save the
domestic industry?

THE MINISTER OF STATE IN THE MINISTRY
OF COMMERCE AND INDUSTRY (SHRI E.VKS.
ELANGOVAN) : (a) to (d) A Framework Agreement for
establishing Free Trade between India and Thailand was
signed by the Commerce Ministers of the two sides on 9th
October, 2003 in Bangkok, Thailand. It provides for an Early
Harvest Scheme (EHS) under which 82 common items of
export interest to the sides have been agreed for
elimination of tariff on a fast track basis w.e.f. 1.9.2004. The
items in the EHS list were finalized in consultation with
the apex Chambers and Ministries/Departments concerned
and the domestic stakeholders. The EHS list has been
finalized through negotiations based on full reciprocity in
items of trade value between India and Thailand.

To protect the vuinerable sections of the domestic
industry, the Framework Agreement provides for each
country to maintain a negative/sensitive list of items on
‘which no tariff concessions shall be granted under the FTA.
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In add-on, the Agreement provides for trade defence
measures which an importing country can take recourse
to. In case of a surge in imports and injury to the domestic
industry, a country is allowed to take measures such as
anti-dumping and safeguards.

[English]
Training to Anganwadi Workers

1259.DR. K:S. MANOJ : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state :

(a) whether there is any regular Training
Programmes for the Anganwadi workers in the country;

and

(b) it so, the details thereof?

"THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANT!I
SINGH) : (a) Yes, Sir.

(b) Regular Training and Refresher Training are
imparted to Anganwadi Workers to equip them with
knowledge, skills and capabilities to implement the
Integrated Child Development Services (ICDS), under the
World Bank Assisted ICDS Training Programme — Project
Udisha. Other ICDS functionaries are also trained under
the project. This project commenced in the year 1999 and
will continue upto March 2006.

Investment Under New Industrial Policy

1260.SHRI RANEN BARMAN : Will the Minister of
COMMERCE AND INDUSTRY be pleased to tiate :

(a) the steps taken by the Government under the
new Industrial Policy to attract investment in the respective
States particularly West Bengal during the last five years;

(b) the sectors in which investment has so far been
made in these States during the said period, location-wise,
together with the amount of investment made in this regard;
and

(c) the necessary steps being taken and proposed
to be taken by the Government for expeditious industrial-
ization in the country especially in West Bengal?
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THE MINISTER OF STATE IN THE MINISTRY
OF COMMERCE AND INDUSTRY (SHRI E.VK.S.
ELANGOVAN) : (a) to (c) Under the liberalized Industrial
Policy, decision to set up industry depends upon the
commercial judgement of the entrepreneur which, in tum,
is also based on the initiatives taken by the State
Government by way of providing basic infrastructural
facilities and other incentives. Industrial Development is
primarily the responsibility of the concemed State
Government. The Central Government supports the efforts
by providing support/incentive under its various Schemes,
particularly for development of industrially disadvanta-
geous areas. Under the Growth Centre Scheme, three
Growth Centres at Bolpur, Jalpaiguri and Malda in West
Bengal have been sanctioned. Further, under the industrial
Infrastructure Upgradation Scheme, project proposals in
respect of three clusters in West Bangal, namely (i)
Foundry Park, Howrah (i) Multi Industry Cluster, Haldia
and (ii) Rubber Cluster, Howrah have also been
approved.

The Statewise and Sectorwise distribution of invest-
ment proposals based on the Industrial Entrepraney
Memoranda (IEMs) filed and Letters of Intent (LOIs)m

i~

Industrial Licences (DILs) issued during the last five yééfi

is given in the enclosed statement | and |l respectively.
Statement-|

Statewise investment proposals (IEMs+LOIs+DILs)
during the period 1.4.2000 to 31.3.2005

Name of the State No. of Proposed
Proposed Investment
(Rupees Crore)
1 ' 2 3
Andaman and Nicobar 0 0
Islands
Andhra Pradesh 1435 - 91027
Arunachal Pradesh 20 235
Assam 258 2567

Bihar 40 468
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1 2 3
Chandigarh 11 37
Chhattisgarh 847 80285
Dadra and Nagar Haveli 626 9885
Daman and Diu 268 1445
Delhi 32 73
Goa 205 2672
Guijarat 1931 94357
Haryana 923 14082
Himachal Pradesh 235 5619
Jammu and Kashmir 257 4437
Jharkhand 277 12264
Karnataka 898 35190
Kerala 114 1564
Lakshadweep 0 0
Madhya Pradesh 449 12785
Maharashtra 3417 68179
Manipur 2 3
Meghalaya 168 1654
Mizoram 0 0
Nagaland 8 16086
Orissa 526 69999
Pondicherry 202 2785
Punjab 610 20342
Rajasthan 749 10045
Sikkim 8 261
Tamil Nadu 1436 66315
Tripura 26 1093
Uttar Pradesh 1543 29921
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1 2 3 1. 2 3
Uttaranchal 383 5007 Math, Survey and Drawing Equpts 1 110
West Bengal 1604 34365 Fertilizers 273 3598
Location in more than 11 50 Chemical other than Fertilizers 1609 36323
one State Photographic raw fiim and Paper 0 0
Total 19513 701071 Dye stuffs 26 132
Statement-li Drugs and Pharmaceuticals 735 717
Soctor-wise investment proposals (IEMs+LOIs+DILs) Textiles 2579 25109
Name of the Scheduled No. of Proposed Sugar 798 33813
Industry Proposed  Investment o ontation Industries 879 13867
(Rupees Crore)
- ] 2 3 Food Processing Industries 887 6239
) ' - Vanaspathi, Vegoil and Fats 556 4768
Metallurgical Industries 3340 170718
Soap, Cosmetics and Toiletries 236 3550
Fuels 147 132014
) Rubber Goods 169 2781
Boilers and Steam Gen Plants 7 72
Leather and Leather Products 129 427
Prime Movers 380 5485
‘ Glue and Gelatin 16 542
Electrical Industries 1147 102042
Glass 115 3865
Telecommunication 172 3596 Ceramics 165 3479
Transportation 260 5406 Cement and Gypsum 314 18623
Industrial Machinery 411 8614 Timber Products a7 172
Machine Tools 56 487 Defence Industries 28 3135
Agricutural Machinery 3 $1062 Miscellaneous Industries 2536 74044
Earth i i 7 4
arth Moving Machinery 4 Total 19513 701071
Misc. Mechanical Industries 893 8689
Financial Assistance for Water
Comml/H.Hold Equpt 47 1092 Supply Project
Medical and Surgical Appliances 40 333 1261.SHRI SUBODH MOHITE : Will the Minister of
URBAN DEVELOPMENT be pleased to state :
Industrial Instruments 10 122 P
Scientific Instruments 51 537 (a)  whether the Govemment has received a pro-

posal from Nagpur Municipal Corporation for Rs. 100 crore
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project for supply of drinking water to city from Pench
River;

(b) if so, the details thereof;

(c) whether the Govermment is copsidering to
provide financial assistance to the project;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) No such proposal has been received from
Nagpur Municipal Corporation.

(b) to (e) Do not arise.
National Migration Policy

1262.SHRI NARAYAN CHANDRA BORKATAKY : Will
the Minister of HOME AFFAIRS be pleased to state :

(a) whether the Government proposes to frame a
National Migration Policy;
e
(b) it so, the details in this regard; e
(¢) whether the inner line permit system exist in
some North Eastern States to address the issues of
National Migration;

(d) if so, whether the Government proposes to fine
tune this arrangement for betterment of the people of those
State:

(e) if so, the details thereof, and

() the steps taken by the Govemment in this
regard? i

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) and (b)
Under Article 19(1) of the Constitution, all Indian citizens
have the right to move freely throughout the territory of
india. There Is no proposal to frame a National Migration
Policy.

(c) to (f) Under Articte 19(2) of the Constitution,
reasonable restrictions on the exercise of the rights
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conferred on the citizens under Articte 19(1) of the
Constitution could be imposed. Accordingly, citizens from
other parts of the country require permits to visit some
states viz. Arunachal Pradesh, Mizoram and Nagaland of
the North Eastern region. No préposal has been received
from these State Governments for review of the system.

[Translation]

Proposals Under Centrally Sponsored
Schemes

1263.SHRI CHANDRABHAN SINGH : Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a) whether some proposals received from Govern-
ment of Madhya Pradesh under Centrally Sponsored
Schemes like Integrated Education Scheme for Disabled
Children (IEDC), Sanskrit Language Development Scheme,
Introduction of Yoga in Schools, Modernization of Madarsa
Education, Additional teachers in Madarsas and modern-
ization of Madarsas are pending with the Union Govern-
ment;

(b) if so, the details thereof;, and

(c) the time by which these pending proposals are
likely to be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) No, Sir.

(b) and (c) Do not arise.
[English]
Employment through industrialisation

1264.SHRI TAPIR GAO :
SHRI SUBHASH SURESHCHANDRA DESHMUKH :

Will the Minister of COMMERCE AND INDUSTRY be .
pleased to state :

(a) whether unemployment can be reduced
through industralisation especially in rural areas of the

country;
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(b) ¥ se, whether the Government has formulated
any policy in this regard;

(c) it so, the details of target fixed by the
Government for providing employment to youths;

(d) whether any action has been taken in regard of
States facing unemployment due to the closure of mills;

and

(e) if so, the details thereof State-wise alongwith the
action taken thereon so far?

THE MINISTER OF STATE IN THE MINISTRY
OF COMMERCE AND INDUSTRY (SHRI E.VK.S.
ELANGOVAN) : (a) and (b) Industrialisation is one of the
means to reduce unempioyment. To address unempioy-
ment problem in rural areas, two major employment
generation schemes, which are in place are (l) Rural
Employment Generation Programme (REGP) and (ii) Prime
Minister's Rojgar Yojana (PMRY). REGP is a credit linked
subsidy scheme implemented through out the country for
setting up labour intensive industries in rural areas and
small towns. PMRY is also a credit linked subsidy scheme
implemented both in rural and urban areas for providing
self employment opportunities to educated unemployed
youth.

() The target for 2005-06 in respect of REGP is
28,873 units for creating 5.5 lakh additional employment
opportunities and for PMRY 2.5 lakh units for creating 3.75
lakh job opportunities.

(d) and (e) Action on unemployment due to closure
of mills is subject to labour laws, Sick Industrial Companies
Act (SICA) and award of bodies like Board for Industrial
and Financlal Reconstruction (BIFR). Unemployment
Allowance Scheme of ESIC for insured persons going out
of insurable employment on account of closure of a factory/
establishment is in place.

Reading Habits among Peoples

1265.SHRI LAKSHMAN SETH : Will the Minister of

HUMAN RESOURCE DEVELOPMENT be pleased to
state :
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(a) whether any survey was conducled by the
National Institute of Communications and Dethi University
on the reading habits of the city people;

(b) it so, the details thereof; and

(c) the percentage of population having reading
habits city-wise and measures taken to promote reading
habits?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA,
FATMI) : (a) to (c) No Sir, the Delhi University is not aware
of any such survey and no such information is maintained
centrally.

Setting up of liT’s

1266.SHRI G.M. SIDDESWARA : Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a) whether the Government has set up any Indian
Institute of Information Technology (lliTs) in the country,
particularly in Kamataka during the last three years and
thereafter;

(b) if so, the details thereof, location-wise;

() whether the Government proposes to establish
more lliTs in the country;

(d) | so, the details of the action plan worked out
in this regard; and

(e) the details of the places where these IliTs are
likely to be established?

THE MINISTER OF STATE IN THE; MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHR! M.A.A.
FATMI) : (a) and (b) Yes, Sir. The Government has set up
three indian Institutes of Information Technology (!IiTs) at
Allahabad, Gwalior, Jabalpur and an extension campus of
IiT, Allahabad at Amethi in U.P. No IliIT has been set up
in Karnataka so far. The Government has aiso approved
setting up of IIiT, Kanchipuram. For this purpose land was
to be provided by Sri Kanchi Kamakoti Peetam, The land
has not been made available.
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(c) to (e) Task force on HRD in IT had recommended
setting up of exclusive Institutes of Information Technology
with the Central/State funding and industry collaboration.
Several proposals have been received from the State
Governments for setting’ up of such Institutes. A view on
the same: would be taken on assessment of needs and
availability of funds for the purpose.

[English]
CBSE Results and Urdu Schools

1268.SHRI ASADUDDIN OWAISI : Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a) whether as a result of low pass percentage in
Urdu schools admission of students in colleges has
declined as reported in the Times of India' dated 27, 2005;

(b) if so, the reasons therefor;

(c) if so, whether non-availability of books in Urdu
language has been the main reason for the poor
performance of Urdu Students/schools;

(d) if so, the steps taken of being taken by the
Government to pay special attention to Urdu schools in the
country?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) No data regarding admission of students in
colleges from Urdu Schools is maintained centrally.
However, as per information provided by CBSE the
Schools mentioned in the news item have lower pass
percentage both in class X and Xl as compared to the
overall pass percentage of CBSE.

(b) to (d) Though no study has been made by the
CBSE in this regard some of the probable factors that
contributed to the low pass percentage may be students
come from poor socio-economic background, many
students may be first generation leamers, lack of academic
support by the parents at home, poor transaction of
the curriculum in the schools, lack of reading material etc.
As per information fumished by National Council of
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Educational Research and Training (NCERT), since the
promulgation of National Curriculum Framework for School
Education (NCFSE)-2000, barring a few Urdu language
text books, no Urdu translation of textbooks in Science,
Mathematics and Social Science were available for the
years 2002-03 and 2003-04. As NCERT had no Urdu
translation facility, NCERT reached an understanding with
the National Council for Promotion of Urdu Language
(NCPUL) to undertake Urdu translation of the Science,
Mathematics and Social Science textbooks. However,
NCPUL had not been able to deliver the translated
versions of the required quality textbooks in time.

NCERT made all out efforts to bring out these
textbooks for the academic year 2005-06. These transla-
tions have come out for the first time since the
promulgatioh of the NCFSE- 2000. 91 Urdu textbooks have
been published so far and distributed for the academic
year 2005-06.

Schools in Rural Areas

1269.SHRI TUKARAM GANGADHAR GADAKH : Will
the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state .

(a) whether any survey has been conducted to
identify the villages without schools;

(b) if so, the details thereof;

(c) it not, the way the Government intend to address
this issue and by when the Government intends to conduct
survey;

(d) whether the Government proposes to establish
at least one school in each and every villages of the
country;

(e) if so, whether any target has been fixed in
this regard and any fund earmarked for the purpose;
and

() if so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) and (b) According to the Provisional Statistics
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of the Seventh All India School Education Survey
conducted by the National Council of Educational
Research and Training, out of the total 1231391 rural
habitations 13% and 22% are unserved by primary and
upper primary schools.

(c) to (f) The existing norms are to provide a primary
school within 1 Km., an elementary school within 3 Kms.
and a secondary school within 5 Kms. distance.

Allocation of Funds for Higher Education

1270.SHRI RAGHUNATH JHA : Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to refer
to the reply given to Unstarred Question No. 162 dated
March 1, 2005 regarding allocation of funds for higher
education and state :

(a) whether the information has since been col-
lected;

(b) if so, the details thereof and action taken
thereon;

(c) if not, the reasons for the delay in the collection
of the information; and

(d) the time by which the information is likely to be
collected?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) to (d) The University Grants Commission
allocates funds to eligible universities and colleges as per
pattern of assistance. The percentage of utilization of funds
by the University Grants Commission (UGC) in the years
2002-03, 2003-04 and 2004-05 was 101.57%, 106% and
102.15% respectively. Since the UGC does not allocate
funds to State Governments/NGOs, no such information is
rpaintained centrally.

Re-employment in Delhi University

1271.SHRI RAGHURAJ SINGH SHAKYA : Will the
Minister of HUMAN RESOURCE DEVELOPMENT be

pleased to state :

(a) whether the Government is aware that a large
number of Professors, Readers and Lecturers in various
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colleges of Delhi University have been given re-
employment without merit;

(b) if so, the reasons therefor;

(c) whether the Delhi University do not have
adequate eligible candidates to fill up the vacancies
created on the retirement of professors, readers and
lecturers every year;

(d) it so, the facts thereof;

(e) whether the Government do not think that by
giving routine re-employment to retired professors and
others, a large number of eligible young candidates are
deprived of their employment opportunities;

() i so, the impact thereof on employment
scenario;

(g) the number of retired professors, readers,
lecturers and others given re-employment in various
colleges of Delhi University during the last three years,
college-wise and justification thereof;

(h)  whether the University has a Screening Commit-
tee to select the candidates who really deserve re-
employment; and

(i) if so, the details thereof and if not the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) (a) and (b) According to the provisions
of Ordinance Xl of the Ordinances of the University of
Delhi, the Governing Body of a College may, with the
approval of the Vice-Chancellor, re-employ any distin-
guished teacher after he has attained the age of
superannuation for a period not exceeding three years, if
it is satisfied that such re-employment is In the interest
of the College. The University has confirmed that the
re-employment cases of college teachers are considered
under this provision and no teacher is given re-
employment without merit.

(c) to (f) As per the information furnished by the
University, generally there is no dearth of eligible
candidates and all vacancies of teachers are filled up by
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the respective colleges in-accordance with the provision
of the relevant Ordinance of the University. Since re-
employment is not given to the superannuated teachers
in a routine manner, it is not likely to have very substantial
impact on the employment opportunities of eligible young
candidates or the general employment scenario.

(9) to (i) The re-employment cases of college teachers
are considered by the University on the specific recom-
mendations of the Governing Body of the respective
colleges. There is also an Advisory Committee consisting
of the Pro-Vice-Chancellor; Director, South Delhi Campus;
Dean of Collegesi and subject expert(s) to examine all
such cases before these are placed before the Vice-
Chancellor for approval. The number of teachers granted
re-employment during the last three years was 124, 114
and 84 respectively. The cases ~¢ 4, * .nd 106 teachers
respectively were rejected during these years.

[Translation]
Export of Gems

1272.SHRI PUNNU LAL MORALE : Will the Minister
of COMMERCE AND INDUSTRY be pleased to state :

(a) the export of precious stones/Gems during each
of the last three years and the foreign exchange earned
therefrom country-wise;

(b) whether the export of these items has been
badly affected during the recent years;

(c) if so, the details thereof and the reasons
therefor;

(d) the steps taken by the Government to boost the
export of those items;

(e) the companies which have sought permission
for extraction of gem/precious stones in the country;

() whether these companies are likely to set up
ancillary units for the processing of precious and less
precious gem stones; and

(g) if so, the places selecte'd for the setting up of
Gem Parks in the country, State-wise?
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THE MINISTER OF STATE IN THE MINISTRY
OF COMMERCE ‘AND INDUSTRY (SHRI E.VKS.
ELANGOVAN) : (a) to (c) Export performance of precious
and semi-precious gemstones (excluding diamonds)
during the last three years is as follows :-

(In Million US$)
Year Value
2002-2003 215.20
2003-2004 211.64
2004-05 (April-December) 162.70

Source: DGCI and S.

Major country-wise foreign exchange earnings from
the export of these items are as follows :—

(In Million USS)
Sl.  Name of the 2002- 2003- 2004-
No. Country 2003 2004 2005

(Apr-Dec)

1. USA 98.37 106.62 64.62 |
2. Thailand 26.19 20.68 24.13
3. Hong Kong 23.64 23.79 19.45
4. Japan 21.88 13.11 12.38
5. ltaly 6.81 11.16 7.00
6. Germany 5.84 7.61 6.31
7. France 2.35 3.93 4.85
8. UK 4.19 4.51 3.72
9. UAE 1.87 1.96 3.21
10. Switzerland 3.63 2.21 2.88

Source: DGCI and S.

The marginal decline in exports during the recent
years is due to reduced demand in major buying countries
like U.S.A., Euraope, etc. and reduced supply of rough
coloured gemstones from the mlning ‘countries.
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(d) In order to promote these items for export,
various policy initiatives have been taken which include
allowing duty free import of rough coloured gemstones and
import of cut and polished stones at 5% duty. Gem and
Jewellery Exports Oriented Units (EOUs) may re-export
imported goods and export domestically procured goods,
including goods generated out of partial processing/
manufacture. Besides, supply of unsuitable/broken cut and
polished diamonds, precious and semi-precious stones
upto 5% of the value of imported or indigenously procured
goods to the Domestic Tariff Area (DTA) against the valid
Gem and Jewellery REP (Gem Replenishment Licence) as
applicable on payment of appropriate duty is also
permitted.

(e) to (g) Approval in respect of only one mining lease
for precious stones during the last three years, i.e., from
1.4.2002 to 25.7.2005 was given. There is no proposal to
set up ancillary units for processing of precious and less

precious gemstones.

It has been decided by the Government of Rajasthan
to set up Gem and Jewellery Special Economic Zone at
Sitapura, Jaipur in two phases. However, setting up of gem
parks is within the purview of the State Governments.

[English]
Promotion of Education

1273.SHRI JUAL ORAM : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state :

(a) whether the Government has a proposal to
promote education in the border areas in various
States;

(b) if so, the details thereof;
{c) whether any Central allocation is proposed o be

made to the State Governments to promote education in
mother tongue in the border areas; and

(d) if so, the steps taken in that regard particularly
in the Oriya speaking areas of 'Andhra Pradesh,
Jharkhand, West Bengal and Chhattisgarh?.
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THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) to (d) The information is being collected and
will be laid on the Table of the House.

Creches/Day Care Centre

1274.SHRIMAT! JAYABEN B. THAKKAR : Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state :

(a) the number of Creches/Day Care Centres for
children of working and ailing mothers functioning in the
country, State-wise; and

(b) the details of facilities being provided, amount
spent and number of beneficiaries in each center, State-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANT!I
SINGH) : (a) The number of Creches/Day Care Centres for
children of working and ailing mothers functibning
in the country, State-wise is given in the enclosed

statement.

(b) Under the Scheme the services provided
include Day-Care, Supplementary Nutrition, immunization,
Health Care, Play and Sleeping facilities. Each center
has a provision for 25 beneficiaries and in each center
financial assistance to the tune of Rs. 1621/- per month
is sanctioned. These norms are followed for each
State.

Statement

Number of creches functioning under scheme of
Creches/Day Care Centers in the year 2004-05

Sl. No. Name of State No. of creches

1 2 3

1. Andhra Pradesh 1265
2. Amnachal Pradesh 103
3 Assam _ 186
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29 AUGUST 2, 2005 to Questions 100
1 2 3 1 2 3
4. Bihar 190 30. Andaman and Nicobar Islands 88
5. Delhi 236 31. Chandigarh 37
6. Chhattisgarh 21 32. Dadra and Nagar Haveli 9
7. Goa 26 33. Daman and Diu -
8. Gujarat 783 34. Lakshadweep 10
9. Haryana 407 35. Pondicherry 152
10. Himachal Pradesh 510
Subletting of Government Quarters
11. Jammu and Kashmir 133
1275.SHRIMATI NIVEDITA MANE : Will the
12. Jharkhand 114 Minister of URBAN DEVELOPMENT be pleased to
tate :
13. Karnataka 583 siate
14. Kerala 628 (a) whether a huge number of Government quarters
In Delhi have been rented out by the allottees;
15. Madhya Pradesh 1303
(b) If so, whether the Govemment has conducted
16. Maharashtra 1126 any enquiry In this regard during the last three years and
17. Manipur 240 current year,
18. Meghalaya 166 (c) If so, the year-Wlse details thereof alongwith the
outcome thereof location-wise; and
19. Mizoram 143
(d) the number of allottees found guilty In this regard
20. Nagaland 8 and the action taken against them?
21. Orissa 453 THE MINISTER OF PARLIAMENTARY AFFAIRS AND
22. Punjab 127 MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) Yes, Sir.
23. Rajasthan 350 '
(b) Inspection of Government quarters to detect
24. Sikkim 124 subletting is a regular feature. Surprise inspections/
25. Tamil Nadu 1031 enquiries have also been conducted in a regular manner
during the last three years as well as in the current
26. Tripura 169 ’
year.
27. Uttar Pradesh
) 860 (c) and (d) Details of location-wise inspections
28. Uttaranchal 133 conducted during the years 2002, 2003, 2004 and upto
30.6.2005 alongwith ‘outcome thereof are indicated in the
29. West Bengal 700

enclosed statements Il, 1ll, IV (year-wise).
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Statement-
Year 2002
SI.  Location/Area Numer of Outcome Action taken
No. Enquiries Sublet Not Sublet Found Number of Number of
conducted Locked Cancellation Vacation
1 2 3 4 s 6 7 8
1. Al Ganj 04 02 02 - 02 *Total vacation
i .
2. Albert Square 04 01 02 01 o1 n 2002 s
655, Area wise
3. Akbar Road No complaint - breakup of quar-
. ters vacated in
4. Andrews Ganj 20 10 06 04 10 year 2002 is
5. Aram Bagh 06 04 02 - 04 Mot maintained
however 655
6. Baba Kharak Singh Marg 04 03 01 01 03 quarters were
7. Chitra Gupta Road 01 01 - - o1  vacated in
2002.
8. Chankya Puri No complaint
9. D..Z Area 34 29 . - 29
10. Dev Nagar 06 03 - 03
11. Hanuman Road 04 02 - 02
12. Jam Nagar House No complaint
13. Janpath 02 02 - - 02
14. Jor Bagh Nursery No complaint
15. Kali Bari Marg 06 02 03 01 02
16. Kar Kar Dooma No complaint
17. Kasturba Nagar (Sewa 40 29 10 01 29
Nagar)
18. Kidwai Nagar (East) 80 54 04 02 54
19. Lancer Road 20 12 06 02 12
20. Laxmi Bai Nagar 08 05 02 01 05
21. Lodi Colony 02 01 01 - 01

22. Lodi Road Complex 12 05 05 02 05
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1 2 3 4 5 6 7 8
23. M.B. Road 80 69 04 07 69

24. Mahabat Khan Road No complaint

25. Mandir Marg 08 03 03 02 03

26. Minto Road Area 08 05 01 02 05

27. Mohammed Pur 01 01 - - 01

28. Moti Bagh 15 09 04 02 09

29. Nanak Pura 05 03 01 01 03

30. Nauroji Nagar 05 01 03 01 01

31. Netaji Nagar 60 45 09 06 45

32. Nijamuddin No complaint

33. North West Moti Bagh 04 01 02 01 01

34. PV. Hostel No complaint -

35. Pusa 02 01 01 - 01

36. Panchkuian Road 03 02 01 - 02

37. Pandara Road No complaint

38. Prem Nagar 10 04 03 03 04

39. Prithvi Raj Road No complaint

40. Probyn Road No complaint

41. R.K. Puram 80 65 14 01 65

42. Rajouri Garden No complaint

43. Sadiq Nagar 25 15 07 03 15

44. Sarojini Nagar 80 42 16 03 42.

45. Shriniwas Puri a5 29 04 02 29 .
46. Sujan Singh Park No complaint

47. Tagore Road No complaint

48. Timarpur 48 39 07 02 39
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1 2 3 4 5 6 7 8

49. U.D.P. Nehru Nagar 08 03 02 03 03

50. Vasant Vihar 04 01 02 01 01

51. Jaisalmer House No complaint

Note :— 1. Figures of cancellation and vacation also include those cases which have been carried forward from the

previous years.

2. Figures indicated in the number of inquiries conducted include cases where alleged sublettee has been
debarred from future sharing of Government accommodatior/allottee has expired/allottee praved not guilty by
the Deciding Authority/Appellate Authority.

Statement-l|
Year 2003
Sl.  Location/Area Numer of Outcome Action taken
No. Enquiries Sublet Not Sublet Found Number of Number of
conducted Locked Cancellation Vacation
1 2 3 4 5 6 7 8
1. Ali Ganj 8 3 3 2 - 1
2. Albert Square 6 3 2 1 - -
3. Akbar Road 1 - 1 - - -
4. Andrews Ganj 25 13 6 (] 1/ 6
5. Aram Bagh 10 3 4 3 5 3
6. Baba Kharak Singh Marg 11 4 1 6 1 -
7. Chitra Gupta Road 2 1 1 1 -
8. Chankya Puri No complaint -
9. D.I.Z. Area 107 32 28 47 10 17
10. Dev Nagar No complaint
11. Hanuman Road 4 4 - - 1 2
12. Jam Nagar House No complaint 1
13. Janpath No complaint
14. Jor Bagh Nursery No complaint
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1 2 3 4 5 6 7 8
15. Kali Bari Marg 197 45 100 52 1 -
16. Kar Kar Dooma No complaint

17. Kasturba Nagar (Sewa 113 70 6 37 30 22

Nagar)

18. Kidwai Nagar (East) 56 26 11 19 23 14
19. Lancer Road 16 9 3 4 6 8
20. Laxmi Bai Nagar 8 2 5 1 1 -
21. Lodi Colony 10 2 6 2 - 5
22. Lodi Road Complex 29 13 9 7 5 5
23. M.B. Road 73 33 12 28 90 88
24. Mahabat Khan Road No complaint

25. Mandir Marg 14 7 4 3 - 1
26. Minto Road Area 3 1 - 3 3 2
27. Mohammed Pur 9 1 4 4 2 2
28. Moti Bagh 46 16 17 13 4 5
29. Nanak Pura 32 16 1 5 4 3
30. Nauroji Nagar 7 2 3 2 - 3
31. Netaji Nagar 54 20 15 19 10 7
32. Nijamuddin No complaint

33. North West Moti Bagh No complaint

34. P\V. Hostel 1 1 - - 1 -
35. Pusa 6 1 1 4 - -
36. Panchkuian Road 2 1 - 1 2 -
37. Pandara Road No complaint

38. Prem Nagar 6 4 1 1 6 7
39. Prithvi Raj Road No complaint

40. Probyn Road No complaint
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1 2 3 4 5 6 7 8
41. R.K. Puram 198 66 65 67 47 36
42. Rajouri Garden No complaint

43. Sadiq Nagar 45 16 14 15 8 15
44. Sarojini Nagar 117 57 47 13 16 -
45. Shriniwas Puri 29 18 4 7 8 6
46. Sujan Singh Park No complaint

47. Tagore Road No complaint

48. Timarpur 77 24 19 34 14 22
49. U.D.P. Nehru Nagar 1 1 - - - -
50. Vasant Vihar 26 20 5 1 6 3
51. Jaisalmer House No complaint

52. Pusa 8 1 1 4 - -
53. Pragati Vihar Hostel 1 1 - - - -

Note :- 1. Figures of cancellation and vacation

previous years.

also include those cases which have been carried forward from the

2. Figures indicated in the number of inquiries conducted include cases where alleged sublettee has been
debarred from future sharing of Government accommodation/allottee has expired/allottee proved not guilty by
the Deciding Authority/Appellate Authority.

Statement-ill
Year 2004

Sl.  Location/Area Numer of Outcome Action taken
No. Enquiries Sublet Not Sublet Found Number of Number of

conducted Locked Cancellation Vacation
1 2 3 4 5 6 7 8
1.  Ali Ganj 4 - 4 - - 18
2. Albert Square 1 1 - - - -
3. No complaint - -

Akbar Road
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1 2 3 4 5 6 7 8
4. Andrews Ganj 38 10 5 23 6 -
5. Aram Bagh 26 9 7 10 2 2
6. Baba Kharak Singh Marg 8 4 3 1 1 2
7. Chitra Gupta Road 1 1 - - - 1
8. Chankya Puri No complaint - -
9. D..Z. Area 156 25 71 60 6 20
10. Dev Nagar 20 14 6 2 2
11. Hanuman Road 1 1 - - - 1
12. Jam Nagar House No complaint

13. Janpath No complaint

14. Jor Bagh Nursery No complaint

15. Kali Bari Marg 399 12 11 376 2 5
16. Kar Kar Dooma No complaint

17. Kasturba Nagar (Sewa 34 24 6 4 19 32

Nagar)

18. Kidwai Nagar (East) 21 10 ) 6 7 9
19. Lancer Road 6 0 3 3 4 7
20. Laxmi Bai Nagar 10 4 5 1 - 1
21. Lodi Colony 26 7 18 1 3 3
22. Lodi Road Complex 35 17 7 11 1 2
23. M.B. Road 70 36 14 20 50 119
24. Mahabat Khan Road No complaint

25. Mandir Marg 4 - 4 - - -
26. Minto Road Area 1 - 1 - 2 -
27. Mohammed Pur 18 12 5 1 1 1
28. Moti Bagh 4 2 2 - 2 ‘ 5
29. Nanak Pura - - - - - -
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1 2 3 4 5 6 7 8
30. Nauroji Nagar 16 8 4 4 3 -
31. Netaji Nagar 68 40 1 17 14 14
32 Nijamuddin No complaint

33. North West Moti Bagh 10 5 4 1 3 -
34. PV. Hostel 2 1 - - - 1
35. Pusa 3 3 - - .3 1
36. Panchkuian Road 5 3 - 2 - 1
37. Pandara Road No complaint

38. Prem Nagar 12 8 3 1 1 )
39. Prithvi Raj Road 4 1 2 - - -
40. Probyn Road No complgint

41. R.K. Puram 205 70 66 39 63 77
42. Rajouri Garden No complaint

43. Sadiq Nagar 14 7 4 5 - 29
44. Sarojini Nagar 112 65 33 - 5 -
45. Shriniwas Puri 43 30 5 - 10 4
46. Sujan Singh Park No complaint

47. Tagore Road No complaint

48. Timarpur 75 47 7 16 - 23
49. U.D.P. Nehru Nagar No complaint - - - -
50. Vasant Vihar 7 4 1 - 3 1
51. Jaisaimer House No complaint

52. Pragati Vihar Hostel 2 1 - - - -

Note :~ 1. Figures of cancellation and vacation, also include those cases which have been carried forward from the

previous years.

2. Figures indicated in the number of inquiries conducted include cases where alleged sublettes has been
debarred from future sharing of Govemment accommodation/aliottee has expired/aliottee proved not guilty by

the Deciding Authority/Appellate Authority.
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StatementV

Year 2005 (upto 30.6.2005)

to Questions

Sl.  Location/Area Numer of Outcome Action taken
No. Enquiries Sublet Not Sublet Found Number of Number of
conducted Locked Cancellation Vacation
1 2 3 4 ‘ 5 6 7 8
1. Ali Ganj No complaint - -
2. Albert Square 02 02 - - - -
3. Akbar Road No complaint - -
4. Andrews Ganj 10 03 - 07 03 07
5. Aram Bagh No complaint - 03
6. Baba Kharak Singh Marg No complaint -
7. Chitra Gupta Road No complainl -
8. Chankya Puri No complaint - -
9. D.I.Z. Area 14 06 08 - 02 10
-10. Dev Nagar No complaint -
11. Hanuman Road No complaint - 01
12. Jam Nagar House No complaint -
13..Janpath No complaint 01
14. Jor Bagh Nursery No complaint -
15. Kali-Bari Marg 01 01 - - 01 - 01
16. Kar Kar Doorha No complaint
17. Kasturba Nagar (Sewa 11 09 - 02 02 18
Nagar) .
18. Kidwai Nagar (East) 06 03 - 03 01 03
19. Lancer Road No complaint - 02
20. Laxmi‘Bai Nagar No complaint - 01
21. Lodi Colony 03 02 01 - - 01
22. Lodi Road Complex 03 03 = - 03 01
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1 2 3 4 5 6 . 7 8
23. M.B. Road 20 10 06 04 16 39
24. Mahabat Khan Road “ . No complaint -
25. Mandir Marg No complaint - -
26. Minto Road Area No complaint - -
27. Mohammed Pur 01 01 - - 01 02
28. Moti Bagh 09 02 02 05 - -
29. Nanak Pura 02 01 - 01 01 03
30. Nauroji Nagar 03 01 - 02 01 -
31. Netaji Nagar 04 01 - 03 07 10
32. Nijamuddin No complaint -
33. North West Moti Bagh 02 01 - 01 - -
34. PV. Hostel No complaint - -
35. Pusa No complaint - 01
36. Panchkuian Road 04 04 - - - -
37. Pandara Road No compiaint -
38. Prem Nagar 01 01 - - 01 02
39. Prithvi Raj Road No complaint -
40. Probyn Road No complaint -
41. R.K. Puram 50 22 15 13 20 21
42. Rajouri Garden No complaint -
43. Sadiq Nagar 03 02 - 01 01 03
44. Sarojini Nagar 15 10 02 03 05 12
45. Shriniwas Puri 40 20 - 20 02 08
46. Sujan Singh Park No complaint -
47. Tagore Road No complaint -
48. Timarpur 27 08 04 15 05 10
49. U.D.P. Nehru Nagar No complaint - -
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1 2 3 4 5 6 7 8
50. Vasant vihar No complaint -
51. Jaisalmer House No complaint -

Note :~ 1. Figures of cancellation and vacation also include those cases which have been carried forward from the

previous years.

2. Figures indicated in the number of inquiries conducted include cases where alleged sublettee has been
debarred from future sharing of Government accommodation/allottee has expired/allottee proved not guiity by

the Deciding Authority/Appellate Authority.
[Translation]
Ban on Industries

1276.SHRI SAJJAN KUMAR : Will the Minister of
URBAN DEVELOPMENT be pleased to state :

(a) whether the industries situated in Lal dora
villages in Delhi have been banned;

(b) it so, the details thereof;

(c) whether the ban has been imposed on pollution
free industries also;

(d) if so, the details thereof;

(e) whether the Government has received any
suggestion to regulate the poliution free industries in Lal
dora, extended Lal dora end in urbanized villages; and

(f) it so, the action taken in this direction?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) to (d) Delhi Development Authority (DDA)
has reported that according to Master Plan for Delhi
(MPD)-2001, village abadi located in any use zone are
treated as residential use zone, where only household
industries as referred to in Annexure-lllA of MPD-2001 are
permitted.

Municipal Corporation of Delhi (MCD) has reported
that incompliance of Supreme Court's judgment dated
07.5.2004, no municipal licenses are being issued by the
Corporation to industrial units in the non-conforming areas
(Lal dora and residential areas).

(e) Yes, Sir.

() Household industries are permitted in residential
areas subject to fulfilment of conditions laid down in MPD-
2001. The Government has further amended the MPD-
2001 vide notification dated 31st. May, 2005 permitting of
clusters with minimum contiguous area of 4 Hectare
wherein 70% of the plots have industrial/manufacturing
activity, subject to fulfiiment of certain conditions.

[English]
Sick Industries

1277.SHRI HANNAH MOLLAH : Will the Minister of
COMMERCE AND INDUSTRY be pleased to state :

(a) total number of existing factories in the country

"both in Private/Public sectors, State-wise;

(b) the percentage of industry falling sick annually;

(c) the factors leading to the sickness in the industry
in various regions of the country; and

(d) the steps taken by the Government to eliminate
Industrial sickness and for their revival?

THE MINISTER OF STATE IN THE MINISTRY
OF COMMERCE AND INDUSTRY (SHRI E.VK.S.
ELANGOVAN) : (a) to (c) As per the information furnished
by the Central Statistical Organization (Industrial Statistics
Wing), Kolkata, there were an estimated 1,27,957 factories
in the yéar 2002-03 in the country. Of this 3,326 were in
public eector, including joint sector, and 1,24,631 in the
private sector. State-wise details are given in the enclosed
Statement-I.
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Labour Bureau, Shimla under the Ministry of Labour
and Employment collects information on closure of
industrial units covered by the Industrial Disputes Act,
1947. As per the information available with the Labour
Bureau, 123 industrial units were closed in the year 2003.
State-wise details are given in the enclosed Statemsent-il.

The major causes for the closure of industrial units,
according to the Labour Bureau, are financial stringency,
lack of demand for the products and shortage of power/
raw material, amongst others.

(d) Beside providing ‘a policy regime that facilitates
and fosters growth and development of industries, steps
taken for revival of sick industrial units, inter-alia, include
setting up of Board for Industrial and Financial Reconstruc-
tion (BIFR) and issue of guidelines by Reserve Bank of
India to banks for financial support and amalgamation of
sick units with heaithy units. Wherever feasible rehabilita-
tion schemes are sanctioned for the revival of the units
registered with the BIFR which, inter-alia, include restruc-
turing . of the capital, induction of fresh funds by the
promoters, Government assistance for public sector units,
merger with other companies, relief and concessions in the
form of rescheduling of dues by financial institutions, banks
and Government and change of management.

Statement-|

Estimated number of factories by State.and
Ownership type for ASI 2002-03

Sl. State/lUT ASI 2002-03

No. '. *Public  Private All

1 2 3 4 5
1. Andaman and 2 19 21

Nicobar Islands

2. Andhra pradesh 164 14471 14635
3. Assam 37 1494 15831
4. Bihar 83 1320 1403
5. Chandigarh 4 251 265
6. Chhattisgarh 101 1152 1253
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1 2 3 4 5
7. Dadra and Nagar 1 960 961
Haveli
8. Daman and Diu 1 1344 1355
9. Delhi 13 3423 3436
10. Goa 13 529 542
11. Gujarat 1589 13022 13181
12. Haryana 37 4399 4436
13: Himachal Pradesh 25 484 509
14. Jammu and Kashmir 29 310 339
15. Jharkhand 85 1332 1417
16. Karnataka 218 6738 6956
17. Kerala 327 4360 4687
18. Madhya Pradesh 99 2896 2995
19. Maharashtra 611 16959 17570
20. Manipur 4 40 44
21. Meghalaya 4 37 41
22. Nagatand 2 117 119
- 23. Orissa 101 1578 1679
24. Pondicherry 22 585 607
25. Punjab 168 6818 6986
26'. Rajasthan 109 §300 5409
27. Tamil Nadu 425 19125 19550
28. Tripura 4 255 259
29. Uttar Pradesh 218 8762 8980
30. Uttaranchal 44 671 715
31. West Bengal 206 5880 6086
Total 3326 127957

*zincludes Joint Sector also.
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Statement-ll

AUGUST 2, 2005

No. of Industnial Units, closed State-wise.

SI.No.  State/UT 2003
1 2 3
1. Andaman and Nicobar Islands -
2 Andhra Pradesh 2
3. Assam -
4. Bihar 2
5. Chandigarh -
6. Chhattisgarh -
7. Dadra and Nagar Haveli -
8. Daman and Diu -
9. Delhi 3
10. Goa 2
11. Guijarat 39
12. Haryana 2
13. Himachal Pradesh -
;4. Jammu and Kashmir 3
15. Jharkhand 6
16. Karnataka 6
17. Kerala 5
18. Madhya Pradesh -
19. Maharashtra -
20. Manipur 1
21. Meghalaya -
22. Nagaland -
23. Orissa 3
24. Pondicherry 6

to Questions

124

1 3
25. Punjab -
26. Rajasthan 3
27. Tamil Nadu -
28. Tripura 22
29. Uttar Pradesh 15
30. Uttaranchal -
31. West Bengal 3

Total 123

Development of Integrated Townships

1278.SHRI K.C. PALANISAMY : Will the Minister of
URBAN DEVELOPMENT be pleased to state :

(a) whether the Government has permitted Foreign
Direct investment (FDI) upto 100% for development of
integrated townships;

(b) if so, the details and salient features thereof:

(c) whether the Government has permitted setting
up of integrated townships in various States particularly in
Chennai (Tamil Nadu); and

(d) if so, the details and the present status thereof?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND

MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM

NABI AZAD) : (a) to (d) Information is being collected and
will be laid on the Table of the Sabha.

[Translation]

Appo!ntmnt of Stenography Experts

1279.SHRI SURESH CHANDEL : Wili the Minister of”
HUMAN RESOURCE DEVELOPMENT be pleased to
state . '

(a) whether any provision exist for appointment of
expents of stenography as visiting lecturers or professors:
in polytechnics;
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(b) if so, the details thereof;

(c) whether the Government is aware that this
subject has down qualitatively; and

(d) it so, action taken by the Government in this
regard and also to recognize the subject experts?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI) : (a) and (b) The appointment of experts as visiting
faculty in polytechnics are the concemn of the respective
States where they operate.

(c) and (d) No information in this regard is maintained
centrally. '

[English]

Private Sector Participation in
Housing Sector

1280.SHRI ANANTA NAYAK : Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether the Delhi Development Authority is
proposing private sector participation in the Housing
Sector; and

(b) if so, the reasons therefor?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) and (b) In order to meet the estimated
requirement of additional housing stock for the projected
population, the'Draft Master Plan for Delhi (MPD) 2021
envisages a multi pronged strategy for provision of housing
stock and for delivery of serviced land, with the
involvement of private sector, in addition to the public
agencies. The involvement of private agencies is envis-
aged for devélopment of housing as well as slum
rehabilitation and reconstruction.

DGFT

1281.SHRI SANAT KUMAR MANDAL : Wil the
Minister of COMMERCE AND INDUSTRY be pleased to
state .
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(a) whether the role of the Directorate General of
Foreign Trade in the export-impor: scenario of the country
is limited in WTO regime;

(b) if so, the details thereor;

(c) the main functions of the DGFT prior to the
liberalisation of export-import trade and thereafter. 'and

(d) the role of the DGFT in the coming years in
the expanding liberalised export-import trade of the
country?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY-(SHRI E.V.K.S. ELANGOVAN)
: (a) to (d) The primary role of Directorate General of
Foreign Trade is promotion of India's foreign trade by
implementing various export promotion schemes. Before
1991 Directorate General of Foreign Trade worked more
as a regulator but in the post WTO liberalized economic
scenario Directorate General of Foreign Trade is required
to play a more effective and wide ranging role as a trade
facilitator. Directorate General of Foreign Trade is required
to act as a resource centre for trade information, as a
monitoring agency for imports and exports and as a
support organization for WTO negotiations.

Appointment of Teachers under S.S.A.

1282.SHR! RAM KRIPAL YADAV
SHRI D.P. SAROJ :
SHRIMAT! KALPNA RAMESH NARHIRE :
SHRI SANTOSH GANGWAR
SHRI PAWAN KUMAR BANSAL

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to State :

(a) whether more than 4 lac additional teachers
were planned to-be enrolled in the Sarva Shiksha Abhiyan:;

(b) if so, the number of such enrolments made so
far, State/UT-wise;

(c) whether there is a monitoring system in place
to assess the success of the programme; and

(d) if so, the result of such monitoring?
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THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI. M.AA.
FATMI) : (a) and (b) Under the Sarva Shiksha Abhiyan
7.70,316 teachers have been sanctioned upto 2005-06.
3,54,859 teachers have been appointed by the States/UTs
so far. The State/UT-wise details are given in the enclosed
statement.

(c) Yes, Sir.

(d) The Joint Review Mission of July 2005 has
reported that the country is steadily moving towards
universalization of -elementary education

Statement

Teacher Appointment under SSA upto 2005-06

Sl State/UT Total number Achievement
No. of teachers till date
sanctioned
1 2 3 4
1. Andaman and 53 46
Nicobar Islands
2. Andhra Pradesh 34676 22913
3. Arunachal Pradesh 1951 764
4. Assam 5410 2851
5. Bihar 103559 50000
6. Chandigarh 580 55
7. Chhattisgarh 44499 0
8. Dadra and Nagar 517 517
Haveli

9. Daman and Diu 64 64
10. Delhi 0 0
11. Goa 179 0
12. Gujarat 0 0
13. Haryana 4629 2782
14. Himachal Pradesh: 2730 864
15. Jammu and Kashmir 16532 13158
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1 2 3 4
16. Jharkhand 56140 8734
17. Karnataka 11604 10675
18. Kerala 0 0
19. Lakshadweep 3 0
20. Maharashtra 1236 1236
21. Manipur 123 0
22. Meghalaya 4043 0
23. Mizoram 781 0
24. Madhya Pradesh 89072 86874
25. Nagaland 0 0
26. Orissa 50082 1433
27. Pondicherry 30 0
28. Punjab 2660 1868
29. Rajasthan 40910 28640
30. Sikkim 406 195
31. Tamil Nadu 8686 5865
32. Tripura 2504 1394
33. Uttar Pradesh 209926 955983
34. Uttaranchal 3374 1320
35. West Bengal 73536 17018

Total © 770316 354859

Surplus Portion of Building Rented
Out by ICWA

1283.SHRI SURENDRA PRAKASH GOYAL : Will the
Minister of URBAN DEVELOPMENT be pleased to
state :

(a) whether the Indian Council of World Aftairs had
rented out surplus portion of ther building to the
Govermment Institutions like Institute of Defence Studies,
children Films Society etc.;
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(b) it so, the details thereof;

(c) whether prior permission was obtained by the
.C.W.A. during the years 1970 to 1980:;

(d) if not, whether this allotment was in violation of
rules and regulations; and

(e) if so, the action taken by the Union Government
in this regard?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHR! GHULAM
NABI AZAD) : (a) and (b) Yes, Sir. The Indian Council of
World Affairs (ICWA) had rented out space to Press Institute
of India; Federation of Indian Exports Organisation; Institute
for Defence Studies and Analysis; Children Filmé Society
and International Council of Museum.

(¢) No, Sir.
(d) Yes, Sir.

(e) A Notice was issued to ICWA for removal of
breaches. As the ICWA did not comply, the lease was
terminated and the property re-entered. Thereafter, ICWA
Act was passed in the year 2001. At Present, the
management of the property is done under the terms of
the ICWA Act 2001.

Vanilla Price

1284.SHRI P.C. THOMAS :
SHRIMAT!I C.S. SUJATHA :

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state :

(a) whether Vanilla price crash issue was discussed
with farmers, traders and others;

(b) if so, the outcome thereof and the steps taken
for implementation of the decision taken therein;

(c) whether the Government has fixed price for
procurement of Vanilla; and

(d) if so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELANGOVAN)
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: (a) Yes, Sir. A meeting was held under the Chairmanship
of Commerce and Industry Minister on 27 June, 2005 with
all the stake holders of vanilla. During the meeting. the
issue of decline in prices of vanilla was, inter alia.
discussed.

(b) Major decisions taken during the mesting are as
follows :~

- Setting up of a crediole electronic system tor
dissemination of information on production,
prices etc.

- Undertaking a study by State Trading Corpora-
tion (STC) with a view to provide benchmark
information on global trends in demand, supply
and prices. The study will also cover aspects
such as increasing farm productivity, adoption of
better practices, improved curing and lowering
costs of production and packaging.

- Monitoring of import of low quality green beans
into India.

- Increasing domestic demand for natural vanillin.

- Ingtallation of a processing plant for extraction
of natural vanillin.

Government has taken following steps for implemen-
tation of the decision :—

- STC has been asked to undertake the study.

- Central Board of Excise and Customs and
Directorate General of Foreign Trade have been
requested to look into the matter regarding
import of low quality green beans and to take
appropriate corrective action.

- National Dairy Development Board/Amul have
been requested to consider proposal regarding
use of natural vanillin in place of synthetic
vanillin with a view to increase domestic
demand for natural vanillin.

(€) No, Sir.

(d) Does not arise.
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Non-Motorised Urban Public
Transport System

1285.KUNWAR MANVENDRA SINGH : Will the
Minister of URBAN DEVELOPMENT be pleased to
state :

(a) whether the Govemment proposes to levy
dedicated taxes on private car owners for funding non-
motorised urban public transport systems;

(b) if so, the details thereof;

(c) whether the Government proposes to encourage
development and sale of lighter and more efficient
bicycles;

(d) it so, the &etails thereof;

(e) whether there is a proposal to provide funds for
mass rapid transport system in States;

() if so, the details thereof, and

(9) the measures taken or proposed to be taken for
expediting action with regard to implementation of the
above proposals?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) No, Sir.

(b) Does not arise.

(c) and (d) The draft National Urban Transport Policy
(NUTP) envisages promoting non-motorised transport like
bicycles etc.

(e) and (f) It is proposed to provide Central financial
assistance to facilitate the development of mass transport
systems in large cities.

(g) The NUTP is intended to motivate States to take
the necessary initiatives to improve the transport system
in their cities, with appropriate support from the Central
Government.

[Translation]
Status of Hurrlyat Conference

1286.SHRI KIREN RIJIJY : Will the Minister of HOME
AFFAIRS be pleased to state :
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(a) whethef the Government consider that the
Hurriyat leaders are true representatives of Kashmiri
people;

(b) if so, the category in which elected representa-
tives in Kashmir have been placed;

(c) if not, the capacity in which Hurriyat leaders
have invited the leaders of Pak occupied Kashmir as their
guest in Kashmir, and

(d) the reaction of the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAI,SWAL) :(a) and
(b) Hurriyat represents the views of a section of Kashmiri
people. In a democracy, the elected representatives are the
true representatives.

(c) and (d) Press reports indicate that some of the
office bearers of Hurriyat Conference have invited leaders
of PoK in their parsonal capacity. No official channel has
been used for this invitation.

Admission in KVs

1287.MAJ. GEN. (RETD.) B.C. KHANDURI : Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state :

(a) whether securing 60 per cent marks is manda-
tory for the admission in class Xl of Kendriya Vidyalayas;

(b) if so, the provision made for the admission to
class Xl for the students who got less marks to continue
their studies;

(c) i not, whether the students are deprived of
admission in these schools; and

(d) if so, the reasons thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) No, Sir,

(b) The detalls are given in the enclosed statement.

(¢) No, Sir. If a student is not found eligible for
Science Stream, he/she has the option to join Commerce/
Humanities Stream.

(d) Does not arise.
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Statement

Regarding Admission in KVS

to Questions 134

Provision of admissions in situation
wherein adequate number of
eligible children are available

Provision of admissions in situation
wherein adequate number of
eligible children are not available

A Science Stream

(i) Science with Mathemat-
ics

(i) Science without Math-
ematics

B. Commerce Stream

A minimum of 55% marks in Maths and
A minimum of 55% marks in Science and

A minimum of 60% marks in Maths and
Science taken together and

A minimum of 55% Marks in Aggregate
of all subjects.

Science without Mathematics may be
allowed if the student has 60% marks
in Science and a minimum of 55%
marks in aggregate of all subjects.

A minimum of 50% marks in aggregate
of all subjects. Mathematics can be
offered with Commerce if the student
has obtained a minimum of 55% marks
in Mathematics.

C. Introduction of informatics Practices

A minimum of 52% marks. in Maths and
A minimum of 52% marks in Science

A minimum of 57% marks in Maths and.
Science taken together

A minimum of 52% marks in aggregate
of all subjects.

Science without Mathematics may be
allowed it the student has 57% marks
in Science and a mimmum of 52%
marks in aggregate of all subjects.

A minimum of 47% marks in aggregate
of all subjects. Mathematics can be
offered with Commerce if the student
has obtained minimum of 556% marke in
Mathematics.

Offering Inforamtics Practices as an elective subject at plus two stage .in Class X! would be based on the marks
obtained in Class X examination irrespective of whether the students have taken Science, Commerce or Humanities
Stream. Admissions would be granted as per the combined merit list to any number of students that the Vidyalaya
is in a position to handle with a provision of at least one computer for two students.

D. Humanities Stream

All students of Kendriya Vidyalayas if they are declared successful by the CBSE. Humanities with Mathematics can
be offered if 35% marks are obtained in Maths.

[English] (a) the details of the consensus arrived at the tripartite
meeting held recently with the represéentatives of All Assam
Review of implementation of Students Union to review implementation of Assam Accord;

Assam Accord
(b) whether a decision to update a NRC as well as

to consider “Flood and Erosion” as national problem was
taken up in the said meeting;

1288.DR. ARUN KUMAR SARMA : Will the Minister
of HOME AFFAIRS be pleased to state :



135 Written Answers

(c) if so, the details thereof including implementa-
tion schedule finalized; and

(d) if not, the major decisions taken for time bound
implementation of the Accord including repeal of IMDT Act
and to provide constitutional safeguard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) and (b) In
the tripartite meeting held on 05.05.05, progress of issues
relating to deportation of illegal immigrants, updation of
Natiénal Register of Citizens, Border Management,
economic development and flood problem in Assam was
reviewd.

(c) The Government is committed to implement the
Assam Accord in letter and spirit. The Government is
already providing assistance to the State Governments for
tackling flood problem in their States. Government of
Assam has also agreed to update the National Register
of Citizens in a fixed time frame.

(d) The Supreme Court of India vide their judgment
on 12.07.05 has held the lllegal Migrants (Determination
by Tribunals) Act, 1983 as ultra vires and has struck it
down. A notification has been issued that Tribunals and
Appeliate Tribunal constituted under the IMDT Act shall
cease to function w.e.f. 12.07.05. Government has also
decided to appoint a Group of Minister to study the
implications of the judgment and hear all opinions on the
question of detection and deportation of illegal migrants.

[Transiation]
Construction of Houses

1289.SHRI KRISHNA MURARI MOGHE : Will the
Minister of URBAN EMPLOYMENT AND POVERTY
ALLEVIATION be pleased to state :

(a) whether the Government of Madhya Pradesh
had sent a scheme to Hqusing and Urban Development
Corporation Limited on October 9, 2003 for the construc-
tion of 1063 houses under the Vaimiki Ambedkar Aawas
Yomna:

(b) it so, the present status ot the proposal;

AUGUST 2, 2005
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(c) the reasons for not approving the scheme so far;
and

(d) the time by which the proposal is likely to be
approved?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION
(KUMARI SELJA) : (a) A proposal under Vaimiki Ambedkar
Aawas Yojana (VAMBAY) for construction of 1063 dwelling
units in Gram Palasi, Navibagh and Bawadiakala areas
of Bhopal by Bhopal Municipal Corporation/SUDA, Madhya
Pradesh was received on 15.10.2003.

(b) to (d) The said proposal did not comply with the
requirements under VAMBAY guidelines. The scheme was
meant for rehabilitation of Safai Kamgars of Bhopal
Municipal Corporation. The families to be benefited under
this scheme were stated to belong to EWS category. The
agency was requested to furnish income details of these
families to examine their claim to be belonging to EWS
category. The agency did not furnish the requisite
information and details about the existing status of the slum
families and breakup of the slum population as required
under the scheme. The proposal could not, therefore, be
approved by the Government.

Industrial Capital investment

1290.SHRI AJIT JOGI : Will the Minister of COM-
MERCE AND INDUSTRY be pleased to state :

(a) the capital investment made in the industries of
the country during last two years and the current financial
year;

(b) whether China has attracted more capital
investment in comparison to India;

(c) it so, the details thereof, and

(d) the steps taken to get more industrial capital
investment in the country?

THE MINISTER ,OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELANGOVAN)
:'(a) The capital invested as measured by the Gross Capital
Formation by industry of use as compiled by the Central
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Statistical Organization in respect of
Industry was Rs. 1,87,401 crore in the year 2002-03 and
Rs. 2,35,548 crore in the year 2003-04 (at current prices).

(b) and (c) As per Asian Development Outlook,
2005 published by the Asian Development Bank, Gross
Domestic Investment was 45.6% of GDP in China
con;pared to 26.5% of GDP in India during the year 2004.

(d) Under the liberalized Industrial Policy, decision
to set up industry depends upon the commercial
judgement of the entrepreneur which, in turn, is also based
on the initiatives taken by the State Govemment by way
of providing basic infrastructural facilities and other
incentives. Industrial Development is primarily the respon-
sibility of the concerned State Government. The Central
Govemment supports the efforts by providing support/
incentive under its vario’us Schemes, particularly for
development of industrially disadvantageous areas.

[English]
Rejection of Consignment from India

1291.SHRI RAYAPATI SAMBASIVA RAO : Wil
the Minister of COMMERCE AND INDUSTRY be pleased

to state :

(a) whether US has rejected as many as 251 Indian
export consignments in May this year on various quality
and technical parameters;

(b) whether the US rejection of Indian exports is the
highest followed by 239 in the case of Canada,

(c) if so, the reasons therefor;

(d) whether export consignment rejection has dis-
couraged domestic food industry, and

(e) if so, the details thereof alongwith the steps
taken to reduce such rejections?

THE MINISTER OF STATE IN THE MINISTRY
OF COMMERCE AND INDUSTRY (SHRI E.VK.S.
ELANGOVAN) : (a) The United States Food and Drug
Administration (USFDA) has reported refusal of 251 export
consig-umohbs in May, 2005 on its website.

SRAVANA 11, 1927 (SAKA)
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(b) Yes Sir, USFDA has reported 239 refusals in the
case of Canada.

(¢) The export consignments have been retused on
account of non-conformity with the standards applicable in
the USA.

(d) and (e) In order to address quality issues in food
products exports, Government has laid down standards
and residue monitoring plans for various processed food
items. Government is also providing assistance for
establishment/modemisation/technology upgradation of
food processing units, setting up of testing/inspection
facilities, support for research and development, including
quality assurance and accreditation under quality certifi-
cation system, creation of infrastructure, development of
human resource etc.

Export of Potatoes and Onions

1292.SHRI ANANT GUDHE :
SHRI MADAN LAL SHARMA :

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state :

(a) the details of exports of potatoes, onions and
other perishable items during each of the last three years,
country-wise alongwith foreign exchange earned there-
from;

(b) whether the Government has removed restriction
from the export of some items keeping in view the interests
of farmers;

(c) if so, the details thereof item-wise;

(d) the reasons for declining the export of these
items during the above period; and

(e) the steps taken by the Government to expon
these items particularly processed food items?

THE MINISTER OF STATE IN THE MINISTRY
OF COMMERCE AND INDUSTRY (SHR! E.V.K.S.
ELANGOVAN) : (a) The details of export of potatoes. onions
and other major perishable items to major countries and
export realizations during the last three years 1s given
below -
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(quantity in metric tons; value rupees in lakhs)

Country 2002-03 2003-04 2004-05
Quantity Value Quantity Value Quantity Value
Onions

Dubai/United 108039 7540.98 104250 10068.56 102156 8018.54
Arab Emirates

Malaysia 111402 8239.32 162401 18462.24 134077 13486.01
Sri Lanka 102668 7160.66 147013 13643.62 90373.50 7219.71
Bangladesh 94132 5602.82 270104 24008.54 484538 40208.54
Singapore 20484 1612.20 24106 2252.08 20368 1729.38
Nepal 6750 334.73 26882 1 96;5.60 26602 1540.62
Total 443475 30490.71 734756 70420.64 8381145 72202.8

(Source : NAFED)
(quantity in metric tons; value rupees in lakhs)

Country 2002-03 2003-04 2004-05
Quantity Value Quantity Value Quantity Value
Potatoes |

Nopa_l 6342.76 188.47 14687 501.27 55234.66 1989.16
Sn .Lanka 386.91 24.30 7800.77 5611.79 3816.20 245.99
Mauritius 20000 . 8.24 1129.25 98.89 3021.10 269.66
United Arab 941.90 88.84 144:90 10.49 312.09 18.71
Emirates

Singapore 87 4.32 121.31 _ 16.17 114,52 9.1
Total 2;1758.57 314.17 23883.23 1138.61 62498.57 2532.61

(Source : APEDA)
(quantity in metric tons; value rupees in lakhs)

Country 2002-03 2003-04 2004-05
Quantity Value Quantity Value Quantity Value
1 2 3 4 5 6 7

Other Perishables
Bangladesh 108660 11798.8 779283.85 7516.8 121682.45 11453.5




141 Written Answers

SRAVANA 11, 1927 (SAKA)

to Questions 142

1 2 3 5 6 7
Nepal 13758.2 453.01 36163.67 1672.86 96177 .44 4857.88
Bahrain 5264.24 1011.45 5960.33 1272.03 5634.87 1050.44
Canada ! 5223.69 765.31 3132.84 733.94 2754.8 685.39
France 6204.66 1190.88 9347.05 1975.66 6074.89 1136.96
Germany 1565.9 412.1 2370.15 716.04 5657.78 1704.65
United Kingdom 14323.5 4487.62 17306.44 7041.28 15330.46 6562.84
Kuwait 5983.99 1250.14 5183.43 1349.12 4821.91 1114.75
Sri Lanka 19662.2 1773.6 17367.78 1587.02 7439.11 773.91
U.A.E. 50575.6 10161.1 58787.37 12433.8 64676.28 135.32
U.S.A. 19571.1 6871.57 23650.07 §507.25 11932.26 3363.37
Saudi Arabia 11038.7 3261.92 19563.75 2472.72 20433.49 4292.71
Total 261831.8 43437.5 276816.73 44278.52 362615.74 50524 .4

(Source : APEDA)

(b) and (c) All perishable agricultural items, except
onion are ireely exportable. There is no quantitative
restriction on export of onion. However, export of onions
is canalized viz. can be exported only through designated
organizations.

(d) The overall export of these perishable items has
gone up during the last three years.

(e) The Government has been promoting the export
of these items through various measures including
participation in fairs/exhibitions, promotional campaigns
and Air-Freight subsidy.

Labourers in Tea Industry

1293.SHRI JOACHIM BAXLA : Will the Minister of
COMMERCE AND INDUSTRY be pleased to state :

(a) whether the Govermment is aware of the
problems of Tea Labourers particularly in Jalpaiguri and
Darjeeling;

(b) if so, the details thereof;

(c) whether the Government has ever tried to
address these problems;

(d) if not, the reasons therefor:

(e) whether the Government has formed a Commit-
tee or Board to look into the problems of labourers working
in the Tea Industry of West Bengal;

(Hh if so, the details thereof; and

(g) if not, the time by which the Committee or Board
is likely to be formed?

THE MINISTER OF STATE IN THE MINISTRY
OF COMMERCE AND INDUSTRY (SHR! E.VK.S.
ELANGOVAN) : (a) to (d) The service conditions of the
workers of the plantation industry in the country, including
those in Jalpaiguri and Darjeeling, are governed by
various Acts such as the Plantations Labour Act, Provident
Fund and Miscellaneous Provisions Act. Workmen's
Compensation Act, Payment of Gratuity Act, Payment of
Bonus Act, Minimum Wages Act, Maternity Benefit Act etc.
The concemed Slate Governments are required to take
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action in case of violations. Tea industry wages are settled
through bipartitite and tripartite periodic settiement. With
regard to the Charter of Demands of the tea garden
workers in North Bengal, including the districts of
Darjeeling and Jalpaiguri, a memorandum of settiement
has been signed on 25.7.2005 between the Workers'
Union and the Employer's Associations.

(e) to (g) No, Sir. However, the recent problems of the
labour, in the ‘context of the recent wage negotiations, have
been considered through ‘discussions with the intervention
of the State Government. There is a Tea Advisory
Committee to monitor the implementation of the recom-
mendations of stakeholders’ conference on tea held on
16th and 17th September, 2004, which also cover labour
issues.

Augmentation of Water Resources
in Delhi

1294.SMRIMATI D. PURANDESWARI : Will the
Minister of URBAN DEVELOPMENT be pleased to
state :

(a) whether the Delhi based Non-Governmental
organisations have suggested different models for aug-
menting water resources in Delhi to Delhi Jal Board as
reported in The Times of India dated June 19, 2005;

(b) if so, the details thereof,;

(c) the reaction of the Government of NCT of Delhi
in this regard;

(d) whether there is a proposal to make a trial of
the models suggested by the NGOs; and

(e) if not, the reasons therefor?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) and (b) The Delhi Jal Board (DJB) has
informed that a Non-Government Organisation (NGO)
named Paani Morch had made a proposal to generate 360
million cubic meter of water to be shared between Delhi
and Uttar Pradesh. The proposal envisaged setting up of
flood plain reservoir and re-establishing Najatgarh Jheel.
Another NGO, M/s. Water Workers Alliance had also

AUGUST 2, 2005

to Questions 144

proposed natural reservoir upstream of Wazirabad Barrage
between Jagat Pur and Jaitpur to store rain water.

(c) to (e) The Government of NCT of Delhi has
requested the Government of Uttar Pradesh to examine the
proposal for creation of a reservoir in the bed of river
Hindon in order to create storage for rain water.

[Translation]

Charge Sheet against Police Officers

1295.DR. DHIRENDRA AGARWAL :
SHRIMATI SANGEETA KUMARI SINGH DEO :

Will the Minister of HOME AFFAIRS be pleased to state

(a) whether the Government has any mechanism to
keep a check on the activities of their own officials;

(b) it so, the details pertaining to the number of
Delhi Police and Delhi Traffic Police personnel arrested on
charges of corruption, rape, fraud, theft and murder during
each of the last three years, activity-wise;

(c) the total number of police personnel suspended/
dismissed from the service during the last three years,
year-wise;

(d) whether the Government has initiated stringent
action against the officials for such activities; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! S. REGUPATHY) : (a) Yes. Sir.

(b) Details of police personnel, including traffic
police personnel, arrested during the years 2002, 20083,
2004 and 2005 (upto 30th June) are indicated below :-

Crime Head 2002 2003 2004 2005 (upto
30th June)
1 2 3 4 5
Corruption 21 38 43 15

Rape 8 2
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1 2 3 4 5
Cheating/Fraud 7 9 7 1
Theft 3 3 S 1
Murder | 5 4 2 5

(¢) Details of Police personnel who were dismissed
or removed from service or whose services were
terminated during the years 2002, 2003, 2004 and 2005
(upto 30th June) are indicated below A :-

Year Number of Police Personnel

Suspended Dismissed/removed/
Terminated
2002 447 80
2003 489 77
2004 . 719 85
2005 (upto 318 34
30th June)

(d) and (e) Action against Police personnel found to
be guilty of any misconduct or criminal offence is taken
as per rule/law.

Occupation of Government Accommodation

1296.SHRI GIRIDHARI YADAV :
SHRI MANSUKHBHAI D. VASAVA

[
Will the Minister of UFIBAN’, DEVELOPMENT be
pleased to state : ‘

(a) whether the, deputationists including officers
belonging to All India Services to the Cenfral Governrhent
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are still occupying the accommodation allotted to them in
Delhi even after their repatriation to the respective State
Govemment/parent office outside Delhi;

(b) if so, the details thereof alongwith the reasons
for non-vacation of the accommodation allotted to them;

(c) whether the Government has laid down norms
for the allotment of accommodation for the deputationists
in Central Government;

(d) it so, whether .there has been any instance of
deviation from the laid down norms;

(e) it so, action taken in such instances alongwith
the steps taken/to be taken by the Government to get the
accommodation vacated from such officers;

() whether the Government proposes to enact a
law/issue appropriate orders in this regard;, and

/
(g) if so, the time by which such measures are likely
to be enacted? '

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) and (b) Yes, Sir, a statement showing
relevant details is enclosed.

(c) and (d) Yes, Sir.

(e) Whenever officers on repatriation to their States
continue to occupy the Govemment accommodation
beyond the permissible period of retention, action to evict
them is taken.

() and (g) Provisions already exist in the Public
Premises (Eviction of Unauthorized Occupants) Act. 1971
to initiate eviction proceedings against unauthorized
occupants of public premises.

v Statement

The dofails of Unauthorised Occupation of Govemment Accommodation by rlz?
Officers of All India Services

SI.  Name of Officers S/Shri Government Accommodation Remarks
No. . occupied
1 2 3 4

1. Arvind Kumar, |IAS

D-/10 Satya Marg, Chanakya
Puri and Garage No. 11

Matter is Sub-Judice. In the Court.
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1 2 3

4

2. Laibaialktiuanga Khiangte,
IAS
3. Prabhat Ranjan Deo, IPS DI/93, Rabinora Nagl‘r

4. Shafi Alam, IPS Di/fs2, Bharti Nagar

5. B.L. Nimesh, IAS

DI/K-71, R.K. Puram Sector-10

D-I/217, Kidwai Nagar (Weet)

The request for regularization on Posting to North
East Region is under examination.

The matter is Sub-Judice. In the Court.

Eviction Order Passed. Request for Regularization
from State Government Quota under Examination.

Eviction Order Passed.

6. Prabhat Kumar, IAS D-i/71, Pandara Road" Eviction Proceedings Under P.P. Act Under
Progress.
7. Shamsher Singh, IAS D-11/253, Vinay Marg Eviction Proceedings Under P.P. Act Under
Progress.
8. B.k. Tripathi, IAS D-I/15, Kaka Nagar Evicion Proceedings Under P.P. Act Under
Progress.
9. P. Kandaswamy, IPS C-8, Andrews Ganj Extn. Eviction Proceedings Under P.P. Act Under
’ Progress.
[English] [Transiation]

Encroachments on Ridge Area in Delhi

1297.SHRI BADIGA RAMAKRISHNA : Will the Minister
of URBAN DEVELOPMENT be pleased to state:

(a) whether the Government has drawn any plan to
get rid of encroachments and clean the ridge area of Delhi;

(b) if so, the details thereof;

(c) whether the Govemment has Identitied the
encroachments for rq_moval from this area;

(d) it so, the time by which the encroachments are
likely to be removed and ridge area cleaned, and

(e) .the steps taken to ensure that this area is not
encroached upon again? ’

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) to (e) The information is being coliected
and will be laid on the Table of the Sabha.

w.

Security to Witnesses

1298.SHRI PANKAJ CHOWDHARY : Will the Minister
of HOME AFFAIRS be pleased to state :

(a) whether any system of providing security to the
witnesses of crime and compensation to the victims of
crime is existing in the country;

(b) if so, the details thereof;

(c) whether the Government is intending to revise/
amend the existing system to strengthen the security for
the witnesses and compensate the victims of crime; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) and (b)
Section 357 of the Code of Criminal Procedure. 1973
provides for payment of compensation to the victims of
crime. There is no provision in the Cr.PC for providing
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security to the witnesses of crime but such security is
provided if directed by thé Gourt or the need is felt for the
same by the presecuting agency.

(¢) No, Sir.
(d) Does not arise.

[English]
Strengthening of Pelice Force

1299.SHRI MADHU GOUD YASKHI :
SHRI EKNATH MAHADEO GANCWAD :
SHRI ANIRUDH PRASAD ALIAS $ADHUYADAV :
SHRIMAT| NIVEDITA MANE :
SHRI KIRTI VARDHAN SINGH :

Will the Minister of HOME AFFAIRS be gleased to state

(a) whether the Government has decided to provide
armoured vehicles, night vision equipments and builet
proot jackets to all naxal affected States to strengthen their
police forces;

(b) if sa, the details thereof;

(¢) 'whether some States have requested for the
same;

(d) if so, the details thereof;

-

(e) whether the Gevemment has taken any step to
address the issues responsible for spread of naxalism; and

(f) if so, the details thereof?

THR ‘MINISTER OF STATE IN THE MINISTRY OF
HOME'AFFAIFIS (SHRI SHRIPRAKASH JAISWAL) (a) to
(d) Under the Scheme for Modernization of State Police
Forces. assistance is given to the States, especially the
naxal affected States, for various security equipment
including night vision devices, bullet proef jackets, buliet
proof morchas, bullet proot W body protectors, bullet
proof heimets, buflet pmd vchie!u mine protected
vehicles etc. in terms of N pmpchons inade by the States
in their annual plans. in jhe plans of 2005-08 also
profection for such items has. been made by the nanal
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affected States, the States in the North East and Jammu
and Kashmir etc.

. (e) and (f) The Central Government has adopted a
multi-pronged strategy to tackle the problem of naxalism
covering both developmental as well as security related
issues. These include (a) focussed attention on integrated
development of the affectedbackward areas under
Schemes such as Backward District Initiatives (BDI) (b)
programmes of poverty alleviation and removal of regional
imbalances, (c) removal of social-cultural alienation of
people, gearing up public grievances redressal system
and creation of Local Resistance Groups and (d)
strangthening of the state police, long term depioyment of
Para Military Forces, intensified intelligence based on well-
coordinated anti-naxalite operations etc.

National Commission for Children

1300.SHRI M. SREENIVASULU REDDY :
8HRI PUNNU LAL MOMALE :

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state:

(a) whether the Government proposes to constitute
a National Commission to improve the condition of children
and fulfil their requirements;

(b) if so, the details thereof;

{c) whether the Finance Ministry has raised any
objections in this regard; and

(d) ¥ o, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI
SINGH) : (a) and (b) The commission for Protection of Child
Rigits Bill 2005 has been introduced in Lok Sabha on
2.6.2006 which propose the constitution of a National
Commission for Protection of Child Rights.

(c) and (d) The Minisiry of Finance has supported the
proposal in principle.

Scholarship to Lakshadweep Students

1301.DR. PP KOYA : Will the Ministar of HUMAN
RESOURCE DEVELOPMENT be pleased to state :
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(a) whether the rules for previding scholarship to
Lakshadweep students for pursuing higher studies in
educational institutions in mainland are in existence;

(b) if so, the details thereof;

- (c) whether such rules have since been modified/
changed; and

(d) if so, the details of the existing rules?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) and (b) The Ministry of Human Resource
Development operates the National Merit Scholarship
Scheme through States/UTs under which 10,762 scholar-
ships are provided annually to meritorious students from
rural areas studying in classes IX and X. Besides, 17,000
scholarships are also provided annually to meritorious
students on All-India basis, including students from rural
areas, studying from the post-matric to the post-graduate
level.

Under the Scheme of Scholarship to Students from
Non-Hindi Speaking States for Post-Matric Studies in Hindi,
scholarship is also provided to 2500 students annually. The
rate of scholarship ranges from Rs. 300/- to 1000/ per
month.

Both these schemes are also open to Lakshadweep

meritorious students.
7

Ministry of Social Justice and Empowerment is
implementing the Post-Matric Scholarship Scheme for
Scheduled Caste students pursuing Post-Matriculation
courses. The scheme is applicable throughout the country
including Lakshadweep.

The NCERT is also conducting the National Talent
Search Examination to identify and nurture talent of
students. Under the NTS Scheme of NCERT, 1,000
scholarships are awarded every year. The scholarship
amount is Rs. 200/- per month for +2 stage, Rs. 300/- per
month for under graduation and Rs. 500/- per month for
post graduation. in addition, a book grant of Rs. 500/- per
annum is given at +2 stage and Rs. 1000/- per annum to
undergraduates and postgraduates. The annual parental
income ceiling for full rates of schotarships Is Rs. 1.50
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lakhs. For annual parental income above Rs. 1.50.lakhs,
50% of the full rates of scholarship is paid.

-

(c) and (d) The National Merit" Scholarship Scheme
has been framed for implementatg\ in the 10th Plan by
merging two Centrally Sponsored Plan Schemes viz.
‘National Scholarship Scheme' and 'Scheme of Scholar-
ship at Secondary Stage for Talented Children from Rural
Areas'. The New National Merit Scholarship Scheme was
notified to States/UTs. on 16th February, 2005. Under the
scheme, the parental income ceiling for eligibility has been
increased from Rs. 25,000/- to Rs. 1,00,000/- annually. The
enhanced rates of scholarship w.e.f. 1st April. 2004 are as
under :-

Name of the Course Rate of
Scholarships
(Rs. p.m.)

9th and 10th Class (in rural areas only) 250/-
11 and 12th Classes of 10 + 2 pattern/ 300/-
Intermediate
B.A./B.Sc./B. Com./B. Archeology etc. 500/-
courses of Graduate level
Scholarship at Post-Graduation level/B.E./ 750/-

B.Tech/M.B.B.S./L.L.B./B.Ed./Diploma in
Professional and Engineering Studies/
diploma in Hotel Management Course/
Diploma Course in Homeopathy/B.D.S.

The Post-Matric Scholarship Scheme of Ministry of
Social Justice and Empowerment has been modified w.e.f.
1-4-2003 and income ceiling in the revised Scheme is now
Rs. 1.00 lakh per annum. The Scheme also provides for
grant of maintenance allowance etc.

Review of S.S.A

1302.SHRI BALASHOWRY VALLABHANENI! :
SHRIMATI KALPNA RAMESH NARHIRE :
SHRI PRABHUNATH SINGH :
SHRI N.N. KRISHNADAS :

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state :
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(a) whether the Govermment has conducted any
review of the Sarva Siksha Abhiyan;

(b) if so, the details and outcome thereof:

(c) whether the Government has decided to consti-
tute ‘a National Commission on Education for the
Monitoring of 'Sarva Shiksha Abhiyan'; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) to (d) Regular reviews of implementation of
Sarva Shiksha Abhiyan are conducted at State, regional®
and national levels. During 2004-05, 2 national level and
3 regional level reviews were held. The Governing Council
of the National Mission of Sarva Shiksha Abhiyan headed
by the Prime Minister and the Executive Committee
headed by the Union Minister HRD have also reviewed
the functioning of SSA during February-March 2005.

Two independent Joint Review Missions consisting
of experts in the area of education have reviewed the
functioning of SSA during January-February 2005 and
July 2005. Both the Review Missions appreciated the
significant progress achieved by SSA in expanding
physical access by providing new schools and alternative
education centres, . reduction of out of school children,
reduction in gender and social gaps in enroiment and
retention of children, promoting a strong school-community
interface and a decentralised approach to planning of
interventions and institutionalisation of quality impréve-
ment inputs.

Import/Export by STC

1303.SHR!I UDAY SINGH :
SHRI ASADUDDIN OWAISI :
SHRI ADHIR CHOWDHURY :

Will the Minister of COMMERCE AND INDUSTRY be
pieased to state :

(a) whdthgr STC has entered into new areas of
exporting goods;

(b) it so, the details thereof;
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(c) whether targets of exports and imports of STC
has been achieved during the last three years;

(d) it so, the details thereof;

(e) whether STC has any plan to diversify imports
of non-ferrous metals, textile and defence items;

{f) if so, the market found for these items in foreign
countries;

' (g) the total target set by STC to meet its turnover
by exporting these items; and

(h) the steps taken by the Govemiment to improve
the functioning of STC to boost imports/exports?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI E.V.K.S.
ELANGOVAN) : (a) and (b) Yes, Sir. The State Trading
Corpofation of India Limited (STC) has recently diversified
into the exports of chemicals, drugs and pharmaceuticals
items and iron ore.

(c) and (d) The performance of STC in exports and
imports against targets set out in the Memorandum of
Understanding (MoU) with the Government of India in the
last three years is as folows :—-

(Rs. Crores)

2002-03 ' 2003-04 2004-05
MoU Actuals Molj Actuals MoU Provis-
Target Target Target ional

Exports 800 691 675 1192 800 968

Imports 975 1753 1725 6978 5830 8422

(e) and (f) Yes, Sir. STC has identified Uzbekistan as
a potential source for import of cotton and CIS (Common-
weaith of Independent States) for import of non-terrous
metals. STC has finalised arrangement for import of raw
materials for production of bullet proof jackets as one of
the defence items.

(9) With the diversification plans in place, STC
expects to achieve a total tumover of Rs. 15,000 crore by
2008, of which, about 20% will be contributed by exports.
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(h) STC has been granted considerable functional
autonomy as a Navaratna Company. A Memorandum of
Understanding signed between the 'Company and the
Govemment of India setting out the performance targets
in the beginning of the financlal year is reviewed
periodically and support extended where ever necessary.

[Translation)
Meeting of Southern Regional Council

1304.PROF. VIJAY KUMAR MALHOTRA :
DR. LAXMINARAYAN PANDEY :

Will the Minister of HOME AFFAIRS be pleased to state

(a) whether the 23rd oitling of the Southem
Reglonal Councll was held recently; and

(b) if so, the details of matter discussed and
decisions taken therein?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT) : (a)
Yes, Sir. The 23rd meeting of the Southern Zonal Council
was held on 31st May, 2005 at Pondicherry.

(b) Various issues including issues relating to
infrastructure development, environmental matters, law
and order problems, crimes, utilization of Central funds,
and other miscellaneous matters were discussed during
the meeting and recommendations/suggestions made
thereon. '

[English]
CEDAW-Weak Implementation

1305.8HRI LONAPPAN NAMBADAN : Will the Minister
of HUMAN RESOURCE DEVELOPyENT be pleased to
state :

(a) whether the CEDAW Commitiee on review of
India's initial Report has observed that Iindla suffer from
weak enforcement of law and lack of effective monitoring
and evaluation system;

(b) it 50, the details thereof; and
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(c) the steps taken/being taken by the Govemment
to implement and evaluate the CEDAW?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI
SINGH) : (a) and (b) The CEDAW Committee after its review
of India’s Initial Report has observed that inadeduate
implementation of laws is a serious impediment to the
realization of women's human rights in India.

(¢) An_Inter-Ministerial Committee has been set up
in June, 20Q4 for monitoring the implementation of the
CEDAW. The Government has reviewed the implementa-
tion of CEDAW which is reflected in its combined |l and
il Periodic Report which may be accessed in the
Department's website www.wcd.in,

[Translation]
Pension to BSF Jawans

1306.SHRI AVINASH RAI KHANNA : Wil the Minister
of HOME AFFAIRS be pleased to state :

(@) whether the Government is aware that the
Pensions of Several BSF Jawans have been stopped;

(b) if so, the details thereof alongwith the reasons
therefor,

(c) since when these Jawans have been drawing
their Pensions;

(d) whether the Government is aware of the plight
of the families of these Jawans; and

(e) if so, the time by which such Pension are likely
to be provided to them?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) to
(e) 1,492 personnel.of BSF who had resigned without
completing the qualifying service of 20 years were drawing
pension during the period from 1978-1995. Following the
Supreme Court Judgment dated 30/03/2001 that no -
personnel would be entitted to pension before completing
20 years of qualifying service, their pensions were stopped.
In addition to the above, the claims of 1,762 personnel for
pensions could not be .accepted due to this judgment of
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the Supreme Court. Ample opportunity was given to these
1,762 personnel to re-join duty and 1,085 resumed their
duties in BSF.

Mshila Samakhya Programme

1307.SHRIMATI SUMITRA MAHAJAN : Will the
_Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state :

(a) whether the Government has received any
proposal from the Govemment of Madhya Pradesh to
include the State Mahila Samakhya Programme in the
Rashtriya Mahila Samakhya Programme;

(b) if so, the time by which the said proposal of the
State is likely to be cleared; and

(c) the basis for the selection of States for Mahila
Samakhya Programme?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) Yes Madam.

(b) The Govemment of India is ascertaining the
State's commitment for the programme’s management and
avallability of resources, as the Mahila Samakhya
Programme had been started in Madhya Pradesh in 1995
but was not sustained by the State Govemnment.

(c) Willingness of the State Government to imple-
ment, support and sustain the programme is an important
factor.

[English]
Integration of Samadhis

1308.SHRI GANESH PRASAD SINGH : Wil the
Minister of URBAN DEVELOPMENT be pileased to
state :

(a) whether the Govemment proposes to integrate
vaﬁoussgmadhbonthobandeuwmdvoHnDdhl;

(b) i so, the details of the plan so envisaged and
the time by which it is going to make the plan effective;

(c) the amount of expenditure involved therein; and
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(d) the detalls of faciiities proposed to be provided
for VIPs and the general tourists visiting Delhi?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) to (d) It has been decided to redevelop/
upgrade the entire samadhis Complex. A concept
Committee has been constituted on 27.1.2005 to prepare
an integrated Concept Plan to make the Complex
aesthetically and functionally better befitting the sanctity of
the place and to meet the requirements of visitors/tourists
to the Complex. An amount of Rs. 3.26 crores has been
approved so far for the said upgradation.

Indo-Sri Lanka Trade

1309.SHRI P. KARUNAKARAN :
SHRI A.K. MOORTHY :

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state :

(a) the adverse effect of Indo-Sri Lanka accord
especially in pepper, cardamom, arcanuts and other cash
crops; .

(b) whether the pric#s-of pepper have declined due
to import of pepper from Sri-Lanka;

(c) the details of pepper imported from Sri Lanka
during the last three years;

(d) whether the Govemment propose to revise the
agreement in view of hardship taced by pepper growers;

(e) if so, the details thereof, and

(f) the steps taken by the Government to assist the
pepper cuitivators in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELANGOVAN)
: (a) to (f) The information is being collected and will be
laid on the Table of the House

Fsil in industrial Growth

1310.SHRI IQBAL AHMED SARADGI : Wil the
Minister of COMMERCE AND INDUSTRY be pleased to
state :
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(a) whether the Index for Industrial production felt
o 4.9% during February, 2005 as compared to 8.3%
increase registered in February, 2004,

(b) if so, the reasons therefor; and

(c) the steps taken by the Govemment to improve
the Industrial growth during 2005-06?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI E.V.K.S.
ELANGOVAN) : (a) and (b) As per the Press Note on the
Quick Estimate of index of Industrial Production (lIP) with
base 1893-94, for the month of February 2005, released
by the Central Statistical Organisation, the growth in the
overall industrial production was 4.9% in February 2005
compared to 8.3% in February 2004. The fall in the growth
in February 2005 was contributed by ~ ‘all in the growth
of output of mining and quarrying (weightage 10.47%) and
electricity generation (weightage 10.17%) and aiso by
negative growth in the industry groups - food products
(weightage 9.08%) and wool, silk and man-made fibres
(weightage 2.26%).

(c) Government has put in place various policies to
promote industrial growth. Besides delicensing of industrial
capacity, liberalization of foreign trade regime to provide
better acocess to inputs at competitive prices, in the budget
2005-06 rationalization and reduction in duty rates of
customs and central excise were carried forward. The
Budget for 2005-06 also contains a number of measures
related to manufacturing and infrastructure, envisaging
favourable impact on industrial growth. Besides, Industrial
Infrastructure Upgradation Scheme (lIUS) has been
launched to enhance international competitiveness of the
domestic industry by providing quality infrastructure in
functional clusters.

[Translation]
Facllity to Lectures through Edusat

1311.SHRI RAKESH SINGH : Wili the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state :

'(a) whether there is any scheme to provide the
facility of lectures through virtual classes to the college
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students in rural and tribal areas in Madhya Pradesh
through ‘Edusat’ by ISRO;

(b) it so, whether the name of any college has been
proposed for installation of Terminal in Jabalpur: and

(c) if so, the criteria adopted by the Government for
selection of colleges?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) to (c) According to the National Core Group
for the Implementation of EDUSAT, a National Network is
being developed in the first phase. EDUSAT is expected
to facilitate distance learning through virtual classrooms.
It has also been decided that the ISRO would provide one
HUB and ten terminals for the Satellite Interactive
Terminals (SITs) free of charge, to each of the States,
including Madhya Pradesh. The location for the Hub and
Terminals including additional terminats, if any, \requested
by the State Government, will depend on the decision of
the State Government.

[Engligh]
ICHR Report

1312.SHRI BASU DEB ACHARIA : Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a) whether attention of the Government ‘has been
drawn to the news item captioned “Ancient india bias in
ICHR Project” appeared in Hindu on 05.07.2005;

(b) it so, details. and findings of the Committee
consgtituted for the purpose of looking into the function of
the ICHR; and

(c) .the action taken/proposed to be takem by the
Government in this regard?

THE MINISTER OF STATE IN THE M'l"NlSTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA. ,
FATMI) : (a) Yes, Sir. ¥

(b) and (c) The Government have, on éﬁ? September
2004, appointed Shri D Bandyopadhysy, Executive
Chairperson, Council for Social Development and a former
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Secretary to the Government of india, to review the working
of the Indian Council of Historical Research (ICHR), New
Delhi, and to hold inquiry into the affairs thereof and to
repdrt thereon, The one-man Review Committee has
submitted two -interim reports and a final report. The
recommendations contained in the interim reports have
been accepted by the government and, forwarded to the
ICHR for implementation.

[Translation]
Written and Oral Test of Children

1313.SHRIMATI KALPNA RAMESH NARHIRE : Will
the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state :

(a) whether the Govemment is aware that the
children of tender age have to undergo written and oral
tests for admission to pre-nursery classes in Government
aided and private schools in Delhi; and

(b) i so, the action taken/being taken by the
Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) ; (a) No, Sir. According to information received from
the Directorate of Education, Government of NCT of Delhi,
controlling aided and private schools in Delhi, no such
complaint has been received.

(b) Does not arise.
[English]
Upliftment of Rural Women

1314.SHRI G. KARUNAKARA REDDY : Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to statq :

(a) the details of the schemes launched by the
Govemment for the upliftment of rural women alongwith
the amount allocated under each scheme during each of
the last three year-t, State-wise, Scheme-wise;

(b) whether any criteria has been fixed for the
launching of schemes;
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(c) if so, the details thereof; and

(d) the achievement made under these schemes,
during the said period, Scheme-wise, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMAT! KANTI
SINGH) : (a) Department of Women and Child Develop-
ment is implementing two schemes for all round
empowerment of women through formation of self-help
groups mainly in rural areas. These are Swayamsidha and
Swa-Shakti project. Details of grant released to States
under these schemes during the last 3 years are enclosed
as Statement-l.

(b) and (c) These schemes for women upliftment were
launched by the Govemment on the basis of women
development indices; i.e. poverty, illiteracy and other social
indicators.

(d) A statement indicating major achievements
under the schemes of Swayamsidha and Swa-Shakti is
enclosed as Statement-|l.

Statement

Upliftment of Rural Women.

SWAYAMSIDHA
Grant released to States in last three years

(Rs. in Lakhs)
SIl. No.  State 2002-03 2003-04 2004-05
1 2 3 4 . 5
1. Andhra Pradesh 38.6 -_ 14357
2. Arunachal Pradesh 9 - -
3. Assam 71.5 - -
4. Bihar 76 - -
5. Chhattisgarh 1 39 25
6. Guijarat - - -
7. Haryana 18 69 33.6
8. Himachal Pradesh - 3.63 39.17
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1 2 3 4 5

9. Jammu and Kashmir 33.05 - 28
10. Jharkhand 34 51.01 -
11. Karnataka 64 99.08 25.22
12. Kerala 35 33.89 20
13. Madhya Pradesh 51 - 45
14. Maharashtra - 81 136
15. Manipur 4 12.39 19.31
16. Meghalaya - 6 )
17. Mizoram 11 5 13.74
18. Nagaland 9 11.41 23,92
18. Orissa 51 50 92.14
20. Punjab - - -
21. Rajasthan - - 25
22. Sikkim 4 8 17
23. Tamil Nadu 62 70 175
24. Tripura ‘ 4 9 6.5
26. Uttar Pradesh -  122.44 -
26. Uﬂamr‘tchal 16 - 25
27. West Bengal 49.94 76.98 50
28. Andaman and 7.9 - -

Nicobar lsland
29. Chandigarh '0.9 - -
30 Dadra and Nagar 1 - -
Haveli

31. Delhi - 5.68 -
32. Lakshadweep 7.9 - -
33. Pondicherry . 4 - -

to Questions 164

SWA-SHAKT!I
Grant released to States in last three years

(Rs. in Lakhs)
Sl.No. State 2002-03 2003-04 2004-05
1. Bihar 130.00 75.00 40.00
2. Gujarat 200.00 250.00 250.00
3. Haryana 200.00 20.00 110.00
4. Kamataka 535.00 500.00  200.00
5. Madhya Pradesh 425.00 406.00 350.00
6. Uttar Pradesh 392.83 §0.00 300.00
7. Chhattisgarh 75.00 5§0.00 100.00
8. Jharkhand 175.00 75.00 125.00
9. Uttaranchal 105.00 145.00 50.00
Statement-i
Upfiftment of Rural Women.
Major Aéhlavemenrs under the scheme of
Swavamsidha
Sl. Name of State No of No of No of
No. Women Self Help Clusters
Beneficiaries Groups formed
formed
1 2. 3 4 5
1. Andhra Pradesh 67,672 3,867 -
2. Arunachal Pradesh 4,602 263 -
3. Assam 42,000 2,400 -
4. Bihar 1,03,460 5912 -
5. Chhaanaﬂ; 20,890 1,708 -r
6. Gujarat 52710 ' 3012 314
7. Himachal Pradesh 14,000 .800 17

e
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1 2 3 4 5 SWA-SHAKT!I
i Major Achievements
8. Haryana 22,750 1.300 118 : "
9. Jammu and Kashmir 21,875 1,250 13 Si. Name of State Noof  Noof Noof
No. Bene- Self Help Clusters
10. Jharkhand 42,315 2,418 - ficiaries Gnoups formed
11. Karnataka 52,360 2,092 419 formed
12. Kerala 43,190 2,468 932 1. Bihar 5121 441 57
13. Madhya Pradesh 64,172 3,667 - 2. Gujarat 44848 2706 140
14. Maharashtra 66,447 3,797 139 3. Haryana 22009 1660 100
15. Manipur 5,250 300 1 4. Karnataka 38522 2149 201
16. Meghalaya 7,472 427 - 5. Madhya Pradesh 31533 2462 223
17. Mizoram 5268 301 53 6. Uttar Pradesh 63907 5530 214
18. Nagaland 10,500 600 145 7. Chhattisgarh 8091 560 52
19. Orissa 63,000 3600 - 8. Jharkhand 22242 1678 145 °
20. Punjab 28,228 1,613 -
9. Uttaranchal 7689 571 76
21. Rajasthan 51,363 2,935 76
Commandos on Bangladesh Border
22. Sikkim 9,625 550 - '
' 421 1315.SHRI ADHIR CHOWDHURY : Will the Minister
23. Tamil Nadu 94868 S - of HOME AFFAIRS be pleased to state :
24. Tripura 3,586 208 88
ripur (a) whether the Government is aware that comman-
25. Uttar Pradesh 1,46,003 8,343 40 dos of PMF particularly BSF posted at Bangladesh border
are feeling unsafe;
26. Uttaranchal : 19,688 1,125 -
b) if so, the number of Is kil
27. West Bengal 90,528  5,.73 - ~ (0) il 5o, the number of such personnels killed/
-.injured by BDRs personnels on Indo-Bangla Border during
28. Andaman and 2,503 143 - ‘the last three years, year-wise and post-wise,
Nicobar Islands "
(c)- whether the Government has lodged any protect
29. Chandigarh 1,732 99 - on such killings; and
30. Dadra and Nagar 1,172 67 - (d) 1 so, the details in this regard?
Haveli
31. Delhi 3.083 175 THE MINISTER OF STATE IN THE MINISTRY OF
- e ' HOME AFFAIRS (SHRI S. REGUPATHY) : (a) and (d) No,
32. Lakshadweep 3,955 226 - Sir. BSF personnel deployed on indo-Bangiadesh border
are in high state of morale and there are no reasons for
33. Pondlc_herry 5,250 300 57 them to feel unsafe. During the last three years, one BSF




167 Written Answers .

Officer has died and three officials sustained bullet injuries
as a result of unprovoked firing by the Bangladesh Rifies.
Protest notes are lodged with the Bangladesh Rifles/
Bangladesh Government as and when such incidents
occeur.

Industry in Chandigarh

1316.SHRI PAWAN KUMAR BANSAL : Will the
Minister of HOME AFFAIRS be pleased to state :

(a) whether the industry in Chandigarh is showing
signs of decline;

(b) if so, the reasons therefor;

(c) the steps taken or proposed to rejuvenate the
industry in Chandigarh, particularly the small scale and tiny
industry including the traditional screw and hinges
manufacturing; and

(d) the number of new industrial units set up during
each of the last three years?

THE MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI S. REGUPATHY) : (a) Yes,
Sir.

(b) and (c) There are a number of factors that have
led to closing of industries, the prominent being lack of
involvement in new technology to keep pace with evolving
industrial environment. The U.T. Administration has,
therefore, initiated steps to encourage the |.T. Enabled
Services and Business Process Outsourcing (BPO)
Industry.

(d) The number of new SSI industrial units set-up/
registered during each of the last three years are as
under :-

Year No. of SS! Units registered
2002-03 | 38
2003-04 38
2004-05 . 85
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[Translation)
Pension to Fresdom Fighters

1317.SHRI SUSHIL KUMAR MQODI : Will the Minister
of HOME AFFAIRS be pleased to state :

(a) the number of freedom fighters found bogus
during investigations by the Government, State-wise;

(b) whether any recovery has been made from
these freedom fighters; and

(c) the details of the investigations regarding bogus
freedom fighters still in progress in various States, State-
wise, particularly Bihar State?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT) : (a)
As per available records, a total of 3111 pensions have
been suspended and 1584 pensions have been cancelled

* till 30.6.2005, since the inception of the Central scheme

in 1972. A statement showing the State-wise details is
enclosed.

(b) The pensions drawn earlier are also simulta-
neously ordered to be recovered in all cases where the
pensions are cancelled (except where it is duly established
that the earlier pensions were obtained on mistaken
ground, i.e., the persons were not at fault and no malafide
or submission of false information, etc., was made out
against them). Actual recovery is made by the concerned
State Governments. The Central Government does not
maintain record of the recoveries effected.

(c) Receipt of complaints/information from vedous
sources alleging bogus/fraudulent pensions is a“comtinu-
ous process. Each such matter is examined with reference
to the provisions of the Swatantrata Sainik Samman
Pension Scheme, 1980, in consultation aith the concerned
State Government. On examination, wherever it is
established that the claim does not meet the eligibility
criteria and the evidentiary requirements of the Central
scheme, the pension is suspended/cancelied, after
following due process. Such matters are dealt with
individually. Statistical detaiis are not maintained.
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Statement

Sl. No. State/UT Suspended Cancelled
1. Andhra Pradesh 135 05
2. Bihar 763 272
3. NCT of Delhi 02 26
4. Goa 03 09
5. Haryana 15 22
6. Himachal Pradesh 00 02
7. Karnataka 570 262
8. Kerala 723 61
9. Jammu and Kashmir 03 00
10. Madhya Pradesh 56 64
11. Maharasghtra 228 38
12. Manipur 00 151
13. Meghalaya 07 13
14. Orissa 46 86
15. Pondicherry 09 13
16. Punjab 105 28
17. Tamil Nadu 20 84
18. Uttar Pradesh 235 226
19. West Bengal 191 216
20. Tripura 00 05
21. Rajasthan 00 01

Total 3,111 1,684

Madrasas on Border Areas

1318.SHRI NIKHIL KUMAR CHOUDHARY : Will the
Minister of HOME AFFAIRS be pleased to state :

(a) whether the Madrasas and Mosques situated on
the border of Bangladesh is a threat to our security;

to Questions 170

{b) it so, whether the security agencies has aiso
expressed their concem over this; and

(c) if no, the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REQUPATHY) : (a) and (b)
Security agencies have reported that a few places of
worship and religious instruction located along India-
Bangladesh border are being used by groups inimical to
India's interests.

(c) Vigilance is being maintained by the security
agencies on the activities of religious institutions situated
along the border. The State Governments have been
advised to take action under the provisions of the Religious
Institutions (Prevention of Misuse) Act, 1988, wherever
such places of worship/religious instruction are found to
be indulging in illegal activities.

[English]
Teacher-Student Ratio

1319.SHRI RAVICHANDRAN SIPPIPARAI : Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state :

(a) whether the Government is aware of several
technical institutions and management institutions that are
not maintaining prescribed teacher-student ratio;

(b) if so, whether any committee has been consti-
tuted in this regard,;

(c) it so, the details thereof alongwith recommenda-
tions; and

(d) the action taken by the Govemment thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) and (d) As per the information turnished by
the AICTE, some technical (inciuding management)
institutes do not have faculty strength as per AICTE
noms. For' the year 2005-08, the sanctioned intake of
such institutes was reduced keeping in view the extent
of shortage of faculty. The reduction was subject to
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restoration on recruitment of the requisite faculty, and the

intake of those institutes, which complied with the
requirement, has since been restored. However, no

~‘Committee has been constituted in this regard.

Drainage System

1320.SHRI SHRINIWAS DADASAHEB PATIL : Will the
Minister of URBAN DEVELOPMENT be pleased to
state :

(a) the total number of cities having more than one
million population in India;

(b) whether the Government intends to assist
Municipal Corporations and Councils of the cities to lay
underground drainage system,

(c) if so, whether a scheme on the fines of PURA
(Provision of Urban Amenities in Rural Areas) would be
formulated in order to augment urban amenities;

(d) if so, the details thereof;

(e) whether the Tenth Five Year Plan has expressed
the need to step up investment in sanitation and solid
waste management; and

(f) it so, the steps taken by the Government in this
regard?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) As per 2001 census, 35 cities in India
are "having more than 1 million population.

.(b)- - Under the Mega City Scheme of Infrastructure
Development, . financial assistance is being provided
through State le¥#l nodal agencies to assist Urban Local
Bodies (ULBs) to “undertake sewerage and sanitation
works in addition to other infrastructure projects in 5 Mega
cities viz. Mumbai, Hyderabad, Kolkata, Chennal and
Bangalore.

(c) and (d) There is a proposal to set up National
Urban Renewal Mission (NURM) for select city and Urban
Infrastructure Development Scheme (UIDSSMT) for other
cities/towns to provide reform linked assistance for
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development of urban infrastructure including underground
drainage system. Details of the scheme have not been
finalized.

(e) and (f) Yes, Sir, During the Tenth Five Year Plan,
the Scheme of Solid Waste Management and Drainage
has been launched in 10 Selected Airfield Towns to
prevent bird menace to defence aircrafts at a total
estimated cost of Rs. 99.34 crore. An outlay of Rs. 2354.65
crore (Rs. 1304.65 crore for IDSMT + Rs. 1050.00 crore
for Mega City Scheme) has been made for the Centrally
Sponsored Scheme of Integrated Development of Small
and Medium Towns (IDSMT) and Scheme of 'infrastructure
Development of Mega City which provide for spwerage,
construction and upgradation of Master Plan drains
including storm water channels apart from.other infrastruc-
.ure projects.

implementation of Reservation Policy

1321.DR. K. DHANARAJU : Will the Minister of URBAN
DEVELOPMENT be pleased to state :

‘(a) whether the reservation policy for[‘.. §Cs/STs_ and
other backward classes is not being fully implemented in
the Ministry and its subordinate offices as pér orders of
the Department of Personnel and Training;

(b) it so, the reasons therefor; and

(c) the steps the Government proposes to take to
make sure that instructions are fully implemented?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) to (c) The information is being collected
and will be laid on the Table of the Sabha.

[Translation]
Drinking Water in Delhi

1322.SHRI RAMJI LAL SUMAN :
SHRI RAJIV RANJAN SINGH “LALAN" :
SHRI RANEN BARMAN :

Will the Minister of URBAN . DEVEL@PMENT be
pleased to state :
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(a) whether the minimum requirement of drinking
water in Delhi is not being fulfilled;

(b) if so, the facts thereof;

(c) the per capita availability of water during the
Month April, May and June, 2005;

(d) whether five star Hotels in Delhi were not made
to suffer the scarcity of water and their requirement per
day of 2000 litres per room was made available;

(e) if so, arrangement in this regard; and

(f) the steps the Government proposes to provide
adequate and safe drinking water to the residents of Delhi
this summer?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) to (c) The Delhi Jal Board (DJB) has
informed that on an average 675 million gallons per day
(mgd) of water is being supplied for a population of about
140 lakhs in Delhi. This works go to approximately 210
litres per capita per day.

(d) and (e) The DJB is supplying water to Five Star
Hotels through the common network on commercial tariff.

(f) The DJB indicated that water production is being
supplemented through 250 tube-wells and 450 Deep Bore
Hand Pumps. About 1200 water tankers have also been
deployed in the water deficient areas.

Jo further enhance the availability of drinking water,
water treatment plants at Sonia Vihar and Nangloi have
been constructed with a total treatment capacity of 180
mgd. in addition water treatment plants at Dwarka, Bawana
and Okhla with a total capacity of 80 mgd have also been
planned. Action has also been taken to reduce the
seepage losses and recycling of waste water at existing
water treatment plants.

[English]

Establishment of National Coir Research and
Management institute at Trivandrum

1323.8SHRI VARKALA RADHAKRISHNAN : Will the
Minister of AGRO AND RURAL INDUSTRIES be pleased
\jo state :
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(a) whether the Government has received a pro-
posal from Kerala Govemnment seeking  Tinancial agsis-
tance for establishment of National Coir Researth and
Management Institute at Trivandrum; '

(b) if so, the details thereof; and

(c) the time by which a final decision is likely"fo'be
taken in this regard? .

THE MINISTER OF SMALL SCALE INDUSTRIES AND
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI
MAHAVIR PRASAD) : (a) Yes, Sir.

{(b) The memorandum submitted by the Government
of Kerala envisages establishing a Research and
Management Institute, exclusively for the coir sector, at a
total cost of Rs. 1500'Iakh. As per this proposal, 75% of
cost of establishing the Institute should be--met by the
Government of India and the balance 25% by the
Government of Kerala. .

() Two established research institutes, namely,
Central Coir Research Institute, Kalavoor (Alleppey) in
Kerala and Central Institute of Coir Technology, Bangalore
in Kamataka are already carrying out basic and
technological research and development activities cover-
ing different facets of the coir industry, right from the
extraction of the fibre to the finishing operations of coir
products. Therefore, it does not appear necessary to set
up another research Institute for the same purpose.

Foreign Technical Collaboration

1324.SHRI PS. GADHAVI : Will the Minister of
COMMERCE AND INDUSTRY be pleased to state :

(a) the details of cases of foreign technical
collaborations and franchise pacts as recommended by
Project Approval Board (PAB) during each of the last two
years;

(b) the number of Technical Collaboration Agree-
ment (TCA) approved during the above period;

(c) whether some trade mark agreements between
indian subseidiaries and foreign companies were also
approved for Fuel injection systems of petrol engines; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELANGOVAN)
: (a) to (d) A total of 302 cases (181 cases in 2003-04
and 121 cases in 2004-05) of foreign technical collabo-
rations including trademarks/brand name/franchise agree-
ments and extensions/amendments therein have been
approved by the Government on the recommendations of
the Project Approval Board (PAB) during the last two years.
The proposal of M/s. Robert Bosch India Limited,
Bangalore for trademark agreement with M/s. Robert Bosch
GmbH, Germany for Fuel Injection Systems and parts
thereof for Petrol Engines for motor vehicles was approved
in October, 2003.

[Translation]
New Rules to Strengthen Border Police

1325.SHRI RAOSAHEB DANVE PATIL : Will the
Minister of HOME AFFAIRS be pleased to state :

(a) whether the Govemment has formulated new
rules to strengthen the border police;

(b) if so, the details thereof;

(c) the amount spent each year by the Govelnment
to strengthen border police network; and

(d) the number of border police personnel in the
country as on date and the detailg of the areas where 4hese
personnel are posted?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) to (d)
Strengthening of border guarding set up is a continuous
process under which the need for augmentation of
manpower, their equipment and the Border Out Posts
(BOPs) is assessed on a regular basis. Besides the
expenditure on salary, equipment and logistics of the Force
personnel as a part of overall budget, a provision of Rs.105
crore has been kept exclusively for constructing Border Out
Posts in this financial year. There are 3,45,126 personnel
in the Border Guarding Forces of BSF, ITBP, Assam Rifles
and SSB deployed on the botders with Bangladesh,
Bhutan, China, Myanmar, Nepal and Pakistan.
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[English]
Foreign Direct Investment

1326.SHRI JYOTIRADITYA .M. SCINDIA :
SHRI ASADUDDIN OWAIS! :

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state :

(a) the number and details of offers of Foreign Direct
Investments from foreign firms in different ventures in
different States especially those in infrastructure;

(b) the offers since approved alongwith the FDI
involved and the job opportunities likely to flow theretrom;

(c) whether the Government is paying special
ettention to push FDI and FIl inflows;

(d) |f so, the details thereof;

(e) whether a delegation with the Minister of
commerce visited Australia and other European countries
to invite FDI in different sectors of economy especially in
the infrastructure sector; and

(fHh if so, the details of success with respect to
different countries visited by him? .

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELANGOVAN)
: (a) and (b) Statements showing sector-wise and state-
wise details of approvals for Foreign Direct Investment
(FDI), including infrastructure sector, granted since 1991
are enclosed as Statement-l and Il. Foreign investment,
supplements domestic investment and, like any other form
of investment, results in generation of employment
opportunities. Data on employment generation on account
of foreign investment proposals approved are not
maintained separately.

(c) and {(d) The policy and regulatory framework tor
foreign investment, which includes FDI and Foreign
Institutional Investment (Fll), are reviewed on an ongoing
basis. Such investment triggers technology spillovers,
contributes to international trade intogrilim particularly
exports and enhances the competitiveness of the domestic
economy.
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(e) and (f) The Commerce and Industry Minister led 2 3 4
an officialcum-business delegation to the United Kingdom -
in October 2004, Japan in April 2005 and- Australia in May 3. Bollers and Steam Generated 37 147.16
2005. During these visits Destination India events were Plants
also organized in collaboration with the Federation of
Indian Chambers of Commerce and Industry. These events Prime Moves Other than Eleo- 23 91.72
aim at dissemination of information on the investment trical
climate in India and help in building greater awareness Electricals Equipment (Includ-
on investment opportunities in india. ing Software and Electronics
Statement-| Electrical Equipment 8es 5894.29
Sector-wise Break-up for Foreign Direct Investment Computer Software Industry 33456 9490.31
(FDi) Approved by Govemment during
August 1991 to May 2005 ' Electronics 476 3289.60
S.. Name of the Sector  No.of  Amount of + Computer Hardware 82 8187
No. Approvals Foreign Direct Others(S/W) 63 176.05
Investment
Approved Sector Total 4784 19231.82
1 2 3 4 Telecommunications
1. Metallurgical Industries Telecommunications 366 12779.44
Ferrous 161 7103.32 Radio Paging 47 1248.90
Non-Ferrous 42 782.85 CeMlular Moblie/Basic Telephone 198 23381.60
Special Alloys 79 2031.76 Service
Mining ‘Service 88 4479.83 Telecommunication (I and B) 146 3253.98
Misc. (other Items) — 64 1266.04 Others (Telecommunications) 69 877.18
Metallurgy
. Sector Total 826  41541.09
Sector Total 434 15063.60
Transportation Industry
2. Fuels (Power and Oll | 408 5205.54
Refinery) Automobile Industry .
Power 279 38427.24 Air/Sea Transport 257 1738.06
Oil Refinery 156 18244.25 Passenger Cars 82 8329.10
Power (C”! or) 100 5501.79 Auto Ancillaries/Parts 212 2670.26
Oil Refinery (Other) 63 4440.23 Ports 34 1876.64
Others(Fuels) 121 3464.17 Othars (Transport) 127 1517.84
Sector Total 719 70077.68 Sector Total 1120 21337.44
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1 2 3 4 1 2 3 4
8. Industrial Mlmry 682 1708.10 28. Vegetable Oils and Vanaspati - ¢5 320.58
9. Machine Tools - 146 416.26 29. Soaps, Cosmetics and Tollet . 49 401.51
10. Agricuitural Machinery 19 480.11 Preparations
11. Earth-Moving Machi 3s 248.04 30. Rubber Goods 137 1420.09
12. Miscell Mechanioal and 656 1880.95 3. I;:a:hor. Leather Goods and 182 6§76.10
ckers
Engineering
13. Commercisi, Office and House- 80 118556 2~ Giue and Gelatin S 583
hoid Equipment 33. Glass , 114 2523.95
15. Industrial Instruments m 180.37 35. Cement and Gypsum Products 79 1988.72
16. Scientific Instruments 31 65.81 36. Timber Products 24 38.46
17. Mathematiceal, Surveying and 4 38.37 37. Defence Industries 0 0.00
Drawing
38. Consuitancy Serviees
18. Fertilizers 13 147.65
Design and Eng. Services 358 1276.60
19. Chemicals (other than ferti- 1084 12635.@3 o
lizers) Management Services 353 912.51
20. Photographic Raw Fiim and 22 238.25 Marketing 62 58.76
Paper
Construction 19 57.52
21. Dye-stuffs 20 128.77
. Others (Consultancy Service) 60 176.49
22. Drugs and Pharmaceutieals 373 2806.19
Sector Total 852 2481.88
23. Textiles (inolud yed, printed) 658 3231.78
39. Servies Sector
24. Paperand Pulp including Paper 137 3115.87
Produet Financial 484 8069.83
25. Sugar 15 1063.43 Non-Financial Services 369 3489.06
26. Fermentation industries 64 1544.51 Banking Services 41 603.87
27. Food Processing industries Wsurance 33 480.36
Food Products 682 9454.67 Hoepital and Diagnostic Centres 155 1238.39,
Marine Products 7% 08.93 Outsourcing 29 180.06
Miscellansous (Food Prod) 28 130.51 Research and Development 53 899.51
Sector total 780  9684.11 Education 105

1250.15
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1 2 3 4
* Other Services 91  938.41
Sector Total 1360 17159.64
40. Hotel and Tourism
Hotel and Restaurants 347 8821.23
Tourism 158 892.75
Others (Hotel and Tourism) 39 270.51
Sector Total 544 :;84.49
41. Trading
Trading 258 469.66
Trading (For Exports) 268 415.47
Trading (Activities) 301 2287.99
E-Commerce 44 211.49
Sector Total 871 3384.60
42. Miscellaneous industries
Horticulture 81 245.06
Agriculture (Hybrid Seeds and 127 §13.20
Plantation)
Floriculture 116 201.05
Diamond 23 152.45
Omament and Gold 33 127.10
Construction Activities and Real 185 . 2676.10
Estate
Tea/Coffee 10 72.47
Cigarettes 3 12.73
Printing of Books etc. 25 144.07
Coir 9 4.97
Others ¢(Miec. Industries) 937 3184.96
Sector Total 1549 7324.16
Grand Total 19012 252549.27
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Statement-ii

State-wise Break-Up for Foreign Direct investment
(FDI) approved by Govemment during
August 1991 to May 2005

(Amount in crore Ruppes)

Si. No Name of the State

Amount of Foreign
Direct investment

approved
1 2 3
1. Andhra Pradesh 11658.71
2. Assam 2.40
8. Bihar 739.70
4. Gujaral 12748.98
5. Haryana 3928.34
6. Himachal Pradesh 1226.64
‘7. Jammu and Kashmir 8.41
8. Karnataka 19202.55
9. Kerala 1812.45
10. Madhya Pradesh 9271.41
11. Maharashtra 37250.67
12. Manipur 3.9
13. Meghalaya 52.96
14. Nagaland 3.68
15. Orissa 82356.45
16. Punjab 2213.65
17.‘ Rajasthan 2011.21
18. Tamil Nadu 22872.18
19. Tripura 3.00
20. Uttar Pradesh 4846.22
21. West Bengal 8016.87
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AUGUST 2, 2005

1 2 3
22. Chhattisgarh 832.93
23. Jharkhand 146.51
24. Uttaranchal 131.35
25. Andaman and Nicobar islands 13.79
26. Arunachal Pradesh 11.06
27. Chandigarh 324.17
28. Dadra and Nagar Haveli 123.98
29. Delhi 30843.14
30. Goa 999.38
31. Lakshadweep 0.50
32. Mizoram 1.52
33. Pondicherry 1286.20
34. Daman and Diu 60.89
35. State Not Indicated 70765.06

Grand Total 262549.27
(Transiation)

Trade Relations

1327.SHR! MUNAWAR HASSAN : Will the Minister of
COMMERCE AND INDUSTRY be pleased to state :

(a) the names of the countries having trade relations
with India at present;

{b) the details of import and export made with each

of the countries alongwith their value year-wise, commod-
ity-wise during the last three years; and

{c) the steps taken to strengthen the trade relations
with various countries?

THE MINISTER OF STATE IN THE MINISTRY
OF COMMERCE AND INDUSTRY (SHRI E.VKS.
ELANGOVAN) : (a) and (b) India has export and import
trade with about 200 coumriés.,The trade details are as
follows :—
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(In US $ Billion)
Year 'Export Import
2002-2003 52.72 61.41
2003-2004 63.84 78.15
2004-2005 79.25 107.07

India exported a variety of commodity basket consist-
ing of Engineering goods, Gems and Jewellery, Chemical
and related products, Textiles, etc. and imported Cereals
Pearls, Precious and semi-precious Stones, Electronic
goods and Gold and Silver, etc. The names of the countries,
values of importexport year-wise, commodity-wise are
given in the publication ‘Monthly statistics of Foreign Trade
of India Vol. Il (Imports)’ and 'Monthly statistics of Foreign
Trade of India Vol. | (Exports)' of 2003, 2004 and 2005
published by Directorate General of Commercial Intelli-
gence and Statistics which are available in the Parliament
Library.

(¢) Strengthdnlng of the trade relations with coun-
tries and groups of countries is a continuous and 6ngoing
process. Efforts are regularly being made to expand and
diversify trade through various activities such as trade
market research, information dissemination, buyer-selier
meets, participation in important trade fairs, meeting of the
Joint Commissions/Councils to help identify potential
areas/sectors for promoting trade.

Performance in Sarva Shiksha Abhiyan

1328.SHRI SANTOSH GANGWAR : Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pileased to
state :

(a) whether the Government has issued directions
or propose to issue directions those State Governments
that are not contributing to the Sarva Shiksha Abhiyan, a
centrally sponsored scheme,

’

(b) if so, the name of States to whom such directions
have been issued; and

(c) if not, the reasons therefor alongwith the action
taken in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURGCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) and (c) The funding pattern under the Sarva
Shiksha Abhiyan Programme is in the ratio of 75:25
between the Centre and the States, during the 10th Plain
period. Delays in release of State Share are taken up with
State Governments concemed. At present only six States
have not met their State shares namely, Kerala, Arunachal
Pradesh, Delhi, Mizoram, Manipur and Tripun.

Export of Basmati Rice

' 1329.SHRI AVINASH RAI KHANNA :
SHRI RAM SINGH KASWAN :

Wil the Minister of COMMERCE AND INDUSTRY be
pleased to state :

(a) the quantum of Basmali rice exported from the
country during the last three years and thereafter;

© . (b) the amount of foreign exchange eamed by the
country therefrom during the said period;

(c) whether the Government proposes to formulate
any scheme to encourage the export of Basmati rice;

(d) it so, the details. thereof;, and

(e) the target fixed for the export of Basmati rice
during the current year?

THE MINISTER OF STATE IN THE MINISTRY
OF COMMERCE AND INDUSTRY (SHRI E.VK.S.
ELANGOVAN) :.(a) and (b) Tho quantum of Basmati rice
exported from the country and the amount of foreign
exchange eamed therefrom are as under :—

Year Quantity Foreign exchange
(in Tonnes) " eamed (in US
Dollar Millioty)
2002-03 7,08,793 425
2003-04 7,71,491 434
2004-05 11,26,125 610
2005-06 (April 05) 81,014 - 5§0.21

Source: DGCI and S.

SRAVANA 11, 1827 (SAKA)
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(c) and (d) Steps being taken, on an on going basis,
or promotion of export of agricultural products including
Basmati rice, are conducting publicity campaigns, sending
delegations abroad, participating in international trade
fairs, inviting potential buyers and providing financial
assistance to exporters for improving quality, packaging,
brand promotion of products and for conducting market
service.

(e) No targets are fixed for export of agricultural
products including Basmati rice.

[English]

Direction by Punjab and Haryana
High Court

1330.SHRIMATI KIRAN MAHESHWARI : Will the
Minister of HOME AFFAIRS be pleased to state :

(a) whether the Government is aware of certain
directives issued by the Punjab and Haryana High Court
at Chandigarh on February 14, 2005 regarding fee etc. to
be charged from the students by such educational
institutions (Schools) who were aliotted land by thg
administration of Union Territory of Chandigarh at
concessional rates,

(b) if so, the details of instructions and directions
issued by the High Court;

(c) the steps taken by the Government to comply
with the Court Order; and

(d) the time by which the Court directions will be

‘fully complied ‘with?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) Yes, Sir.

(b) The directions of the Honble Punjab and
Haryana High Court in CWP No. 6916 of 2004 are to the
effect that the Administration will enforce clause 18 of the
Aliotment of Land to Educational Institutions (Schools)
etc. on Lease-hold Basis in Chandigarh Scheme. 1996
forthwith and allottees of the school sites shall be required
to give an undertaking in writing to this effect within three
months. In the event of their failure and/or reluctance to
give the undertaking, as directed above, it will be open
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for the Chandigarh Administration to cancel the allotment
of school site in accordance with Law.

(c) The Chandigarhs Administration constituted a
Committee including educationists which gave its recom-
mendations and based on the same, a notification is to
be issued.

(d) The Court directions are expected to be fully
complied with by the start of the next academic session.

[Translation)]
Terrorist Camps in Poonch and Rajourl

1331.SHRI MAHESH KANODIA :
SHRI BHUPENDRASINH SOLANKI :

Will the Minister of HOME Al ~AIRS be pleased to state

(a) whether terrorist camps are running in Poonch
and Rajouri sector;

(bi if so, the details in this regard;

(c) the steps taken to destroy these camps so far
and the time by which it is likely to be done; and

(d) if not, the reasons therefor?

‘THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) and
(b) No, Sir. Government have no input to suggest running
of training camps in Poonch and Rajouri sectors of Jammu
and Kashmir State.

(c) and (d) Question do not arise.
[English]

Inclusion of Communication Skill
Subject in Curriculum

1332.DR. M. JAGANNATH : Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a) whether the Government.is awane that the rural
youth despite being intelligent fail to get employment in
the MNCs because of their poor communication skills;

AUGUST 2, 2005
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(b) if so, whether the Government propose to
include Commul:aication Skilis as a subject in the existing
curriculum of Universities to prepare the youth to equip
them with skill to get job;

(c) if so, the details thereof; and
(d) it not, the reasons therefor?

THE MINISTER OF STATE 'IN THE MINISTRY OF
{HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) According to the information furnished by the
Department of Rural Development, no specific information
is available with them with regard to lack of employment
opportunities for rural youth in MNCs due to their poor
communication 8kilis.

(b) to (d) As per the information fumished by the
University Grants Commission (UGC), the UGC provides
assistance to colleges (covered under Section 2(f) and
12-B of the UGC Act, 1956) under the scheme of Career
Oriented Programmes to start courses on Communication
Skills as an add-on course. The objective is to develop
knowledge skilis and attitudes for gainful employment of
the students.

Suicide by Children

1333.SHRI REWAT!I RAMAN SINGH : Wil the Minister
of HOME AFFAIRS be pleased to state :

(a) whether the NGOs like sanchetan working in
cooperation with Police have observed that children
between the "age' of 9 to 14 years have a tendency to
commit suicide;

(b) if so, whether such tendency is more pro-
nounced in girs; and

(c) the steps taken/being taken by the Government
to arrest this trend including the changes contemplated in
the education system to make it more responsive to the
students' requirements and inclusion of yoga in the
curriculum to relieve stress and make them tensien free
etc.? "

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT) : (a)

.
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The Government has not received any such report from
any NGO that children between the age of 9 to 14 years
have a tendency to commit suicide. However, as per
records compiled by the National Crime Records Bureau,
cases of suicides by children upto the age of 14 years
during. 2001-03 were as given below :

Suicides by Children during 2001 to 2003

Years ' Age Group upto 14 Years
- Male Female
2001 1498 1509
2002 . 1306 1574
2003 1278 1298

(b) The reqords Ingiciate a higher number of cases
of suicides by girls in the age group upto 14 years.

(c) Examinations are often perceived as a cause for

suicide by children. As part of the National Curriculum.

Framework Review process, focus groups on school
education related areas were set up, including groups on
Examination Reform and Health and Physical Education.
These groups, through wide ranging deliberations gener-
ated ideas for the construction of position papers in there
respective areas. The position paper on ‘Health and
Physical Education' stresses on the role of both Yoga and
Physical Education in the overall development of the child.
The position paper on Examination Reform focuses on the
stress and strain resulting from the prevailing examination

practices.
Power Supply to Metro System

1334. SHRIMATI SUSHEELA BANGARU LAXMAN :
Wil the Minister of URBAN DEVELOPMENT be pleased
to state : '

(a) whether prestigious Metro Railway System In
Dethi recently came to a halt for a long period due to power
fallure' causing inconvenience to the commuters;

v

(b) if so, the reasons therefor, and

(c) the measures initiated to ensure uninterrupted
power supply to the Metro System?

SRAVANA 11, 1927 (SAKA)
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THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NAB! AZAD) : (a) and (b) Due to failure of a 25 KV insulator
in the overhead electric line, within the DMRC system,
power supply to a part of the Shahdara-Tis Hazari section
was disrupted, affecting services for 40 minutes on
13.7.2005.

(c) Plan has been drawn up for strengthening the
insulators in the section in a time bound manner.

Launch of Schemes by NSIC

1335.SHRI RAJENDER KUMAR : Will the Minister of
SMALL SCALE INDUSTRIES be pleased to state :

(ay:- the number of schemes launched by NSIC in
country, State-wise, particularly in Haridwar district;

(b) whether the NSIC has assessed the impact of
buyer-seller meet;

(c) if so, the details thereof;

(d) whether the NSIC has been designated as nodal
agency for marketing of SS! product in Metro cities; and:

(e) if s0, the details thereo!?

THE MINISTER OF SMALL SCALE INDUSTRIES AND
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI
MAHAVIR PRASAD) : (a) The National Small Industries
Corporation (NSIC) implements the following schemes
throughout the country, including Hardiwar district, to
provide assistance and support to Small Scale Industries
(SSlI) :-

(1) Equipment Financing Schemes :
(i) Hire Purchase Scheme
(ii) Term Loan Scheme

(2) Marketing Assistance Schemes :

(i) Single Point Registration Scheme for
Government Purchase

(ii) Tender Marketing Scheme

(ill) Raw Material Assistance Scheme
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(iv) Export Facilitation Scheme
(v) Bill Discounting Scheme
(3) Support Services Schemes :
(i) Performance and Credit Rating Scheme
(i) Infomediary Services Scheme
(iil) Monitoring and Adviéory Services Scheme

(b) and (c) The buyer-seller meets conducted by NSIC
have resulted in larger number of SSI units becdming
suppliers to Public Sector Undertakings and Government
Departments, by registering such’ units under NSIC's
Single Point Registration Scheme during the meets. During
2003-04, NSIC organized 35 buyer-seller meets, resulting
in fresh registration of 967 SSI units. In 2004-05. 45 buyer-
seller meets were organized, resulting in 1410 fresh
registrations.

(d) No, Sir.
(e) In view of (d) above, does not arise.
[Translation)
Enmlnatlon System

1336.8HRI JAI PRAKASH (MOHANLAL GANJ) : Will
the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state :

(a) whether the Govemment has issued instructions
to the Central Board of Secondary Education for taking
measures to make students tension-free in examinations;

(b) it so, whether the CBSE has submitted details
of measures taken in this regard to the Union Government;
and

(c) it so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) to (c) Yes, Sir. The Ministry of Human Resourceé
Development had convened a meeting of eminent
educationists, Principals of some Kendriya Vidyalayas and
Public Schoals, Representative from premier institutions

AUGUST 2, 2005
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such as Indian Institute of Technology and Indian Institute
of Management, Heads of Boards of Examination and
specialists in psychology and counseling on 24th March,
2005 to discuss measures to reduce the examination
stress amongst students. The issues have since been
discussed on 1st May 2005 by the Council of Boards of
School Education in India (COBSE). Following on these
discussions, the Central Board of Secondary Education
(CBSE) has taken various measures to reduce stress
caused by examinations. The Board proposes
to give an extra fifteen minutes to the students to study
the question paper before the commencement of the
examination. This is expected to help students answer
the question paper in a better-planned and un-hurried
manner.

Other measures taken by CBSE to reduce examina-
tion-related stress, include :-

(i) Tele-counselling of students to mitigate their
sense of anxiety.

(i) Publication of sample question papers and
marking schemes to familiarise teachers and
students about the nature of questions and
question papers.

(ili) Elimination of overall aggregation of marks to
reduce unhealthy competition among students.

(iv) Providing facility of compartment examination in
two subjects in class X and one subject in class
XI.

(v) Providing three chances of compartment exami-
nation for class X and XIl. '

(vi) Restructuring of question papers in certain
subjects to provide more internal choices in
questions.

In addition to the above, CBSE is also examining a
proposal to introduce Comprehensive and Continuous
School based Internal Evaluation in a phased manner and
designing of question papers of three hours duration in
such a manner that an average student can complete it
in two and a half hours.
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[English]
Closure of Tea Plantation

1337.SHRI K. FRANCIS GEORGE :
SHRI ANANTA NAYAK :

Wil the Minister of COMMERCE AND INDUSTRY be
pleased to state :

(a) the number of closed tea plantations at present
and the number of workers retrenched, State-wise;

(b) whether the Government proposes to revive the
closed Tea Estates and to rehabilitate the workers:

(¢) if so, the details thereof, State-wise;

(d) whether the Government has considered the
report/recommendations of the Expert Committee formed
to study the problems of closed Tea Estates in the country;

(e) it so, the recommendations of the Committee
and the action taken by the Government on it so far;

()  whether the recommendation of the Fergusol
Committee on the malpractices at the Tea Auction Centres
has not been implemented by the Government so far, and

(g) if so, the reasons therefor and the action
proposed to be taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY
OF COMMERCE AND INDUSTRY (SHRI '4E.V.K.S.
ELANGOVAN) : (a) As per available information, 24 tea
gardens remain closed in the country at present, affecting
approximately 15,640 workers. State-wise details are given
below :-

SRAVANA 11, 1927 (SAKA)

State Number of gardens Approximate number
which remain closed of workers
at present affected
Assam 3 3820
Kerala 14 7410
West Bengal 6 4340
Tripura 1 70
Total 24 15640
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(b) to (e) In January 2003, the Government of India
had appointed three Expert Committees to make an in-
depth study of the closed tea gardens in the States of West
Bengal, Kerala, Assam and Tripura. These Expert Commit-
tees studied 38 gardens, which were lying closed in 2002.
The main causes for sickness/closure as identified by the
Committees include inherent weaknesses of the gardens
due to poor yields arising out of poor condition of the
garden and factory (affecting tea quality and price
realizations), poor garden management, frequent changes
of garden managers and the management's excessive
reliance on bank debt with negligible fresh equity infusion.
According to these Committees, all these estates are
required 1o invest both in plantations as well as in factory
and estate technical infrastructure to achieve better
results in terms of quantity, quality and price realisation of
their teas. Although, investment is required in all
areas, the bulk of the investment is required in the
plantation itseff with the focus being on a long-term
programme to improve yields and improvement in garden
management practices.

Based on these findings, the Central Government and
Tea Board have facilitated discussions between the
managements of the closed tea gardens and their bankers.
The revival package for each garden is to be: finalized by
the individual gardens with their bankers.

() and (g) Based on the recommendations of the study
conducted by M/s. A.F. Ferguson and Co., the Government
had notified the Tea Marketing (Control) Order 2003 on 1st
January 2003. In order to ensure a fair price discovery
mechanism and aiso to reduce transaction time and cost
of sale of tea through auction, Tea Board had aiso issued
directives in January 2003 on a number of auction rules
for implementation.

Formation of Joint Venture Company

1338.8HRI PRADEEP GANDHI : Will the Minister of
URBAN DEVELOPMENT be pleased to state :

(a) whether a new joint venture company has been
formed {0 execute the integrated Rail Bus Transit system
In Dehhi;

(b) i so, the details thereof;, and
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(c) the salient features of the project?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) No, Sir.

(b) Does not arise.

(c) The proposed project has three corridors viz (i)
Shahdara-Ghaziabad (14.92 km.), (ii) Sahibabad-Shivaiji
Bridge (17.36 km.) and (iii) Trinagar-Gurgaon (30.53 km.).
Estimated cost of the project is Rs. 2239 crore (April, 2002
prices). Equity contribution is proposed to be shared
equally among Ministry of Urban Development (1/3),
Ministry of Railways (1/3) and Governments of NCT of
Delhi, Haryana and Uttar Pradesh (1/3). The State
Governments would contribute their share depending on
the corridor length in the respective States. The project is
proposed to be implemented by two Special Purpose
Vehicles (SPVs), one for the corridors in Uttar Pradesh and
the other for the corridor in Haryana.

[Translation]
Poverty Alleviation Programme

1339.SHRI KAMLA PRASAD RAWAT : Will the Minister
of URBAN EMPLOYMENT AND POVERTY ALLEVIATION
be pleased to state :

(a) the State-wise amount fixed annualy for the
poverty alleviation programme under the Tenth Five Year
Plan;

(b) the State-wise details of training programmes
being launched by the Union Government and State
Governments for the benefit of poor people so that they
could be able to earn their livelihood;

(c) whether the Government proposes to launch
more training programmes related to various trades with
a view to generate self-employment opportunities for
alleviation of poverty; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION
(KUMARI SELJA) : (a) Total afiocation for the Tenth Five
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Year Plan period for the Swarna Jayanti Shahari Rozgar
Yojana, the urban poverty alleviation programme being
implemented by the Ministry of Urban Employment and
Poverty Alleviation is Rs. 541 Crore. The annual allocation
to the States/UTs is made in proportion to the incidence
of urban poverty in the States/UTs and is also dependent
upon the availability of budget allocation made in the
Scheme. State-wise allocations made in the last three
years under Swarna Jayanti Shahari Rozgar Yojana are
given in the enclosed Statement-I.

(b) Under the Self employment component of the
Swarna Jayanti Shahari Rozgar Yojana, skill training is
provided to the urban poor, living below the poverty line,
in variety of services in manufacture and trades as well
as in local skills and local crafts trades, suited to their
aptitude and local conditions so that they can set up self-
employment ventures or secure salaried employment with
enhanced remuneration. State-wise details of the persons
prcvided skill training under Swarna Jayanti Shahari
Rozgar Yojana, since its inception on 1.12.1997 and as
raported upto 30,6.2005 is given in the enclosed
Statement-II.

(c) and (d) Emphasis is given to skill training of the
urban poor under Swarna Jayanti Shahari Rozgar Yojana
as it helps in the capacity building of the beneficiaries to
make them qualified for better opportunities. During the
Tenth Plan period, Ministry has fixed a target of providing
skill training/upgradation to 5,00,000 urban poor under
Swarna Jayanti Shahari Rozgar Yojana.

Statement-|

Statewise Central Fund Allocation during the last
three years under Swarna Jayanti Shahari
Rozgar Yojana (SJSRY)

(Rs. in lakhs)

2002-03 2003-04 2004-05
Allocation Allocation Allocation

Sl. Name of the
No. State/UTs

1 2 3 4 5

1. Andhra Pradesh  784.37  790.19  773.35

2. Arunachal Pradesh 58.54 53.63 563.26
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1 2 3 4 5 1 2 3 4 5
3. Assam 478.03 50643  496.32 31. Dadra and Nagar 23.91 14.63 16.38
. H li
4. 8ihar 427.02 425.38 468.09 ave
. 2. D i . . .
5. Chhattisgarh 236.41 235.88 278.58 3 aman and Diu 32.52 24.38 27.30
6. Goa 17.52 7.66 7.60 33. Delhi 125.15 132.30 132.47
7. Gujarat 366.69 36450 ases2 o Fondicherry 6585 5870  58.53
8. Haryana 70.62 69.95 68.47 Total 10074.00 10074.00 9910.00
9. Himachal Pradesh 55.21 44.77 44.75 Statement-H
10. Jammu and Kashmir 62.98 5§2.93 52.88 State-wise Cumulative Details of Persons Provided
11. Jharkhand 213.37 212.31 156.02 Skill Training under Swarna Jayanti Shahari Rozgar
- Jharkhan ’ ) ’ Yojana (SJSRY) Since its inception
12. Karnataka 680.09 577.46  565.15 (As Reported upto 30-6-2005)
13. Kerala 261.98 260.50 254.95 SI. Name of the State No. of Persons
14, Madhya Pradesh  813.93  818.32  753.15 No. Trained
1 2 3
15. Maharashtra 1331.81 1335.21 1306.75
16. Manipur 133.72 14043  137.64 1. Andhra Pradesh 35804
17. Meghalaya 7010 7236 70.91 2. Arunachal Pradesh 211
18. Mizoram 9122 9576  93.84 3. Assam 5819
4. Bihar 629
19. Nagaland 50.67  59.568  58.38 '
. 5. Chhattisgarh 5955
20. Orissa 330.94 329.69 322.66
. 6. Goa 996
21. Punjab 68.45 55.69 54.49
7. Guijarat 47315
22. Rajasthan 349.20 347.59 340.19
8. Haryana 14488
23. Sikkim 25.59 17.55 17.47
9, Himachal Pradesh 3421
24. Tamil Nadu 651.70 648.58 634.76
10. Jammu and Kashmir 14285
25. Tripura 99.17 104.26 102.18
11. Jharkhand 0
26. Uttaranchal 76.18 76.49 74.82
12. Karnataka 112726
27. Uttar Pradesh 1450.29 1453.55 1422.61
13. Kerala 33536
28. West Bengal 435.20 433.26 424.02
14. Madhya Pradesh 79762
29. Andaman and 114.30 117.01 131.03
Nicobar Islands 15. Maharashtra 121994
30. Chandigarh 122.27 136.98  154.29 16. Manipur 2506
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1 2 3
i‘l. Meghalaya 1345
18. Mizoram 2117
19. Nagaland 1970
20. Orissa 18387
21. Punjab 13464
22. Rajasthan 16226
23. Sikkim 1360
24. Tamil Nadu 16225
25. Tripura 7448
26. Uttaranchal 1414
27. Uttar Pradesh 91995
28. West Bengal 73714
29. Andaman and Nicobar Islands 0
30. Chandigarh 2130
31. Dadra and Nagar Haveli 219
32. Daman and Diu 0
33. Delhi - 1995
34. Pondicherry 3052
Total 731598

Number of Projects under REGP

1340.DR. COL. (RETD.) DHANI RAM SHANDIL : Will
the Minister of AGRO AND RURAL INDUSTRIES be
pleased to state :

(a) the number of projects progressing under Rural
Employment Generation Programme (REGP) in the various
States district-wise;

(b) the amount of funds alliocated and spent during
each of the las} three years; and

(c) the number of people benefited through these
schemes since April 01, 1995, district-wise?

o Questions 200

THE MINISTER OF SMALL SCALE INDUSTRIES AND
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI
MAHAVIR PRASAD) : (@) 209705 projects have been
established under Rural Employment Generation
Programme (REGP) up to 31.03.2005 since its inception
in April, 1995. District-wise information is not maintained
centrally. However, State/Union Territory-wise details of
projects set up in the country are given in the enclosed
Statement.

(b) Details of margin money (MM) assistance
provided by the Government through the Khadi and Village
Industries Commission for setting up vilage industry
projects under the REGP during 2002-03, 2003-04 and
2004-05 are as follows :-

Sl. No. Year MM assistance (Rs. lakh)
1. 2002-03 19371.268
2. 2003-04 26574.46
3. 2004-05 29329.95

(c) District-wise information is not maintained cen-
trally.
Statement

State/Union Territory-wise details of projects
established under REGP since its commencement
from 01 April, 1995 and upto 31.03.2005

Sl. States/Union Territories Projects set up

No. (number)

1 2 3

1. Andhra Pradesh 14858

2. Arunachal Pradesh 422

3. Assam 3865

4. Bihar 1100 i
5. Goa 2439

6. Gujarat 1474

7. Haryana 6249
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1 2 3 1 2 3
8. Himachal Pradesh 2374 30. Lakshadweep 10
9. Jammu and Kashmir 7556 31. Pondicherry 966
10. Karataka 14093 32. Chhattisgarh 1787
11. Kerala 9341 33. Jharkhand 1058
13. Maharashtra
21684 Total 209705
14. Manipur 840
Women Cell Complaints in Delhi
15. Meghalaya 3293 Police Station
16. Mizoram 1070 1341.MOHD. MUKEEM : Will the Minister of HOME
17. Nagaland 4941 AFFAIRS be pleased to state :
18. Orissa 4157 (a) the number of complaints received from Women
_ Cell of different Police Stations regarding atrocities/
19. Punjab 10467 harassment and demand for dowry during each of the last
20. Rajasthan 27434 three years, till date;
21. Sikkim 286 (b) the details of action taken on each complaint;
22. Tamil Nadu 6741 (c) the number of culprits reprimanded and sent to
23. Tripura 666 jail during the above said period; and
24. Uttar Pradesh 17725 .(d) the steps taken/being taken by the Government
to dispose of each case expeditiously?
25. West Bengal 19807
THE MINISTER OF STATE IN THE MINISTRY OF
26. Andaman and Nicobar 422 HOME AFFAIRS (SHRI S. REGUPATHY) : (a) to (c)
27. Chandigarh 156 Details of action taken on the complaints received
by Crime Against Women Celis during the years 2002,
28. Dadra and Nagar Haveli 15 2003, 2004 and 2005 (upto 15th July) and persons
29 Delni 228 arrested in connection with these complaints are indicated
below :-
Particular 2002 2003 2004 2005 (upto
15th July)
1 2 3 4 5
Total number of complaints received 8349 8166 8533 4453
Complaints filed 3238 3163 3304 984
3283 2575 2536 483

Compromise made by both the parties
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1 2 3 4 5

Istridhan restored 1001 1029 914 194
Recommended for registration of cases 1227 1063 1059 315
Transferred to concerned districts for action 490 335 668 305
Total disposed of 8349 8165 8481 2283
Pending enquiry 0 1 52 2170
Persons arrested 3964 2964 2522 1266

(d) Investigation is made and cases are pursued in
courts under the close supervision of senior officers to
ensure expeditious disposal.

[English]

Grant-in-aid for Development of
Regional Languages

1342.SHRI ALEMAO CHURCHILL : Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state the amount of the grant-in-aid sanctioned for the
Development of Regional Languages particularly Konkani
during the last three years and thereafter alongwith the
extent of its utilisation?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : The Government is committed to the development
and promotion of all Indian languages and among other
measures provides grant-in-aid which is utilized by the
beneficiary organizations/individuals to the benefit of the
Indian languages.

The amount of grant-in-aid sanctioned for the
development of regional languages including Konkani
during the last three years is as follows :-

All Regional Languages including Konkani

(Rs. in lakhs)
2002-2003 2003-2004 2004-2005
331.42 184.19 332.68

The ‘'amount has been fully utilized.

Funded Schemes

1343. SHRIMATI PARAMJIT KAUR GULSHAN :
SHRI DUSHYANT SINGH :

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state :

(a) the number of schemes being run in the field
of education in collaboration with Central, External and
World Bank assistance in the country particularly Sarva
Shiksha Abhiyan;

(b) the expenditure incurred on each of these
schemes separately, State-wise and year-wise; and

(c) the details of achievements, review and evalu-
ation of these schemes?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) to (c) The information is being collected and
will be laid on the Table of the House.

Transparency in Indian Real Estate Sector

1344.SHRI KINJARAPU YERRANNAIDU : Will the
Minister of URBAN DEVELOPMENT be pleased to
state :

(a) whether the Indian real estate sector has lacked
transparency and constitutes largely of unorganized
players; '

(b) if so, the reasons identified by the Government
therefor;
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(c) the steps being taken by the Government to
improve the transparency and rope in the organised
players in the real estate sector;

(d) whether the Government has received any
suggestion for a well-defined regulatory framework with
regard to foreign direct investment policy for the real estate
sector, and

(e) if so, the reaction of the Government thereto?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) to (e) The information is being collected
and will be laid on the Table of the Sabha.

Centre-State Relation

1345.SHRI BRAJA KISHORE TRIPATHY : Will the
Minister of HOME AFFAIRS be pleased to state :

(a) whether the Government has constituted a
Group of Ministers (GoM) to finalize the terms of reference
to set up a new Commission to look inte the issues relating
to Centre-State Relations afresh;

(b) if so, the details in this regard;

(c) whether the GoM has finalized the terms of
reference of the Commission;

(d) if so, the details thereof, and

(e) the time by which the Commission will be set
up and submit its recommendations?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT) : (a)
and (b) Yes, Sir. Pursuant to the decision taken by the
Government for setting up of a new Commission on
Centre-State Relations, the Government had constituted a
Group of Ministers (GoM) comprising the Defence Minister
as its Chairman and the Home Minister, Minister of Human
Resource Development, Minister of Law and Justice,
Minister of Tribal Affairs and Minister of Development of
North Eastern Region and Minister of Water Resources as
Members and the Deputy Chairman, Planning Commission
as a Special Invitee. The GoM was constituted for finalizing
the Terms of Reference (ToR) of the Commission.
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(c) and (d) The GoM met on February 16, 2005 and
finalized the ToR of the Commission. As per its ToR, the
Commission would examine and review the working of the
existing arrangements between the Union and States as
per the Constitution of India and various pronouncements
of the Courts in this regard; address the growing
challenges of ensuring good governance for promoting
welfare of the people, strengthening the unity-and integrity
of the country. Besides, the Commission will also make
recommendations on the role, responsibility and jurisdic-
tion of Centre vis-a-vis States during major and prolonged
outbreaks of communal violence, caste violence or any
other social conflict leading to prolonged and escalated
violence; planning and implementation of mega projects;
effective devolution of powers and autonomy to various
local bodies; practice of independent planning and
budgeting at District level; linking central assistance with
the performance of States; positive discrimination in favour
of backward states; fiscal relations between Centre and
States; levying duties on goods and services in the
emerging tax regime; freeing inter-State trade to establish
a unified and integrated domestic market; setting up a
Central Law Enforcement Agency; supporting legislation
under Article 355, etc.

(e) Notification for setting up of the Commission has
not been issued and it is not possible to indicate any
timeframe in this regard. The proposed tenure of the
Commission is two years.

Computer Course in Engineering Colleges

1346.SHRI VIKRAMBHAI ARJANBHAI MADAM : Will
the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state :

(a) whether Union Government is considering lo
introduce Hardware course (Computer) in all engineering
colleges functioning in the country;

(b) if so, the details thereof, State-wise alongwith the
intake of students for the year 2005-06; and

(c) if npot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) to (c) The AICTE grants approval based on
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their norms and standards for introduction of technical
courses that includes Computer Science and Engineering,
on the basis of requests from the institutes. The number
of Institutes and their approved intakes in Computer
Science and Engineering state-wise, in Government/
Government Aided institutes/universities and deemed
universities for the year 2005-06 are given in the enclosed
statement.

Statement

The number of Government/Government Aided insti-
tutes, universities and deemed universities and
approved intakes in Computer Science and
Engineering, state-wise for the year 2005-06

AUGUST 2, 2005

Sl.  State/Union No. of Institutes Sanctioned
No. Territory intake
1 2 3 4
1. Madhya Pradesh 19 923
2. Chhatisgarh 6 298
3. Gujarat 15 840
4. Mizoram 0 0
5. Sikkim 1 120
8. West Bengal 13 565
7. Tripura 1 40
8. Meghalaya 1 60
9. Arunachal Pradesh 1 30
10. Andaman and Nicobar 0 0
11. Assam 3 80
12. Manipur 1 45
13. Nagaland 0 0
.14. Orissa 5 310
15. Jharkhand 5 234
16. Bihar 1 40
17. Uttar Pradesh 14 770

to" Questions

1 2 3 4
18. Uttaranchal 2 120
19. Chandigarh 4 195
20. Haryana‘ 6 366
21. Jammu and Kashmir 2 80
22. New Delhi 4 216
23. Punjab 12 749
24. Rajasthan 9 553
25. Himachal Pradesh 1 30
26. Andhra Pradesh 18 577
27. Pondicherry 1 58
28. Tamil Nadu 8 810
29. Karnataka 15 1040
30. Kerala 31 1400
31. Lakshadweep 0 0
32. Maharashtra 10 642
33. Goa R 60
34. Daman and Diu 0 0
35. Dadra and Nagar Haveli 0 0

Total 210 11251

Y

[Translation]

National Urban Traneport Policy

1347.SHRI JAI PRAKASH (MOHANLAL GANJ) :
SHRI BAPU HARI CHAURE :
SHRI SANJAY DHOTRE :

Will the Minister of URBAN DEVELOPMENT be *
pleased to state :

(a) whether the Union Govemment has consulted
the State Governments on the draft of National Usban

Transport Policy;
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(b} .it eo, the details of the general opinion of the
State Governments;

(c) whether the Union Govemment had called the
Chief Ministers’ Conference recently to discuss the said
policy; and '

(d) if so, the details and outcome thereof?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT {SHRI GHULAM
NAB! AZAD) : (a) to (d) A draft Paper on National Policy
on Urban Transport was circulated to all States and Union
Territories. A conference of Chief Ministers and Transport
Ministers of States was also held on 29.6.2005 to discuss
and deliberate on the said policy. There was a general
consensus on an urgent need for the Policy and the
measures proposed therein.

Smuggling Heroin to India

1348.SHRI HANSRAJ G. AHIR : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether the United States of America in its
Annual Report on Intoxicants has found Pakistan respon-
sible in smuggling heroin to India;

(b) it so, the details thereof;

(c) whether persons responsible for smuggling of
heroin to India have been caught,

(d) if so, the details thereof;

(e) whether Border Forces have been made alert to
put check on heroin smuggling via Afganistan; and

() if so, the other steps taken/to be taken by the
Government to check the smuggling of narcotics including

heroin?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) and (b) The
International Narcotics Control Strategy Report 2005,
published by US authorities, does not specifically hold
Pakistan responsible for smuggling heroin to India. It,
however, states that Pakistan is an important transit country
for opiates and hashish.
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(c) and (d) Year-wise aumber of persons arrested in
the country in connection with seizures of heroin of South
West Asian origin during last three years is as under:-

Year . Number of persons arrested
2003 19
2004 30
2005 (Upto June) 18

(e) The forces at border remain alert inter alia to
check drug trafficking from across the border.

(f) The Government of india has taken a number
of steps to combat drug trafficking in the country. These
include :-

1. Strict surveillance and enforcement at import
and export points, land borders, airports, foreign
post offices etc.;

2. Intensive preventive and inter-diction efforts
along known drug routes,

3. Improved coordination between various drug
law enforcement agencies in order to impart
greater cohesion to interdiction;

4. |dentification of illicit cultivation of the opium
poppy and the wild growth of cannabis and
eradication of these sources of supply;

5.  Strengthening of international liaison to improve
the collection, analysis and dissemination of
operational intelligence;

8. Increased intemational cooperation for ex-
change of information and investigative assis-
tance in administering control over the move-
ment of precursor chemicals;

7. Building of an electronic data base of
offenders; and )

8. Conducting training programmes for law en-
forcement officials for upgrading their skills to
combat drug trafficking.
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(English]
Corruption in Schools

1349.SHRI MADAN LAL SHARMA :
SHRI P.C. THOMAS :
SHRI GURUDAS KAMAT :
SHRI ANANT GUDHE :

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state :

(a) whether the Government is aware of the survey
conducted by Transparency International (India);

(b) if so, the details thereof;

(c) whether the Government has evolved any
mechanism available to plug the illegal movement of
money in the form of capitation fee, donations, bribes for
seeking admissions/certificates to/from professional col-
leges, schools (Public, Government, Pw., Missionary);

(d) it not, reasons therefor alongwith the Govern-
ment proposal to address this issue;

(e) whether the Governmeht has any system to
control the schools indulging in such unfair activities and
also to direct State Government in this regard; and

() if not, the reasons therefor alongwith initiatives
taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA
FATMI) : (a) and (b) Yes, Sir. Government is aware of the
news item published in the Hindustan Times of 01/07/2005
giving details of the survey conducted by the Transparency
Intermational India (Til). No other details are available.

(c) to (f) The Central Government has established the
Central Board of Secondary Education to affiliate schools
all over the country. The State Boards of Secondary
Education also affiliate schools within their jurisdiction. In
so far as schools managed by the Central Government are
concemed capitation fee, donation, etc. are prohibited. For
all schoois whether affiliated to CBSE or State Boards, the
respective State Governments under whose jurisdiction
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they function are competent to take appropriate steps to
regulate such payments.

Blackiisted NGOs In Orissa

1350.SHRI TATHAGATA SATPATHY : Will the Minister
of TRIBAL AFFAIRS be pleased to state :

(a) the names of NGOs black-listed during the last
three years in the State of Orissa; '

(b) the action taken by the Government thereon-go

far;

(c) whether the Government has revised the
existing guidelines for black-listing the erring NGOs; and

(d) if so, the details thereof?

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER
OF DEVELOPMENT OF NORTH EASTERN REGION
(SHRI P.R. KYNDIAH) : (a) to (d) The Ministry has not
blacklisted any NGO in Orissa during the last three years.
There is no change in the procedure for blacklisting erring
NGOs. However, the Ministry has adopted a decentralized
procedure fdr receipt, identification, scrutiny and sanction
of proposals from NGOs under the NGO run schemes for
greater involvement of State Governments. According to
the recently adopted procedure, the State Governments
have been requested to constitute a “State Committee for
Supporting Voluntary Efforts” to examine and recommend
only those projects which are essentially required for the
service deficient areas within the allocated amount. This
would ensure selection of genuine NGOs after thorough
scrutiny by the State level Committees.

[Translation]
Communal Harmony

1351.SHRI CHANDRAKANT KHAIRE : Will the
Minister of HOME AFFAIRS be pleased to state :

(a) whether National Integration Council- has been
formed by the Government to ensure communal harmony;

(b) if so, the detaits thereo! alongwith the issues
taken up by the Council and suggestions given to the
Govemment;
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(c) whether the Government has likon any steps to
fight against naxalism; and

(d) {f so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) and
(b) The National Integration Council (NIC) has been re-
constituted vide Press Note dated 2.2.2005. The main
objective of NIC is to review all matters pertaining to
national integration and to make recommendations
thereon. The first meeting of the reconstituted NIC is
scheduled to be held on 31st August, 2005.

(c) and (d) The Central Government has adopted a
multi-pronged strategy to tackle the problem of naxalism
which includes (i) having a peace dialogue by the affected
States, wherever feasible, with naxal groups willing to
adjure violence (ii) moderization and strengthening of the
State Police forces, long term deployment of Para Military
forces, intensified intelligence based well-coordinated anti-
naxalite operations, (iii) focused attention on integrated
development of the affected areas and (iv) removal of
socio-cultural alienation of people, gearing up of public
grievances redressal system and creation of Local
Resistance Groups.

[English]
Export of Molasses/Fruits/Vegetables

1352.SHR! G.V. HARSHA KUMAR : Will the Minister
of COMMERCE AND INDUSTRY be pleased to state :

(a) whether export of molasses, fruits and veg-
etables seeds has declined during the last two years;

(b) it so, the details thereof and reasons therefor;
and

(c) the steps taken to increase the exports of these
items?

THE MINISTER OF STATE IN THE. MINISTRY
OF COMMERCE AND INDUSTRY (SHRI E.VKS.
ELANGOVAN) : (a) Yes, Sir.

(b) The import of seeds into India was restricted by
certain changes in the Plant Quarantine guidelines. As a
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result import of stock seeds (parent seeds) used for
multiplication was restricted. Consequently the production
of exportable seeds decreased. Appreciation of value of
Indian rupee vis-a-vis the US dollar and higher airfreight
costs are other reasons for a decline in exports.

(c) Agricultural and Processed Food Products
Export Development Authority (APEDA) operates various
schemes under which financial assistance is provld§d to
the exporters for market development, infrastructure
development, quality development, research and develop-
ment and transportation.

Government of India Text Book
Presses

1353.SHRI S.K. KHARVENTHAN : Will the Minister of
URBAN DEVELOPMENT be pleased to state :

(a) the number of Government of India text book
presses functioning in the country, State-wise, particularly
in the State of Tamil Nadu;

(b) whether these presses are with the Central
Govermnment or some of them have been transterred to the
State Governments;

(c) if so, the details thereof;

(d) whether all these presses are working at
present; and

(e) if not, the presses which were closed down and
the reasons for their closure thereof?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) There are three Government of India Text
Book Presses in the country as under :—

(i) Government of India Text Book Press, Mysore —
Karmataka

(i) Government of India Text Book Press,
Bhubaneshwar — Origsa

(i) Government of India Text Book Press, Chandigarh
= Union Territory of Chandigarh.
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There is no Government of India Text Book Press in
the State of Tamil Nadu.

(b) to (e) All the three Government of India Text Book
Presses are functioning under the Central Government and
have neither been transferred to any State Government nor
. closed down.

Urban Development Fund

1354.SHRI A.K. MOORTHY : Will the Minister of
URBAN DEVELOPMENT be pleased to state :

(a) whether Urban Development fund for the cities
with the population ranging between 10-25 lakhs is in
existence;

(b) if so, the details thereof; and

(c) the funds released to various States particularly
Tamil Nadu for development of Coimbatore and Madurai
during the last three years?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI! AZAD) : (a) No, Sir.

(b) and (c) Do not arise.

Irregularities in Construction of Sonia
Vihar Water Treatment Plant

1355.SHRI RAGHUNATH JHA : Will the Minister of
URBAN DEVELOPMENT be pleased to state :

(a) whether a large scale Irregularities from con-
tracting to the construction of Sonia Vihar Water Treatment
Plant, Delhi have come to notice of the Government
and are being investigated by Central Vigilance Commis-
sion;

(b) it so, the details thereof,

(c) whether the estimated construction cost of Sonia
Vihar Water Treatment Plant was Rs. 295.75 crore but a
sum of Rs. 700 crores has been spent on the construction
of this plant and the plant is lying idle;

(d) it so, the reasons therefor, and
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(e) the time by which the Delhites will get the
benefits of Sonia Vihar Water Treatment Piant?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NAB! AZAD) : (a) and (b) The Delhi Jal Board (DJB) has
informed that the Chief Technical Examiner (CTE)
organization of the Central Vigilance Commission (CVC)
had carried out examination of the Sonia Vihar Water
Treatment Plant Project.

Out of the observations made by CTE on 36 points
relating to electrical and mechanical part of the work, 21
points were finally dropped after the response of DJB and
further comments have been asked by CTE in respect of
15 points. In respect of civil works observations were made
by CTE on 93 points out of which replies have been sent
by DJB on 88 points.

(<) to (e) The DJB has indicated that the estimated
cost of Sonia Vihar Water Treatment Plant and iayin of
raising mains (Phase-l ‘and Il) was Rs. 285.75 crore.
Against this the total expenditure on completion is
estimated at about Rs. 380 crores. The plant is ready for
commissioning on availability of water from Tehri Dam
storage.

Support for Training and Employment
Programme

1356.SHRIMAT! JAYABEN B. THAKKAR : Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state the details of Projects sanctioned under
Support for Training and Employment Programme for
women (STEP) during each of the last three years, State-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI
KANTI SINGH)
Support to Training and Employment Programme for ’
Women (STEP) Scheme of the Department of Women
and Child Development sanctionad during the last
three years, State-wise are given in the enclosed
stafement.

: The projects sanctioned under the
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Statement

Projects Sanctioned Year-wise 2002-2003

(Rs. in Lakhs)
Sl Name of the NGO/Federation Trade Beneficiaries  Duration Cost of the
No. of the project
Project
1 2 3 4 5 6
Assam
1. Bishwa Santi Sakti Parishad, Guwahati Piggery 600 2 Years 48.00
2. Assam Apex Weavers and Artisan Coop. Federation  Handloom 5,000 3 Years 3.82.00
Ltd. (Phase-lll) Weaving
3. Assam Apex Weavers and Artisan Coop. Federation  Handlioom 5,000 3 Years 382.00
Ltd. (Phase-IV) Weaving
Chhattisgarh
4. Raipur Dugdh Sangh (Sahakaria) Maryadit Dairy 4,500 3 Years 250.00
Karnataka
5. Singamma Sreenivasa Foundation, Karnataka Medicinal 600 3 Years 40.51
and
Aromatic
Plants
Kerala
6. Kerala State Poultry Development Corporation Lid. Poultry 10,000 3 Years 430.00
Maharashtra
7. Marashtra Rajya Sahakasri Dudh Mahasangh Maryadit  Dairy 9,975 3 Years 547.44
(Phase-1V)
Mizoram
8. Mizoram M;J:hl‘ ;Commodit'y Producers Cooperative Union  Dairy 3,000 3 Years 206.36
Nagaland o
9. Nagaland State 6;iry Cooperative Federation Ltd. Dairy 3,750 3 Years 229.69
Orissa
10. Onisse .Pisciculture Development Corporation Ltd.  Fisheries 3,000 3 Years 220.78

(Integrated Fisherman Training on quality improvisations
of Dry Fish Products)
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1 2 3 4 5 6
11. Orisgsa States Cooperative Milk Producers Federation Turmeric 10,000 3 Years 482.74
Ltd., Bhubaneshwar Powder
12. Orissa State Poultry Cooperative Federation, Poultry 10,000 3 Years 430.776
Bhubaneshwar
Punjab
13. Punjab State Cooperative Milk Producer's Federation  Dairy 9,930 3 Years 418.85
Ltd. Chandigarh
14. Punjab State Cooperative Milk Producer's Federation Dairy 9,930 3 Years 418.85
Ltd. Chandigarh
Rajasthan
15. Rajasthan Cooperative Dairy Federation Ltd. (Phase- Dairy 10,000 3 Years 376.30
Vili)
16. Rajasthan Cooperative Dairy Federation Ltd. (Phase- Dairy 10,000 3 Years 376.30
V)
Uttaranchal
17. Women Development Organisation Woolen 3,046 3 Years 234.05
Craft '
Uttar Pradesh
18. Pradeshik Cooperative Dairy Federation (Phase-18) Dairy 8,000 3 Years 280.56
19. Pradeshik Cooperative bairy Federation (Phase-19) Dairy 8,000 3 Years 280.56V
20. Gramothan Audyogic Samiti, Lucknow Chikenkari 1,200 3 Years 71.91
West Bengal
21. West Bengal Cooperative Milk Producers Federation Dairy 7,600 3 Years 360.62
Ltd.
2003-2004
(Rs. in Lakhs)
sl Name of the NGO/Federation Trade Beneficiaries  Duration Coet of the
No. of the project
Project
1 2 3 4 5 6
Assam

1. Centre for Rural Development Poultry 559 2 Years 12.44
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1 2 3 4 5 (-]
2. Assam Chah Mazdoor Multipurpose Social Education  Goatry 500 3 Years 27.10
Association :
Karnataks
3. -Kamataka Cooperative Milk Producers Federation Ltd. Dairy 10,000 3 Years 379.40
4. Trumala Education and Social Welfare Society Goatry 500 3 Years 22.87
Maharashtra
5. Shree Vitthal Kukmani Sahakari Dudh Vyavasayik Sanstha  Dairy 600 3 Years 45.618
Maryadit, Kagal
6. Shri Babuyrao Nana Patil Sahakari Dudh Vyavsayik Dairy 600 3 Years 49.378
Sanstha Maryadit, Kolhapur
7. Yeshwantrao Chavan Sahakari Kukkut Palan Sanstha  Poultry 1,000 3 Years 32.48
Ltd., Kolahapur
Manipur
8. Gokha Socio-Economic Development Association Goatry 500 2 Years 38.02
Nagaland
9. Alileko Piggery Cooperative Society Ltd. Piggery 500 2 Years 36.275
10. Trinamool Welfare Society, Nagaland Rabbit 600 3 Years 46.269
Farming
Rajasthan
11. Khadi Mandir, Bikaner Wool 1,000 2 Yoars 80.00
Spinning
2004-2005
(Rs. in Lakhs)
Sl. Name of the NGO/Federation Trade Beneficiaries Duration Cost of the
No. of the project
Project '
1 2 3 4 5 6
Assam
1. Morigoan Mahila Mehfil Pouttry 500 2 Years 17.19
Kerala
2. Karala State Poultry Development Corporation Ltd. Pouttry 10,000 3 Years 459.40




223 Written Answers AUGUST 2, 2005 to Questions 224
1 2 3 4 5 6
Madhya Pradesh
3. Mahashakti Seva Kendra, Bhopal Handicraft 500 3 Years 36.978
4. Aspiration Achievers Society Fisheries 700 3 Years 53.129
Maharashtra
5. Chaitanya Kukkut Palan Sahkari Sanstha Ltd., Nanded Pouitry 700 2 Years 15.772
Manipur
6. Chil Chil Asian Mission Society, Manipur Piggery \ 1,000 2 Years 52.30
7. Rural Reconstruction and Economic Development
Organisation, Manipur Goat rearing 500 2 Years 33.492
8. Rural Peoples Development and Resource Foundation,  'iggery 500 2 Years 37.21
Manipur
Mizoram
9. Mizoram Pig Producers Cooperative Federation Ltd. Piggery 1,500 2 Years 117.33

Additional Construction in Government
Quarters

1357.SHRIMATI NIVEDITA MANE : Will the Minister of
URBAN DEVELOPMENT be pleased to state :

(a) whether a number of allottees of Government
quarters In Delhi have defaced the Government colonies
by constructing additional their
quarters;

rooms/jhuggles In

(b) if so, the reasons therefor;

(c) whether the Government has conducted any
enquiry/survey In this regard during the last three years
and current year;

(d) ! so, the number of such allottees found guilty
In this regard and the action taken against them during
the said period;

(e) If not, the reasons therefor, and

() the efforts being made by the Government to
prevent this act In future?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) Yes, Sir.

- (b) and (c) Cases of unauthorized construction as and
when detected by the CPWD Enquiry Oifices are reported
for taking further action against the allottee under the
Allotment Rules. During the current year, a survey has
been conducted In this regard.

(d) to (f) As per provisions of SR-317-B-21. if an
aliottee to whom a residence has been allotted, resorts
to unauthorized  construction/encroachment  in any
part of the residence, a notice is issued to the allottee
for removal of unauthorized structure within 15 days
failing which the Directorate of Estates may cancel the
allotment. However, no further action has been taken
even against those allottees who have been issued
notices for removal of unauthorized structures as
representations have been received from various quarters
in this regard and a policy on the whole issue is under

formulation?
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Pharmexcil Export Promotion Council

1358.SHRI RAGHURAJ SINGH SHAKYA : Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state :

(a) whether Pharmexcil Export Promotion Council
had participated in CPHI China in June, 2005;

(b) whether Pharmexcil stall was empty and no
pharma company participated through them;

(c) if so, the reasons therefor,

(d) whether the nominated executive body of
pharmexcil is likely to be replaced by elected body of
administrations;

(e) if so, the details thereof; and

() the steps taken by the Government to prevent
misuse of public funds on activities of Pharmexcil until
elected body is sworn in?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELANGOVAN)
: (@) to (c) No, Sir. As per Pharmexcil's annual programme,
the Council was to participate in the event but due to a
lack of response from its members it could not-participate
in the event.

(d) and (e) Yes, Sir. The Government is keen to have
an elected body in Pharmexcil. In terms of the Articles of
Association of the Council, a general meeting of the
Council is to be convened latest by 121'1 October, 2005.

() Govemment has not received any complaint of
misuse of public funds in Pharmexcil.

[Translation]

Privatisation of Okhla Sewerage
Treatment Plant

1359.SHRI SAJJAN KUMAR : Will the Minister of
URBAN DEVELOPMENT be pleased to state :

(a) whether any proposal is under consideration of
the Government for the privatisation of Okhla Sewage
Treatment Plant under Delhi Jal Board;
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(b) if so, the details thereof;

(c) whether the Delhi Jal Board is considering to
hand over the maintenance of various water plants to the
private companies; and

(d) if so, the details thereof and the reasons
therefor?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) to (d) The Delhi Jal Board has informed
that at present there is no proposal for privatisation of
Okhla Sewage Treatment Plant or for handing over the
maintenance of various water treatment plants to private
companies.

Rewarding Books in Hindi by AICTE

1360.SHRI SURESH CHANDEL : Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a) whether All India Council for Technical Educa-
tion has formulated a scheme for rewarding good books
for the courses in polytechnics in Hindi;

(b) if so, the details thereof alongwith the reasons
for not including an important subject like shorthand in the
scheme;

(c) whether this has resulted in frustration for the
renowned writers on the subject;

(d) if so, action taken in this regard; and

(e) the clear cut policy of the council in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. FATMI)
: (a) to (8) The AICTE has introduced the ‘Takniki
Pathyapustak Puraskar Yojana' under which writing of
standard technical textbooks in Hindi is also encouraged
to facilitate classroom instruction in Hindi at Polytechnic level
in the Hindi-speaking States. Under the Scheme, besides
certificates of merit, cash awards of Rs. 51,000/
Rs. 31,000/- and Rs. 21,000/- are given to outstanding work
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in the field. However, the programmes in shorthand do not
fall within the purview of AICTE.

[English]
Intake in KVS

1361.SHRI SANAT KUMAR MANDAL Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a) whether the Government is awaré that the
number of students per class/section in Kendriya
Vidyalayas, especially in New Delhi is increasing year by
year,

(b) if so, the details of such increase in students per
. class/section noticed during the last three years in
Kendriya Vidyalayas of New Delhi; and
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(c) the steps taken by the Government to adjust the
increasing strength of students by creating requisite
infrastructure?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) Yes, Sir.

(b) The year-wise in Kendriya Vidyalayas of New
Delhi during the last three years is enclosed as Statement.
The strength of students in a class varies between 40 to
45. In certain cases due to transfer of Government
employees in mid session the strength may increase.

(c) In view of the growing demand for admission in
Kendriya Vidyalayas additional sections can be sanc-
tioned. Second shift has been introduced in 17 schools of
the Delhi Region.

Statement

Enrolment Position of Kendriya Vidyalayas of Delhi for the last three years

Year Delhi Class

| I n v \" vi Vil Vil IX X X Xl Total
2002-03 5748 6088 6258 6567 6634 7203 6881 6870 7419 6000 5767 4973 76408
2003-04 6485 6445 6659 6885 7025 7515 6807 6732 6876 65394 6385 4773 77981
2004-05 7840 8191 8157 8240 8501 9295 8148 7494 7603 5527 6091 4855 89942

Inter-State Council Meeting

1362.PROF. M. RAMADASS : Will the Minister of
HOME AFFAIRS be pleased to state the details of
deliberations held and the decisibns arrived at the Ninth
Inter-State Council Meeting held recently?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT) : The
9th meeting of the Inter-State Council held on 28th June,
2005 deliberated on three agenda items: (i) Blue Print of
Action Plan on Good Govemnance, (ii) Disaster Manage-

ment-Preparedness of States to cope with Disasters, and

(iii) Implementation Report on the decisions taken by the

Counglil on the recommendations of the Sarkaria Commis-
sion.

There was general consensus on the Good Gover-
nance Reforms as contained in the Blue Print. All members
of the Council expressed collective resolve for promoting
Good Governance. The necessity of the institutional
structures based on the test of efficiency, effectiveness and
accountability in managing the programmes was empha-
sized and it was observed that only such institutional
mechanisms would tum outlays into desired outcomes. It
was also observed that Good Govemance Reforms
Agenda and deliberations of the Council would reinforce
the common desire of Good Governance and enable all
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the Governments to take practical and meaningful steps
for achieving this goal.

It was also unanimously felt that the Governments at
all levels should put in their might together to mitigate the
effects of disasters and gear up the enfire machinery to
provide timely relief and succour to the people. The need
for strengthening the advance waming systems was also
accepted by all.

[Translation]
Investment in Non-Government Sector

1363.SHRI RAMDAS ATHAWALE : Will the Minister of
COMMERCE AND INDUSTRY be pleased to state :

(a) whether the Govemment proposes to promote
the non-Goverment sector to invest in infrastructure,
consumer and social sector;

(b) If so, the details thereof;

(c) whether any policy decision has been taken by
the Government in this regard;

(d) if so, the details thereof and the areas where
investment is proposed to be made; and

(e) if not, the time by which_the decision is likely
to be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY
OF COMMERCE AND INDUSTRY (SHR!I E.VK.S.
ELANGOVAN) : (a) to (d) Government has announced a
new Scheme called the Scheme for Financial Support to
Public Private Partnerships (PPPs) in Infrastructure to
support public private partnership in Infrastructure through
provision of viability §ap funding for projects meeting the
criteria laid down in the Scheme. The areas of investments
covered under the Scheme are Roads and bridges,
railways, seaports, airports, inland waterways; Power,
Urban transport, water supply, sewage, solid waste
management and other physical infrastructure in urban
areas; Infrastructure projects in Special Economic Zones
and Intemnational Convention Centres and other tourism

projects.
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(e) Does not arise.
Trade Deficit

1364.SHRI NARENDRA KUMAR KUSHAWAHA :
SHFAI MOHAN SINGH :
PROF. MAHADEORAO SHIWANKAR :
SHRI LAKSHMAN SETH :
SHRI MUNSHI RAM :
SHRI SWADESH CHAKRABORTTY :
DR. RAM CHANDRA DOME :
MOHD. SHAHID :
SHRI MOHD. TAHIR :
SHRI SAMIK LAHIRI :
SHRI S.K. KHARVENTHAN :
SHRI ASADUDDIN OWAISI :

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state :

(a) the details regarding India's import/export
fromto different countries during each of the last three
years;

(b) whether there is a huge trade gap in the first
quarter of the current financial year as reported in ‘Dainik
Jagran' dated June 15, 2005;

(c) if so, the details thereof alongwith the efforts
made by the Government to minimise the trade gap;

(d) the extent to which the trade deficit is expected
to be brought down or account of the aforesaid
efforts; '

(e) whether the import by aimost all the sectors has
increased during the said period; and

() if so, the details of the percentage increase in
imports in various sectors alongwith reasons therefor and
action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY
OF COMMERCE AND INDUSTRY (SHRI E.VKS.
ELANGOVAN) : (a) India's trade (export/import) during the
last three -years with the major countries of the world is
given below -
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india's trade with major countries (In US$ and billion)
Exports Imports
SI. No. Country 2002-03 2003;04 2004-05 SIL. No. Country 2002-03 2003-04 2004-05
1, USA 10.90 11.49 13.27 1. China Peoples' 2.79 4.05 6.75
Republic
2. United Arab 3.33 5.13 7.10 2. USA 4.44 5.03 6.29
Emirates
3. China Peoples’ 1.8 2.96 4.59 3. Switzerland 2.33 3.31 5.82
Republic
4. Singapore 1.42 212 3.80 4. United Arab 0.96 2.00 4.58
Emirates

5. Hong Kong 2.61 3.26 3.85 5.. Belgium 3. 3.98 4.57
6. UK 2.50 3.02 3.54 6. Germany 2.40 2.92 3.87
7. Germany 2.11 2.54 2.64 7. Austraia 1.34 2.65 3.56
8. Belgium 1.86 1.81 2.44 8. UK 2.78 ~3.28 3.43
9. ltaly 1.36 1.73 2.16 9. Korea RP 1.52 2.83 3.18
10. Japan 1.86 1.71 1.98 10. Japan 1.84 2.67 3.01
11. France 1.07 1.28 1.61 11. Singapore 143 2.09 2.58
12. Bangladesh 1.18 1.74 1.59 12. Indonesia 1.38 2.12 2.51 .
13. Netherlands 1.05 1.29 1.52 13. Malaysia 1.47 2.05 2.22
14. Saudi Arabia 0.94 1.12 1.37 14. South Africa 2.09 1.90 2.15
15. Sri Lanka 0.92 1.32 1.35° 15. Hong Kong 0.97 1.49 1.71

Source: DGCI and S, Kolkata.

(b) to (d) Trade deficit amounted to US $11.46 billion
during April-June, 2005-08 compared with US $5.96 billion
during the comspodding period of previous year. There
are no measures to restrict imports or artificially balance
trade as this may lead to dampening of the growth of the
economy or a resurgence of inflationary pressures.
However, export promotion is a constant endeavor of the
Government and a Foreign Trade Polioy was announced
on 31st August, 2004 with the objective of doubling India’s
merchandise exports during the next five years.

(e) and (f) According to the latest available disaggre-
gated data of imports for April, 2005-06, high growth
was witnessed in the import of Iron and Steel (128%),
Transport Equipment (126%), Pearls, Precious, Semi
Precious Stones (116%), Organic Chemicals (105%),
Artificial Resins, Plastic Materials etc. (99%), Machinery
except Electrical and Electronics (87%), Non-Ferrous
Metals (56%), Inorganic Chemicals (53%) and Profes-
sional Instruments (52%). The main reasons for increase
in imports in the previous year was surge in crude oil and
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gold prices as well as other commodity prices. Increase
in imports is also a reflection of the growth in demand for
inputs and capital goods required for the manutacturing
sector which has registered a significant growth in recent
months.

Suspension of Fencing Work

1365.SHRI CHANDRA MANI TRIPATHI :
SHRI BADIGA RAMAKRISHNA :
SHRI LAKSHMAN SETH :
SHRI SWADESH CHAKRABORTTY :
DR. RAM CHANDRA DOME :
SHRI E. PONNUSWAMY
SHRI 'SANTOSH GANGWAR :
SHRI HANNAN MOLLAH :
SHRI M.K. SUBBA :

Will the Minister of HOME AFFAIRS be pleased to state

(a) whether the fencing work on some patches
along the Indo-Bangladesh border has been suspended
in view of the objections raised by Bangladesh as reported
in the ‘Hindustan Times' dated May 30, 2005;

(b) if so, reasons therefor alongwith the reaction of
the Government with regard to the objection raised by the
Bangladesh Govemment;

() whether the Government is taking into consid-
eration the fate of more than 62000 people living in 254
villages along the Indo-Bangladesh Borderline prior to
entering in negotiation with Bangladesh Government on
fencing of the Border; and

(d) the steps taken by the Government to restart the
fencing work along Bangladesh border?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) and (b)
Bangladesh Rifies has been resisting the erection of
fencing within 150 yards of the international border at
certain places on the plea that the fencing has defence
potential and its construction within 150 yards violates the
provision of Joint Indo-Bangladesh Guidelines for Border
Authorities 1975. On occasions BDR has resorted to
unprovoked fiing on BSF/civil workers engaged in
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construction work. Consequent to objections by BDR, the
work of construction offence on patches, where alignment
falls within 150 yards of the international border, has been
suspended.

(c) and (d) The Government of India has tried a
number of times to convince the Bangladesh Government
that the erection of fence is mutually beneficial for both
the countries as it will help in controlling illegal trans-
border activities. it has also been explained that the fence
is a preventive arrangement and is not a defence work
and thus does not violate any provision of Joint indo-
Bangladesh Guidelines for Border Authorities 1975: The
Bangladesh Government has been persuaded not to resist
construction of fence within 160 yards of the intemnational
border so that the fencing is erected ahead of these
villages whenever possible keeping in view of geographi-
cal factors etc.

[English]
Education at European Universities

1366.SHRI KISHANBHAI V. PATEL :
SHRI SUGRIB SINGH :

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state :

(a) whether the Government has signed any
agreement with the European Commission with regard to
higher studies for Indian students in European universities;

(b) if so, the details thereof;

(c) the details of benefits Indian students are
expected to get from such an agreement, and

(d) the details of programmes which are intended
to be offered to Indian Students in the agreement alongwith
the eligibility criteria fixed for admission to such

programmes?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI) : (a) and (b) The Government of Iindia and European
Commission signed a Financing Agreement on 19.3.2005
to implement “Erasmus Mundus India Window” Programme.
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The European Union (EU) will provide Euro 33 million to
be utilized til 31.12.2009 and is expected to create
approximately 900 scholarships during this period for
Indian students to pursue Erasmus Mundus Masters
Courses at selected consortia of universities approved by
E.U. European Union have already advertised the offer of
scholarships through their web-site for selection of
candidates from India for the year 2005-06.

(c) Under this programme, the students would be
provided scholarships for funding tuition fees, travel and
living costs, etc. Scholarship would be for one or two years
depending upon the course concerned.

(d) The scheme is only for post graduation studies
and all Indian Students, graduated from recognised Indian
Universities are eligible to apply. Students would be
selected on merit in a large number of subjects such as
Rural-Development, Forestry, Business Studies/Manage-
ment, Education, Material Science, Nano-Science, Aero-
nautics and Space Science, Earthquake Engineering,
Water Management, Geo-Information Science, History,
Linguistics, Law, Informatics, Medical Sciences, Commu-
nication, Cultural Studies, e-business, e-commerce etc.

Textile Exports to US

1367.SHRI SURESH PRABHAKAR PRABHU : Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state :

(a) whether Government is aware that the textile
export from India to US as per Indian records is on decline
whereas the revelation made by US Government shows
that Indian textile imports to the US has increased after
the dismantling of the MFA;

(b) if so, whether Government has conducted any
inquiry to identity the facts of the aforesaid matter;

(c) it so, the outcome of the inquiry and measures
taken to the ensure accuracy of the data,

(d) whether the Government have brought to the
knowledge of US Government the issue of mismatch in the
textile export/import data maintained by both the countries;
and
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(e) if so, the reaction of the US Govermment in this
regard?

THE MINISTER OF STATE IN THE MINISTRY
OF COMMERCE AND INDUSTRY (SHRI E.VK.S.
ELANGOVAN) : (a) to (c) The Directorate of Commercial
Intelligence and Statistics' (DGCI and S) provisional export
data and the import data of US authorities show increase
in India's textile exports to US in the post quota period,
i.e., after 1.1.2005. While the DGCI and S’ data shows that
India's textile exports to US during the period January-
March, 2005 were 1.33% higher than the corresponding
period of previous year the US trade data s'hows a growth
of 8.24% in imports of textiles products from India during
the period January-March, 2005 vis-a-vis corresponding
period of last year. However, certain exporters have
expressed that there is an underestimation of export
figures given in the DGCI| and S data.

(d) and (e) No, Sir.
Indo-China Trade

1368.SHRI RAYAPATI SAMBASIVA RAO :
SHRI M. SHIVANNA :
SHRI RUPCHAND PAL :
SHRI RAJENDER KUMAR :
SHRI G.V. HARSHA KUMAR :
SHRI M.K. SUBBA :
SHRI ANANT NAYAK :

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state :

(a) whether the Government of China has recently
sought permission to set up Joint Venture in trading;

(b) if so, the details thereof and areas identified
therefor,

(c) whether any agreement has been signed in this
regard;

(d) if so, the details thereof alongwith terms and™
conditions thereto;

(e) whether any understanding has been reached
between the two countries to put up their common cause
at W.T.O. talks:;
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(f) it so, the details thereof;

(g) the efforts being made to improve the trade
between the two countries;

(h) whether the Government propose to reopen the
silk route between India and China; and

~ (i) if so0, the details thereof and the time by which
it is likely to be opened?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELANGOVAN)
:,(a) No, Sir.

(b) to (d) Do not arise. '

(e) and (f) During the visit of Premier of the State
Council of the People's Republic of China to India in April
2005, both- sides agreed to conduct regular exchange of
views on major intemational and regional issues,
strengthen cooperation in the WTO and other intemnational
muitilateral organizations. At the WTO, both the delegations
already have close éooperatlon on issues of concem to
both India and China, in the on-going WTO negotiations
under the Doha Work Programme.

(g) Efforts being made, on an on-going basis, to
improve the trade between the two countries include
participation in trade fairs/exhibitions, exchange of delega-
tions at both governmental and business levels, exchange
of information, etc.

(h) and (i) No proposal is receiving the attention of
the Government to reopen the silk route between India and

China.
Training Programme

1369.SHRI M. SREENIVASULU REDDY : Will the
Minister of HOME AFFAIRS be pleased to state :

(a) whether the training programmes in self-defence
techniques are being organised by Dethi Police Crime
Against Women (CAW); and

(b) if so, whether the Govemment is introducing
such programmes in other States also?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) Yes, Sir. Delhi
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Police has been organising training programmes for
women in seif-defence techniques in Delhi since 5th
December, 2002. The Government of National Capital
Territo\ry of Delhi has also started “Project Raksha" to
impart training in self-defence to female physical education
teachers. This is an initiative to empower girl students of
Government, MCD and NDMC schools.

(b) 1t is upto the concemed State Governments to
introduce such scheme in their States. However, Govern-
ment of India will be happy to share the details of the
scheme with all the State Governments.

Setting up of Cottage Industries by KVIC

1370.SHRI BALASHOWRY VALLABHANEN! : Will the
Minister of AGRO AND RURAL INDUSTRIES be pleased
to state :

(a) whether the Khadi and Village Industries
Commission has any provision for giving incentives to
the people to set up cottage industries in the rural
areas;

(b) if so, the details thereof;

(c) whether the Government propose to revise the
norms for incentives; and

(d) if so, the detalls thereof?

THE MINISTER OF SMALL SCALE INDUSTRIES AND
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI
MAHAVIR PRASAD) : (a) Yes, Sir.

(b) The Govemment has been implementing the
Rural Employment Generation Programme (REGP), through
the Khadi and Village Industries Commission (KVIC) with
effect from 01 April 1995 to create more employment
opportunities in villages and small towns with population
upto 20,000 in the country. Under this programme,
entrepreneurs can establish village industries, including
cottage industries, by availing of margin money assistance
from the KVIC and loans from public sector scheduled
commercial banks, selected regional rural banks, coopera-
tive banks, etc., for projects with a maximum cost of Rs.
25 lakh. The permissible margin money assistance is as
detailed in the table below :-
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Margin Money Assistance under REGP

to Questions 240

Si. No. Category of beneficiary Project cost

Margin money assistance

1. General Upto Rs. 10 lakh

Above Rs. 10 lakh and upto Rs. 25
lakh.

2. SC/ST/OBC/Women/PC/Ex-service- Upto Rs. 10 lakh
men/NE Region/Hill Areas

Above Rs. 10 lakh and upto Rs. 25
lakh.

25 per cent of project cost.

Rs. 2.5 lakh plus 10 per cent of
balance project cost.

30 per cent of project cost.

Rs. 3 lakh plus 10 per cent of
balance project cost.

Note : SC/ST-Scheduled Castes/Scheduled Tribes; OBC-Other Backward Classes; PC-Physically Challenged; NE-North

Eastern.
(¢) No, Sir. (b) No, Sir.
(d) In view of the reply at (c) above, the question (c) and (d) Do not arise.

does not arise.

Reservation Quota in Admission

Statement

Course/Subject-wise Break-up of Seats Reserved for

1371.SHRI RAM KRIPAL YADAV : SC and ST Students in the University of Delhi
SHRI D.P. SAROJ :
Sl. Course/subject Number of seats
Will the Minister of HUMAN RESOURCE DEVELOP-
No. reserved for

MENT be pleased to state :

SCs STs
(a) subject-wise details on the number of seats 1 2 3 4
available for admission to SC/ST students in Delhi
University and in which; 1. B.A. (Pass) 1055 531
(b) whether the Governmant has received any 2. B.A. (Hons.) English 210 106
complaint against the violation of stipulated guidelines with
regard to the admission of SC/ST student in Delhi 3. B.A. (Hons.) Hindi 226 13
University on reserved seat during this year; 4. B.A. (Hons.) Sanskrit 97 49
(c) if so, the details thereof, and 5. B.A. (Hons.) Philosophy 41 22
(d) the steps taken/to be taken by the Government 6. B.A. (Hons.) Psychology 27 16
thereon?
7. B.A.(Hons.) Applied Psychology 8 4
THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI MAA. & B.A. (Hons) Economics 197 97
FATMI) : (a) According to the information furnished by the 9. B.A, (Hons.) Geography 45 22
University of Delhi, 5,096 and 2,564 seats are available .
for admission of SC and ST students respectively. A course/ 10. B.A. (Hons.) History 192 95
subject-wise break-up of these seats is enclosed a8 |4 5. (Hons) Political Science 292 144

statement.
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1 2 3 4 1 2 3 4
12. B.A. (Hons,) Sociology 27 13 37. 8.Sc. App. Physical Science 14 7
13. BA. (Hons.) Punjabi 9 5 industrial. Chemistry
14, B.A. Vocational 67 33 %. CB:OS:NA:: s:h:;? | Science 56 28
15. BA. (Hons.) Bengali 8 3 39. B.Sc. App. Life Science En- 33 16
16. B.A. (Hons.) Urdu 10 4 vironment Science
17. B.A. (Hons.) Arabic 1 0 40. B.Sc. App. Life Science Agro 3 2
Chemicals and Pest Control

18. B.A. (Hons.) Persian 3 1

41, B.Sc. Applied Life Science 3 2
19. B.Com. (Hons.) 591 299 Sericulture
20. B.Com. (Pass) 669 340 42. B.A.Sc.(H) Food Technology 8 4
21. B.Sc. (H) Physics 107 54 43. BAA.Sc.(H) Instrumentation 8 4
22. B.Sc. (H) Chemistry 94 47 44. B.A.Sc.(H) Electronics 8 4
23. B.Sc. (H) Botany 62 31 Post-Graduate level
24. B.Sc. (H) Zoology 59 30 1. English 20 18
25. B.Sc. (H) Applied Zoology 3 2 2. Hindi 45 23
26. B.Sc. (H) Anthropology 3 2 3. Sanskrit 45 23
27. B.Sc. (H) Geology 5 3 4. Philosophy 27 13
28. B.Sc. (H) Bio-Chemistry 12 6 5. Psychology 14 4
29. B.Sc. (H) Microbiology 12 6 6. Urdu 7 -
30. B.Sc. (H) Electronics 33 16 7. Arabic 5 2
31. B.Sc. (H) Bio-Medical 9 5 8. Persian 3 2
32. B.Sc. (H) Polymer Science - 5 3 9. Bengali 4 -2
33. B.Sc. Physical Science 158 79 10. Linguistics 5 3
34. B.Sc. Life Science 110 55 11. Punjabi 7 4
35. B.Sc. App. Physical Science- 19 9 12. Tamil 4 2

Electronics 13. Buddhist Studies 22 12
36. B.Sc. App. Physical Science 3 2 14. Comparative Indian Literaturs « 2
Analytical method in Chemistry
15. Political Science 48 25

and 'Bio-Chemistry
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1 2 3 4
16. History 33 16
17. Economics 22 12
18. Business Economics 8 4
19. Commerce 33 17
20. Financial Studies 5 2
21. Post-Graduate Diploma in 5 2

Intemational Marketing

22. Sociology 8 4
23. Geography 7 4
24. Social Work 8 4
25. ltalian 2 1
28. French 2 1
27. Hispanic Studies 2 1
28. German 2 1
29. Japanese 2 1
30. Physics 28 14
31. Chemistry 26 14
32. Botany 8 4
33. Zoology 10 4
34. Anthropology 4 2
35. Geology 2 0
36. Agro Chemical 3 1
37. MA Environment Sludlos 2 1
38, M.Sc. Environment Studies 2 1
[Translation]

Vacant Posts in Central Universities

1372.SHRI BRAJESH PATHAK : Wiil the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to

state :

to Questions 244

(a) total number of teaching and non-teaching staff
in various Central Universities including Delhi University,
post-wise university-wise;

(b) total No. of teaching and non-teaching posts
lying vacant, post-wise, university-wise;

(©

the total number of Scheduled Castes/Sched-

uled Tribes teaching and non-teaching staff in Central
Universities;

(d) whether the appointments on reserved posts for
Scheduled Castes/Scheduled Tribes have been made;

(e) it so, the total number of Scheduled Castes/
Scheduled Tribes candidates appointed during the last
three years;

®

whether there is any backlog in this category;

(g) if so, the details thereof; arid

(h) the action taken or proposed to be taken by the
Central Government to clear the backlog?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.

FATMI)
will be

: (a) to (h) The information is being collected and
laid on the Table of the House.

[English]

Exchange of Fire on Bangladesh Border

1373.SHRI GANESH PRASAD : Will the Minister of

HOME

(a)

AFFAIRS be pleased to state :

whether there has been a number of exchange

of fire between the Indian Forces and Bangladesh Rifles;

(b)

if so, the details of exchanges took place during

the last one year till date; and

(c)
side?

TH
HOME

the number of casualties occurred in Indian

E MINISTER OF STATE IN THE MINISTRY OF
AFFAIRS (SHR! S. REGUPATHY) ; (a) to (c) There

have been 08 incidents of exchange of fire between Border
Security Force (BSF) and Bangladesh Rifies in the last one
year. BSF suffered three casualties (One Officer died and
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two Constables injured) due to firing by Bangladesh Rifies
during this period.
Checking of Foreign Aid

1374.SHRI SUGRIB SINGH : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether the Government proposes to bring a bill
to check foreign aid;

(b) if so, the details in this regard;

(c) whether the Government has set up a committee
of group of ministers to examine the provisions in this
regard; and

(d) if so, the time by which such committee will give
its report to the Government?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) Yes,
Sir.

(b) The draft Bill named 'Foreign Contribution
(Management and Control) Bill, 2005,' as was presented
to the Cabinet has been uploaded on the Ministry of Home
Affairs website, www.mha.nic.in for seeking comments/
views of different stakeholders. This may be visited to see
the details of the proposed legislation.

(c) Yes, Sir.
(d) No time limit has been prescribed.
[Translation]
Training to Criminals

1375.SHRI AVINASH RAI KHANNA : Will the Minister
of HOME AFFAIRS be pleased to state :

(a) whether any Institute is running in Rohtas district
of Bfhar to train the people for taking up criminal activities
as reported in the Daily "Dainik Jagran® dated 02.05.2005;
and

(b) if so, the details thereof and action taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT) : (a)

No, Sir.

SRAVANA 11, 1927 (SAKA)

to Questions 246

(b) Does not arise
[English]
Project under FD! in Karnataka

1376.SHRI G. KARUNAKARA REDDY : Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state :

(a) the details of projects being implemented with
Foreign Direct Investments in Kamataka at present;

(b) the amount of FDI involved in each of these
projects;

(c) whether there is any proposal to approve more
projects in the State for foreign direct investments;

(d) if so, the details thereof, and

(e) the target fixed in this regard for the current
year?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND |INDUSTRY (SHR!I E.V.K.S.
ELANGOVAN) : (a) and (b) Statement showing sector-wise
Foreign Direct Investment approvals in the State of
Karnataka is enclosed.

(c) to (e) Under the liberalized economic environment,
investment decisions including the choice of sectors and
locations are taken by the entrepreneur based on
commercial and other relevant considerations. Nb target
for foreign direct investment (FDI) is fixed. FDI inflows are
determined, inter-alia, by global economic situation, market
conditions and global FDI flows.

Statement

Sector-wise FD| Approvals Granted from August 1891
to May 2005 in the State of Kamataka

Sl Sector Amount of FDI

No approved
(Rupees in crore)

1 2 3

1. Fuels (Power and Oil Refinery) 8537.89

2. Transportation Industry 2328.31
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1 2 3 1 2 3
3. Electrical equipments (including computer 2232.51 30. Agricultural Machinery 5.51
software and electronics)
31. Leather, Leather Goods and Pickers 3.56
4, Services Sector 1314.43
32. Prime Movers other than Electrical 1.97
5. Miscellaneous Industries 1208.04
33. Timber Products 1.82
6. Metallurgical Industries 1061 60
34. Scientific Instruments 0.30
7. Fermentation Industries 906.14
35. Soaps, Cosmetics and Toilet Preparations 6.25
8. Telecommunications 771.29 opa
. 36. Commercial, Office and Household 0.24
9. Consultancy Services 406.36 .
Equipment
10. Food processing Industries 371.83
37. Photographic Raw Film and Paper 0.10
11. Industrial Machinery 352.13
Grand Total 19202.55
12. Textiles (includ dyed, printed) 349.04
13. Chemicals (other than fertilizers) 293.96 [Translation]
14, Drugs and Pharmaceuticals 271.58 Unified Metropolitan Transport Authority
15. Miscellaneous Mechanical and 226.17 1377.SHRI Y.G. MAHAJAN :
Engineering SHRIMAT!I KIRAN MAHESHWARI :
16. Trading 177.73 Will the Minister of URBAN DEVELOPMENT be
17. Machine Tools 50.19 Pleased to state :
18. Medical and Surgical Appliances 53.45 (a) whether the Government is contemplating to set
up a “Unified Metropolitan Transport Authority” in some
19. Hotel and Tourism 48.89 clties of the country:
2Q. Rubber Goods 43.7
Q r e (b) if so, the details and main objectives thereof, and
21. Industrial Instruments 42.98
(c) the time by which a final decision is likely to be
22. Phpel' and Pu|p im'mg P.p.r Product 33.40 taken in this fegard?
23. Vegetable Oils and Vanaspati 18.47 THE MINISTER OF PARLIAMENTARY AFFAIRS AND
24. Cement and Gypsum Products 17.93 MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
) ) NABI AZAD) : (a) to (c) The draft National Urban Transport
25. Ceramics 16.03 Policy, discussed in a conference of Chief Ministers on 29th
26. Sugar 13.95 June, 2005 has recommended that the State Governments
may set up Unified Metropolitan Transport Authorities to
7. Boile nerating P 11.34
2 ollers and Steam Ge lants ensure coordinated planning and implementation among
28. Earth-Moving Machinery 10.57 various agencies engaged in different aspects of urban
transportation. “Urban Transport® being a “State Subject”,
29. Glass 9.90

decisions on measures to address traffic and trangportation
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related matters are to be taken by the respective State
Governments.

[English]

Conversion of Shop-Cum-Flat into
Shop-Cum-Offices

1378.SHRI PAWAN KUMAR BANSAL : Will the
Minister of HOME AFFAIRS be pleased to state :

(a) whether the Chandigarh UT Administration had,
sometime back, permitted conversion of shop-cum-flats
into shop-cum-offices and also the use thereof as lodging
houses and restaurants, etc.;

(b) if so, the salient features of the scheme in this
regard;

(c) whether coverage of the open courtyard on
different floors and rise in the height of the building to make
the top floor habitable has also been considered desirable;
and

(d) if so, by when the amendments to this effect are
likely to be notified?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) Yes, Sir.

(b) The salient features of the notification are :~

(i) The first and second floors of such buildings will
be allowed for such usage on payment of
conversion charges.

(ii) Only the transferee of a shop-cum-flat shali be
entitied to apply for conversion.

(iii) No change in the outer facade of the building
or additional construction of any kind shali be
permitted.

In case of further conversion from SCO to lodging
houses and restaurants etc., conversion is permitted
subject to building byelaws, zoning and prior permission
for conversion of trade on payment of conversion charges.

(c) Yes, within the building line.

SRAVANA 11, 1927 (SAKA)

to Questions 250

(d) The notification regarding the court yards has
been issued. However, the notification regarding increase
in height is likely to be issued shortly.

[Translation]
Progress of SS| in Rajasthan

1379.SHRI JASWANT SINGH BISHNOI :
SHRI GANESH SINGH :

Will the Minister of SMALL SCALE INDUSTRIES be
pleased to state :

{a) the total number of SSI units functioning in the
country, State-wise;

(b) the total number of gsick or closed SS! units as
on 31st March, 2005 and the number of employees lost
their jobs due to closure of SSI units, State-wise;

() whether the Govermment is satisfied with the
performance of SSI sector in the country;

(d) if so, the details with regard to the growth in
performance of SSI sector in the respective State during
last three years;

(e) the contribution of SSI units in the Gross
Domestic Product during 2003-04 and 2004-05 in
comparison to previous two years;

() whether Government has implemented the
recommendation of Working Group set up by the
Government to suggest the means and ways for the revival
of sick SS! units; and

(@) if so, how many SSiI units in the country,
particularly in Madhya Pradesh have been revived since
2002, till date?

THE MINISTER OF SMALL SCALE INDUSTRIES AND
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI
MAHAVIR PRASAD) : (a) The total number of smalil scale
industries (SS!) (both registered and unregistered) func-
tioning in the country as at the end of March, 2005 is
estimated to be 118.59 lakh. State-wise details of these
SS| units are given in the enclosed Statement-I.
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(b) According to the Reserve Bank of India (RBI),
which compiles data on sick small scale industries
financed by scheduled commercial banks, the number of
sick SS| units as at the end of March, 2004 (latest
available) was 1,38,811. Information on closed SSI units
is not maintained centrally. However, as per the results of
the Third All India Census of registered SSI units,
conducted with reference to year 2001-02, out of 22,62,401
SSI units registered upto 31.03.2001 in the entire country,
8,87,427 units were found closed. State-wise details of the
sick and closed SSI| units are given in the enclosed
Statement-il and Il respectively. Data on the number of
employees who lost their jobs due to closure of SSI units
are not maintained centrally.

(c) and (d) Yes, Sir. The SSI sector has continued to
contribute significantly to the growth of the gross domestic
product, industrial production, employment generation and
exports and has acquired a prominent place in the
economy of the country as is evident from the growth in
the number of units (both registered and unregistered),
estimated employment and production given in the
table below. State-wise performance is not maintained

AUGUST 2, 2005

to Questions 252
1 2 3 4
2004-05 118.59 282.91 412450*

‘Based on April-December, 2004 growth rate.

(e) The contribution of SSI units in the Gross
Domestic Product during 1999-2000 to 2003-04 (latest
available) is given in the table below :-

Year Contribution of SSI in the Gross
Domestic Product (in Percentage)

2000-2001 6.86
2001-2002 6.68
2002-2003 6.82
2003-2004 6.71

) and (g) Yes, Sir. Based on the recommendations of
the Working group constituted under the chairmanship of
Shri S.S. Kohli, the then Chairman of Indian Banks'
Association, the RBI has drawn up revised guidelines for
rehabilitation of sick SSI units, which include inter-alia

centrally. change in the definition of sick SSI units, norms far
deciding on their viability, concessional finance, etc. Th
Year No. of SSI Employment  Production at § . ty‘ ©
. . RBI has circulated the revised guidelines on 16th January
units (In (In lakh current prices
2002 to all the Scheduled Commercial banks for
lakh number) person) (In Rs. Crore) . .
implementation.
1 2 3 4
As per the RBI data, the viability position of sick SSI
2002-03 109.49 260.13 311993 units and the units put under nursing in the country and
2003-04 113.95 271.36 357733 the State of Madhya Pradesh as at the end of March, 2002
to March, 2004 (latest available) is as under -
As at the end Total Sick SSI Potentially Viable SSI Of Viable units, those put
of March units units under Nursing
Al India Madhya All India Madhya All India Madhya
Pradesh Pradesh Pradesh
2002 1,77,336 6,964 4,493 378 621 7
2003 1,67,980 11,601 3,627 309 993 12
2004 1,38,811 9,565 2,385 589 - 783 4
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Statement-| 1 2 3 4 5
Total number of SSI units .Iunctlonlng as on 25. Daman and Diu 1319 1443 3882
31st March, 2005
26. Dadra and Nagar 1120 0
Sl. No. State Regd. Unregd.  Total Haveli
1 2 3 4 5 27. Maharashtra 94640 805121 899760
1. Jammu and Kashmir 17131 65373 82504 28. Andhra Pradesh 66989 907978 974967
2. Himachal Pradesh 12801 72980 85781 29. Karmataka 130418 612760 743178
3. Punjab 66997 348447 415444 30. Goa 2611 5541 8151
4. Chandigarh 1370 23429 24799 31. Lakshadweep 98 519 617
5. Uttaranchal 19433 101914 121348 32. Kerala 167478 341772 509249
6. Haryana 40454 205295 245749 33. Tamil Nadu 258493 679361 937854
7. Delhi 7518 189661 197179 34. Pondicherry 2268 7978 10246
8. Rajasthan 53248 445240 498488 35. Andaman and 941 2827 3768
Nicobar
9. Uttar Pradesh 212367 1707635 1920002
10. Bihar 59077 522142 581219 All India 1657096 10201903 11858987
11. Sikkim 218 217 435 Statement-il
12. Arunachal Pradesh 376 1114 1490 State-wise Details of Sick. Potentially Viabie and
Those Put under Nursing SSI Units as at the
13. Nagaland 1874 14855 16729 end of the March, 2004
14. Manipur 4872 48499 53371
Sl.  States/Union Total Sick Potentially Of Viable
15. Mizoram 3483 9368 12851 No.  Territories SSiUnits  Viable SSi Units,
) 142 27180 SSI Units  those put
16. Tripura 1038 26 under
17. Meghalaya 2813 22999 25812 Nursing
1 2. 3 4 5
18. Assam 19032 201066 220099
19. West Bengal 44768 814921 @8Sgess |- Jammu and Kashmir 309 18 0
20. Jharkhand 20616 127533 148149 2 Himachal Pradesh 627 24 18
21. Orissa 14835 420078 434913 3. Punjab 3025 26 23
22. Chhattisgarh 36870 257013 203883 4. Chandigarh 93 0 "
203 6 2

23. Madhya Pradesh 126876 772873 889749 5. Utiaranchal

24, Gujarat 162654 437808 600462 6. Haryana 1302 14 10
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1 2 3 4 [ 1 2 3 4 5
7. Delhi 1362 33 10 34. Pondicherry 118 5 0
8. Rajasthan 3107 5 9 35. Andaman and Nicobar 42 8 0
9. Uttar Pradesh 11943 81 122 Al India 138811 2385 783
10. Bihar 10034 97 93 Statement-lli

1. Sikkim 23 0 0 State-wise Distribution of Clased SSI Units as per
12. Arunachal Pradesh 0 0 0 Third All India Census, 2001-02

13. Nagaland 78 1 1 Sl. No. Name of State/UT Total No. of closed units
14, Manipur 862 0 0 1 2 ] 3

15. Mizoram 87 0 0 1. Jammu and Kashmir 22709

16. Tripura 1611 0 0 2. Himachal Pradesh 6509

17. Meghalaya 135 1 1 3. Punjab 82731

18. Assam 3587 3 3 4. Chandigarh 1405

19. West Bengal 39426 73 54 5. Uttaranchal 12100

20. Jharkhand 1883 16 5 6. Haryana 27546

21. Orissa 7052 77 10 7. Delhi 8357

22. Chhattisgarh 2205 16 3 8. Rajasthan 36847

23. Madhya Pradesh 9565 589 4 9. Uttar Pradesh 122282

24. Guijarat 4180 37 47 10. Bihar 20525

25. Daman and Diu 19 0 0 11. Sikkim 155

26. Dadra and Nagar Haveli 32 0 0 12. Arunachal Pradesh 248

27. Maharashtra 5607 378 80 13. Nagaland 129

28. Andhra Pradesh 5552 44 6 14. Manipur 1226

29. Karnataka 3419 257 58 15. Mizoram 1313

30. Goa 80 3 1 16. Teipura 1077 s
31. Lakshadweep 0 0 0 17. Meghalaya 1908

32. Kerala 12483 253 131 18. Assam 10538

33. Tamil Nadu 8750 320 81 19. West Bengal 26080
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1 2 3
20. Jharkhand 13822
21. Orissa 9708
22. Chhattisgarh 27830
23. Madhya Pradesh 65649
24. Gujarat 39159
25. Daman and Diu 454
26. Dadra and Nagar Haveli 423
27. Maharashtra 54243
28. Andhra Pradesh 38582
29. Karnataka 46611
30. Goa 2327
31. Lakshadweep 16
32. Kerala 74832
33. Tamil Nadu 127185
34. Pondicherry 2586
35. Andaman and Nicobar Islands 515

Al India 887427
[English]

Jiadhal River in Dhemaji District

1380.DR. ARUN KUMAR SARMA : Will the Minister
of DEVELOPMENT OF NORTH EASTERN REGION be
pleased to state :

(a) whether the proposal for construction of guide
bundh to control Jiadhal river, Dhemaji District taken up
by NEC for implementation during 10th Plan received
clearances of all levels;

(b) K so, total outiay, commission schedule and
achievement made so far, and

(c) if not, the details thereof?

to Questions 268

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER
OF DEVELOPMENT OF NORTH EASTERN REGION
(SHRI PR. KYANDIAH) : (a) to (c) The scheme on
“Controlling of Jiadhal River in Dhemaji District Ph. I* at
an estimated cost of Rs. 14.93 crore has been examined
in Central Water Commission and found techno-Economi-
cally viable. The Planning Commission has given invest-
ment clearance.

(c) The case is under examination in the NEC for
SFC clearance.

Production of Rubber in Orissa

1381.SHRI PARSURAM MAJHI : Will the Minister of
COMMERCE AND INDUSTRY be pleased to state :

(a) whether the plantation and production of rubber
has not made much progress in Orissa despite having
favourable climatic conditon and suitable soil of that
State;

(b) if so, the reasons therefor alon'gwith action taken
thereupon; and

(c) the new strategy proposed to be adopted by the
Govemnment to promote rubber plantation and production
in that State?

THE MINISTER OF STATE IN THE MINISTRY
OF COMMERCE AND INDUSTRY (SHRI E.VKS.
ELANGOVAN) : (a) and (b) Agro-climatic conditions in
Orissa are on the whole only marginally suited for rubber.
The Rubber Board initialed plantation activity on a trial
basis during 1984-85 and now 480 hectare has been
planted under rubber in the state and the total production
of rubber during 2004-05 was 40 MT. Most of the
plantations are immature and will start yielding only in
coming years. Considering the fact that Orissa is a non-
traditional region, the progress achieved so far can be
considered as satisfactory.

(c) The Rubber Board established a Regional
Research Station at Dhenkanal during 1987 to identify
suitable clones and evolve appropriate agro-management
practices suitable for Orissa. The Rubber Board promoted
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trial plantations in the districts of Mayurbanj, Ganjam and
Dhenkanal which were found to be moderately suitable for
rubber. It is now observed that Mayurbanj district is the best
suitable area for rubber in Orissa. A block plantation project
started in 1995 in Mayurbanj district has proved to be quite
successful. As a strategy for future development it is
proposed to promote block plantation projects in the State
with the active participation of the beneficiaries and the
State Government. The Board is also setting up group
processing centres for the processing of latex besides
providing training programmes for growers and arranging
various expansion activities. The Government has recenﬂy
approved the Rubber Plantation Development Scheme
under which there are several programmes to promote
cultivation of rubber in the Stale, particularly in the small
holding sector.

Marine Industry

1382. SHRIMATI MANORAMA MADHAVARAJ : Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state :

(a) whether the Government proposes to restore
DEPB rate for marine products on shrimps to 5% with
retrospecti\)e effect from May 26, 2005 as reported in
‘Economic Times' June 25, 2005;

(b) it so, the details thereof, and

(c) the other relief measures the Government
proposes to provide to marine products industry to tide
over the present crigis?

THE MINISTER OF STATE IN THE MINISTRY
OF COMMERCE AND INDUSTRY (SHRI E.VK.S.
ELANGOVAN) : (a) and (b) The Government has restored
DEPB rate of 5 per cent for processed marine products
including shrimps at SI. No. 2 of Code 66 of DEPB
Schedule effective from 26 May, 2005.

(c) The other relief measures provided in the current
Foreign Trade Policy, inter-alia, include duty free import of
specialized chemicals, flavoring Oils, monofilament long
line system for tuna fishing and self-removal procedure for
clearance of waste.

AUGUST 2, 2005
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[Translation]

Increase in Limit of -Capital Investment
in SSis

1383.SHRI RAMJ!I LAL SUMAN :
SHRI SHIVRAJ SINGH CHOUHAN :
SHRI HEMLAL MURMU :
SHRI RAJIV RANJAN SINGH “LALAN" :

Will the Minister of SMALL SCALE INDUSTRIES be
pleased to state :

(a) whether the Government propose to increase
the limit of qapital investment in small scale industry sector
from Rs. | crore to Rs. 5 crore;

(b) it so, the facts thereof;

(c) the benefit estimated for small scale industries
consequent upon above proposal; and

(d) the estimated capital investment in the small
scale industrial units at present?

THE MINISTER OF SMALL SCALE INDUSTRIES AND
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI
MAHAVIR PRASAD) : (a) and (b) The Small and Medium
Enterprises Development (SMED) Bill, 2005, which, inter
alia, contains a proposal to increase the investment limit
of small enterprises engaged in the manufacture or
production or goods in plant and machinery from Rs. 1
crore to Rs. 5 crore has been introduced in Lok Sabha
on 12.5.2005.

(¢) The proposed enhancement in the investment
limit of small enterprises in the SMED Bill, 2005 aims at
tacilitating the promotion and development and enhancing
the competitiveness of these enterprises, by way of
technological upgradation, modernisation of plant and
machinery and attainment of economies of scale.

(d) The small scale industries are set up by
individual entrepreneurs and registered By the respective
State/Union Territory agencies Information on the capital
investment of individual small scale industrial units is not
maintained at the Central Government level.



261 Written Answers

Investigation of Subhash Chandra
Bose Case

1384.SHRI GANESH SINGH : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whéther the Mukherjee Commission investigat-
ing Netaji Subhash Chandra case is not getting full support
from the Government;

(b) it so, whether the Government has received any
representations from the peoples representatives in regard
to extending cooperation to Mukherjee Commission for

investigation; and
(c) it so, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) to (c)
Government has all along been extending full support to
the Justice Mukherjee Commission to complete its inquiry.
A suggestion has been received for extending support to
the Commission to visit Russian Federation and Ministry
of External Affairs is presently engaged in arranging the

visit.
[English]
International Trade Centre

1385.SHRI RUPCHAND MURMU : Will the Minister of
COMMERCE AND INDUSTRY be pleased to state :

(a) whether the Government proposes to set up an
International Trade Promotion Centre at Kolkata on the
lines of Pragati Maidan at Delhi;

(b) if so, the details of the project and the share of
the State Government in the project;

(¢) whether similar projects have also been pro-
posed for the other cities; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY
OF COMMERCE AND INDUSTRY (SHRI E.VKK.S.
ELANGOVAN) : (a) Yes, Sir.
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(b) The tentative cost of the Project is Rs. 25.00
crores. The share of Kolkata Municipal Corporation (KMC)
is 24.5% and that of West Bengal Industrial Development
Corporation Limited (WBIDC) is 24.5%.

(c) VYes, Sir.

(d) The work of Trade Centre at Guwahati is in
progress. The Project is funded by Department of
Commerce.

[Translation]
Regidential Schemes by DDA

1386.SHRI MUNAWAR HASSAN : Will the Minister of
URBAN DEVELOPMENT be pleased to state :

(a) the details of the residential schemes being run
since 1975 by Delhi Development Authority for the
allotment of plots and flats under which DDA neither
allotted any plots nor any flats to the registrants;

(b) the reasons for not refunding the registration
money alongwith interest so far to the registrants in case
of non-allotment of plots or flats; and

(c) the time by which the Government will either
give plots or flats to the registrants or refund their money
with interest?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NAB! AZAD) : (a) The Delhi Development Authority (DDA)
has reported that they have launched 37 schemes for
allotment of flats and one scheme for allotment of plots
since 1975. There is a backlog of 14,039 flats only in the
three housing schemes, viz. (i) New Pattern Registration
Scheme, 1979 (8,668), (ii) Ambedkar Aawas Yojana, 1989
(2,883) and (iii) Janta Housing Registration Scheme, 1996
(2,488). Further, the present backlog of plots in the Rohini
Residential Scheme launched by DDA in 1981 is 27,043
under different categories.

(b) The DDA has reported that in case, any regis-
trant requests for cancellation of his registration and seeks
refund, his request is favourably entertained by DDA.
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() The DDA has prepared an action plan for
liquidation of waitlisted registrants of flats by 2005 and of
plots by 2006.

Vocational Education

1387.SHRI SANTOSH GANGWAR :
SHRI JASHUBHAI DHANABHAI BARAD

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state :

(a) whether different norms have been adopted for
the teachers of vocational education in various States of
the county;

(b) if so, the details thereot alongwith the reasons
therefor;

(c) whether the Government has received proposals
from State Governments seeking Central assistance under
the Centrally Sponsored Scheme for vocationalization of
the secondary education during the last three years and
thereatter till date;

(d) if so, the details thereof, State-wise;

(e) the steps being taken by the Union Government
on each of these proposals; and

() the number of unemployed youths targeted to be
benefited under the said scheme?
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THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) and (b) The Centrally Sponsored Scheme of
Vocationalistion of Secondary Education at +2' lével
provides for engagement of full-time and part:time
teachers. Full-time teachers may be given relevant Pay
Scales of +2 level teachers in the concerned State, if the
State Government desires so. The paymenl. of honorarium
to pant-time teachers, ranging from Rs. 1000 to Rs. 1500
p.m. or on per day basis, has to be decided by the State
Governments.

(c) to (e) The Project Proposals for expansion under
the Scheme and also for release of grants in respect of
the proposals already approved were received from
various State Governments under the .Scheme during
2002-05. A statement showing grants released to the State
Government during the period is enclosed. Some of the
proposals received could not be considered for release of
grants due to want of additional information etc. from the
State Governments. No grants could be released against
the proposals sanctioned prior to Xth plan due to audit
objections in this regard.

() The State Governments need to prepare the
project proposals, in accordance with the laid down norms
of the Scheme, targeting the unemployed youths in the
State proposed to be covered.

Statement

(Rupees in Lakhs)

Sl Name of the Grant released

No. State/UT 2002-03 2003-04 2004-05 2005-06

1 2 3 5 6

1. Andhra Pradesh - - 500.55 -

2. Gujarat 467.58 - - -

3. Haryana 329.00 27.90 67.23 - ,
4. Jammu and Kashmir - - 599.69 -

5. Kerala - 247.20 1425.00 \ -

6. Manipur -

47.65 - -
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1 2 3 4 5 6
7. Mizoram - 3'.79 150.00 -
8. Sikkim 291.48 - - -
9. Tripura - - 66.68 -
10. Uttar Pradesh 375.00 375.00 - -
11. Chandigarh - - 7.00 -
Total 1463.06 706.54 2816.15
[English] (b) the reasons for delay in clearing the same; and

Agri-Export Zone

1388.SHRI D.V. SADANANDA GOWDA : Wil the
Minister of COMMERCE AND INDUSTRY be pleased to
state :

(a) the number of proposals for setting up Agri-
Export zones pending with the Government-at present,
State-wise;

(c) the time by which these are likely to be cleared,
State-wise?

THE MINISTER OF STATE IN THE'.MINI_%TRY OF
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELANGOVAN)
: (a) Proposals for setting up of 33 Agri Export Zones
(AEZs) from 18 states are pending consideration of the
government. Statewise details are as under :

State Number State Number State Number State Number
of of of of
proposals proposals proposals proposails
Andhra Pradesh 3 Kerala 1 Karnataka 6 Nagaland 1
Arunachal Pradesh 1 Manipur 1 Punjab 1 Tamil Nadu 2
Assam 1 Madhya Pradesh 1 Sikkim 1 Rajasthan 1
Bihar 1 Maharashtra 1 Uttar Pradesh 7
Gujarat 2 Jharkhand 1 Mizoram 1

(b) and (c) A peer evaluation of the performance of
the existing AEZs, with a view to ascertain the reasons for
shortfall in achievement of targets and suggest remedial
action, is in progress. The proposals for setting up of new
AEZs will be taken up for sanction after the evaluation is
completed.

Supreme Court Judgement on
Anganwadi and ICDS

1389. SHRIMATI D. PURANDESWARI : Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a) whether the Supreme Court of India in two
separate judgements on April 29, 2004 and October 7,
2004 have directed that all sanctioned Anganwadi Centres
and all sanctioned projects/programmes for Integrated

" Child Development Schemes should be made fully
operational;

(b) if so, the details thereof, and

(c) the steps taken/being taken by the Government
to implement fully these directives of the Supreme Court
and success achieved in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMAT! KANTI
SINGH) : (a) Yes, Sir.

(b) In a Public Interest Litigation (WP No. 196/2001)
filed by PUCL, the Supreme Court, in its order dated
29.4.2004, has, inter-alia, directed that the sanctioned
Anganwadi Centres shall be made fully operational by
30th June, 2004.

In its further order dated 7th October, 2004, the
Supreme Coun, inter-alia, directed that all sanctioned
Projects shall be operationalized forthwith.

(c) There has been constant emphasis on States to
operationalise all sanctioned Projects and Anganwadi
Centres. As a result of concerted efforts and constant
follow-up with the States, the number of operational
Projects has increased from 5267 as on 31.3.2004 to 5422
as on 31.3.2005. Similarly, number of operational
Anganwadi Centres has increased from 649307 to 706872
during the same period.

Violation of WTO Agreement

1390.SHRI HANNAN MOLLAH : Will the Minister of
COMMERCE AND INDUSTRY be pleased to state :

(a) whether Institute for Agriculture and Trade Policy
in their Report has revealed that United States still
engages in dumping on large scale despite its prohibition
in WTO Agreement;

(b) if 8o, the reaction of the Government thereto; and

(c) the steps taken by the Government to unite all
the developing countries against the violators of WTO
agreement that has .failed to address the problem of
dumping?

THE MINISTER OF STATE IN THE MINISTRY

OF COMMERCE AND INDUSTRY (SHRI E.VKS..

ELANGOVAN) : (a) to (c) The Institute for Agriculture and
Trade Policy has reported that some agricultural commodi-
ties originating in the United States are being sold below
their cost of production, terming this as export dumping.
in the event of adverse implications for India's farm sector,
Government remains committed to invoke anti-dumping as
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well as countervailing measures against subsidised
products exported to India consistent with the provisions
of the relevant agreements of the World Trade Organisation

(WTO).

Noting that large-scale domestic support and the
export subsidies provided mainly by some developed
countries are distorting trade in, and depressing intema-
tional prices of, agricultural products, in the on-going
negotiations on agriculture in the WTO, India, alongwith
other Members holding similar interests and concerns
have demanded that, inter alia, all forms of export
subsidies must be eliminated and trade-distorting support
provided by developed countries to their agriculture sector
must be substantially reduced consistent with the mandate
to negotiate agreed at the Doha Ministerial Meeting of the
WTO in November 2001 and the Framework Agreement
of July 2004. A Special Safeguard Mechanism for
developing countries to addfness any price depressions
and surges in imports of agricultural products has also
been agreed whose details gre under negotiation. The
negotiations are expected to cpnclude by December 2006.

Credit Guarantee Fund Scheme

1391.SHRI ABDUL RASHID SHAHEEN :
SHRI KAILASH MEGHWAL :

Will the Minister df'"SMALL SCALE INDUSTRIES be
pleased to state :

(a) the number of entrepreneurs provided credit
under this scheme by various banks;

(b) whether Credit Guarantee Scheme to provide
credit to the enterprises 'interested in setting up small and
medium industries have failed to meet its target;

(c) if so, the target fixed by the Government in this
regard alongwith the result of these targets for last three
years;

(d) whether the entrepreneurs face difficulty in
obtaining loan from the bank under this scheme; and

(e) if 8o, steps initiated to investigate the grievances
of entreprensurs and to make this scheme friendly for
them?
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THE MINISTER OF SMALL SCALE INDUSTRIES AND
“MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI
MAHAVIR PRASAD) : (a) The cumulative number of
proposals approved for guarantee cover under the Credit
Guarantee Scheme upto 30 June 2005 is 30,252.

(b) and (c) The Government has fixed quarterly targets
under the Scheme for the first time in financial year 2005-
06. Against the target of covering 2000 proposals for an
aggregate credit of Rs. 80 crore in the first quarter of 2005-
06 (i.e., April-June 2005), the actual performance was
coverage of 2386 proposals for an aggregate credit of Rs.
80.47 crore.

(d) and (e) To address the difficulties faced by the
entrepreneurs in obtaining loans from the banks with
guarantee cover under the Scheme and to enhance the
coverage under the Scheme, the Government and the
Credit Guarantee Fund Trust for Small Industries (CGTSI),
the implementing agency, have been making continuous
efforts to enhance awareness of the scheme among the
bank officials/entrepreneurs/associations of enterprises
and other stakeholders by organising training programmes,
workshops, seminars, etc. Further, the Sclieme is reviewed
from time to time to make it more user-friendly. Some of
the modifications carried out under the Scheme include
coverage of small scale service and business enterprises
(SSSBEs) for availing of guarantee facility under the
Scheme, extending additional term loan/working credit
facilities to the borrowers covered under the Scheme upto
the maximum extent of Rs. 25 lakh, reduction in annual
service fee from 1 per cent to 0.75 per cent, linking the
levy of service fee to the credit facilities sanctioned and
covered under the Scheme, etc. These modifications have
helped in enhancing the coverage under the Scheme

White Paper on Negotiation with WTO

1392.SHRI ANANDRAO VITHOBA ADSUL :
SHRI ADHALRAO PATIL SHIVAJIRAO :

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state :

(a) whether the Government proposes to publish a
white paper on the current negotiations with the World
Trade Organisation and particularly regarding agriculture,
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service and related matters as teported in The Hindu'
dated July 12, 2005;

(b) it so, the detalls and facts thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY
OF COMMERCE AND INDUSTRY (SHRI E.V.K.S.
ELANGOVAN) : (a) to (c) There is no proposal before
Government to publish any white paper on the current
WTO negotiations under the Doha Work Programme as it
is not considered necessary at this juncture.

[Translation]
Adult Education Programme in U.P.

1393.SHRI PANKAJ CHOWDHARY : Will the Minister
of TRIBAL AFFAIRS be pleased to state :

(a) whether the adult tribal women are being
covered under Adult Education Programme in tribal
dominated areas of the country;

(b) if so, the details thereof, district-wise; and

(c) the funds provided by the Union Government to
each State for the aforesaid programme during each of the
last three years, State-wise?

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER
OF DEVELOPMENT OF NORTH EASTERN REGION
(SHRI P.R. KYNDIAH) : (a) and (b) Yes, Sir. Under the Adult
Literacy Programmes which are run by Ministry of Human
Resources Development in 596 districts out of 600 districts
of the country, the adult tribal women are also covered.

Under these programmes from the year 1988 to
March, 2004 a total of 1163.75 lakhs persons have been
made literate out of which 119.98 lakhs were Scheduled
Tribes. District-wise break-up of Scheduled Tribe learners,
both male and female, is however, not maintained.

(¢) Under the Scheme of National Literacy Mission,
funds are not released to State Governments/Union
Territory Administrations, but directly to District and State
level registered societies. A statement indicating amounts
released to these societies during the last 3 years, State-
wise is enclosed.
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Statement

Adult Education Grants Released during the last
three years — 2002-03, 2003-04 and 2004-05

(Rs. in lakhs)
Si. No. State/UT 2002-03 2003-04 2004-05
1 2 3 4 5
1 ’Andhra Pradesh 1074.89 2466.87 1124.60
2 Arunachal Pradesh  186.25 10.00 147.97
3 Assam 110.70 109.57 184.23
4 Bihar 961.53 873.65 1168.67
5 Chhattisgarh 284.76 37.67 546.24
6 Gga 24.01 12.14 16.08
7  Gujarat 1879.96 1749.54  742.57
8 Haryana 82.21 101.61 446.25

9 Himachal Pradesh 26.40 87.97 40.65

10 Jammu and Kashmir 61.41 350.39 163.09
11 Jharkhand 374.18 175.84 220.84
12 Karnataka 2016.52 1451.01 2774.54
13 Kerala 269.63 657.46 742.16
14 Madhya Pradesh 3825.75 2125.51 3189.81
15 Maharashtra 293.84 507.26 591.14
16 Manipur 15.25 168.60 172.88
17 Meghalaya 32.00 50.91 194.11

18 Mizoram 88.40 31.70 15.00
19 Nagaland 0.00 168.42 152.68
20 Orissa 466.09 795.43 791.77
21 Punjab 92.38 76.29 48.02
22 Rajasthan 2591.46 2204.11 2332.96
23 Sikkim 36.60 7.50 0.00
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1 2 3 4 5
24 Tamil Nadu 741,71 1062.84 1846.28
25 Tripura 165.00 76.43 344.86
26 Uttar Pradesh 4120.41 2120.67 2335.75
27 Uttaranchal 60.63 113.71 287.49
28 West Bengal 201.79 4077.72 1753.03
29 Chandigarh 118.39 67.24 149.06
30 Delhi 89.50  203.31 127.03
31 Pondicherry 0.00 32.63 0.00
32 Daman and Diu 0.00 0.00 0.00
33 Andaman and Nicobar 0.00 0.00 0.00
34 Dadra and Nagar 0.00 0.00 0.00

Haveli
36 Lakshadweep 0.00 11.74 11.74

Total 20291.65 21985.74 22661.50
[English]

Construction of School Buildings

1394.SHRI JUAL ORAM. Will the Minister of-HUMAN
RESOURCE DEVELOPMENT be pleased to state :

{a) whether Government has taken any step to
construct school buildings in the Andamans which were
washed away by Tsunami;

(b) whether there is a need to rebuild the school
buildings which are in dilapidated condition;

(c) it so, the steps taken to allocate funds by the
Union Government for the purpose; and

(d) the time by which the construction of such schoot
buildings are likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) Yes, Sir. Andaman and Nicobar Administra-
tion has informed that they have initiated action for re-
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canstruction of 5C school buildings which were washed
away by Tsunami.

(b) Yes, Sir. The school buildings which were totally
destroyed are being rebuilt and the buildings that suffered
minor damages have been repaired and put to use.

(c) Andaman and Nicobar Administration has re-
ceived allocation of Rs. 1043.00 lakhs for the year 2005-
08 for the construction of infrastructure facilities for schools
like classrooms, toilet and other facilities.

(d) Construction activities are in progress and
intermediate arrangements have been made for running
the schools.

Admission in KVs

1395.SHRI PRADEEP GANDHI :
SHRI BHANU PRATAP SINGH VERMA
SHRI RASHEED MASOOD

Wil the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state :

(a) the total number of students admitted in
Kendriya Vidyalayas during the current Academic session
on the recommendations of Hon'ble HRD Minister as well
as on the recommendations of the Minister of State, HRD,
Secretaries and other officers and members of Parliament
alongwith details in this regard separately;

(b) whether Union Government has decided to

change such policy from current year,
(c) i so, the detalls thereof;

(d) whether the Government propose to increase
the Member of Parliament quota from two to five;

(e) if so, the time by when it is likely to be
implemented;

() whether the Goverment is aware that the
number of admission given in the Kendriya Vidyalaya out
of discretionary quota during the Academic session 2005;

(g) it so, the details thereof alongwith the reason
therefor;
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(h) whether Government has any mechanism to
keep a check on the quality of education in Kendriya
Vidyalayas Schools; and

(i) if so, the details thereof and measures taken to
enhance the quality of education is these Vidyalayas?

- THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) The last date of admission for cases under
Special Dispensation has been fixed as 16.8.2005. The
information can be had only after the admissions are
finalized. The details of admissions made on the
recommendation of Member of Parliament and Chairmen
of Vidyalaya Management Committees are being collected
and will be laid on Table of the House.

(b) and (c) No, Sir. Board of Governors of Kendriya
Vidyalaya Sangathan has however passed a resolution to
increase the Special Dispensation quota from 1000 to
1200.

(d) No, Sir.
(e) Does not arise.

(f) and (g) This information will be available only after
the last date of admission under Special Dispensation
quota for the current year.

(h) Yes, Sir.

() The Government have officers/nominee on the
Board of Governors of the Sangathan and on the Finance
Committee, who are invoived in the decision making
process.

There is a three-tier system in KVS to keep a check
on the quality of education. At the Vidyalaya level, the
Vidyalaya Management Committee and at the regional
level, the Assistant Commissioner and Education Officer
monitor the academic and non-academic activities regu-
larly. Al Kendriya Vidyalayas are inspected a minimum of
three times during an academic year by the inspection
team. Follow up action on the inspection report is taken
by the Regional Office and Kendriya Vidyalaya Sangathan
(Headquarters). The Academic Advisory Committee at
Headquarters level also monitors academic programmes
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and activities and takes appropriate policy decisions and
measures not only to maintain but also to improve the
quality of education in the KVs.

[Transiation]

Establishment of Agro and
Rural Industries

1396.SHRI KAMLA PRASAD RAWAT : Will the Minister
of AGRO AND RURAL INDUSTRIES be pleased to state

(a) whether the Government has formulated a
scheme for establishment of Agro and Rural industries in
rural and tribal areas;

(b) if so, the details thereof, State-wise, area-wise
and product-wise during last three years;

(c) whether any grant is being provided by the
Government to these industries;

(d) if so, the details thereof;
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(e) the number of foreign agro based industries
tunctioning in the country,
Karnataka; and

State-wise especially in

(f) ¥ so, the details thereof?

THE MINISTER OF SMALL SCALE INDUSTRIES AND
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI
MAHAVIR PRASAD) : (a) to (d) The Government has been
implementing the Rural Employment Generation
Programme (REGP), through the Khadi and Village
Industries Commission (KVIC) with effect from 01 April
1995 to create more employment opportunities in villages
and small towns with population upto 20,000, throughout
the country, including tribal areas. Under this programme,
entrepreneurs can establish village industries by availing
of margin money assistance from the KVIC and loans from
public sector scheduled commercial banks, selected
regional rural banks and cooperative banks,. etc., for
projects with a maximum cost of Rs. 25 lakh. The
permissible margin money assistance is as detailed in the
table below :—

Margin Money Assistance under REGP

Sl. No. Category of beneficiary

Project cost

Margin money assistance

1. General Upto Rs. 10 lakh

Above Rs. 10 lakh and upto Rs. 25

lakh.

2. SC/ST/OBC/Women/PC/Ex-service-
merVNE Region/Hill Areas

Upto Rs. 10 lakh

Above Rs. 10 lakh and upto Rs. 25

lakh.

25 per cent of project cost.

Rs. 2.5 lakh plus 10 per cent of
balance project cost.

30 per cent of project cost.

Rs. 3 lakh plus 10 per cent of
balance project cost.

Note : SC/ST-Scheduled Castes/Scheduled Tribes; OBC-Other Backward Classes; PC-Physically Challenged; NE-North

Eastemn.

A State-wise list of projects assisted, during last three
years under the REGP is given in the enciosed as
Statement-l. A list giving details of the group-wise and
product-wise industries assisted under the REGP is given
in enclosed Statement-ll. State-wise, product-wise and
area-wise details of these industries are not centrally
maintained.

(e) Foreign Direct Investment (FBI) in the equity of
small scale agro based industries is subject to a ceiling
of 24 per cent. Hence small scale agro based industries
with FDI cannot be termed “foreign".

() In view of the reply to part (e) above, the
question does not arise.
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Statement-l

State-wise details of village industry units set up

under the REGP during 2002-03, 2003-04

and 2004-05
Si.  State/Union Number of units set up
No. Territory 2002-03 2003-04 2004-05
1 2 3 4 5
1. * Chandigarh 1 8 8
2. Dadra and Nagar 5 2 0
Haveli
3. Delhi 9 7 9
4. Haryana 677 923 1140
5. Himachal Pradesh 423 414 469
6 Jammu and Kashmir 105 775 922
7. Punjab 1358 882 864
8. Rajasthan 3036 2496 1637
9. Andaman and Nicobar 196 58 6
Islands
10. Bihar 229 88 254
11. Jkarkhand 298 323 240
12. Orissa 668 1031 991
13. West Bengal 2459 3348 2584
14. Arunachal Pradesh 30 32 43
15. Assam 559 1223 1658
16. Manipur 79 36 102
17. Meghalaya 163 210 146
18. Mizoram 143 33 162
19. Nagaland 64 ’ 61 151
20. Tripura 141 244 233
21, Sikkim . 16 113 138
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1 2 3. 4 5
22. Andhra Pradesh 1818 1097 1988
23. Karnataka 1411 1422 934
24. Kerala 789 2046 914
25. Lakshadweep 0 "9 0
26. Pondicherry 3 47 7
27. Tamil Nadu 764 1568 925
28. Goa 244 126 138
29. Gujarat 126 290 376
30. Maharashtra 2249 857 1773
31. Chhattisgarh 216 697 656
32. Madhya Pradesh 703 1041 1361
33. Uttaranchal 375 1106 513
34. Uttar Pradesh 1677 2134 2210

Total 21024 24747 23453

Statement-l

Details of Category-wise/Product-wise Agro and
Rural Industries assisted under the REGP

Chemical Based Industry

- Cottage matches

- Candle

- PVC insulated wires and cables

- PVC pipes

- Cottage soap

- Packing items (plastic)

Food and Agro Based Industry

- Ghani oil

- Indian sweets making

- Milk products
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Soft drinks

Power atta chakki

Masala udyog

Cashew processing unit

Fruit and vegetable processing
Mini rice mill

Cattle feed

Cane Gur and khandsari

Bakery products

Forest Based industry

Ayurvedic medicines
Bee-keeping
Honey or wax making

Photo frame making

Handmade Paper and Fibre Industry

Handmade paper and tharmacol
Exercise book bindiag
Katha

Paper cups -

Mineral Based Industry

Brick kiin

Cement blocks/hollow blocks

Lime stonellime shell and other lime products
Stone cutting

Paints

Polishing granite stone slabs/granite crushing

Rural Enﬁlmdng and Bio-Technology industry

Blacksmithy
Engineering workshop

Fabrication work
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Iron gril making

Manure and methane

Wirenets

Carpentry

Carved wood and artistic furniture
Wood work

Motor winding

Steel grills

Goldsmithy/Jewellery

Engineering instruments and fabrication works

Service Industry

Auto service centre
Dhabas (Not serving liquor)
Repairs to diesel engines, pumpsets, etc.

Servicing of electric wiring and electronic
equipment

Sofa repairs

Sweet stall

Tailoring and readymade garments
Video and photo studio

Hosiery

Tyre vulcanizing

Cycle repairing

T.V. Repairing

Hiring sound system

Screen printing in cotton textile fabrics
Herbal beauty pariour

Tea stall

Offget printing and binding *

Cable/TV/network on computer centre
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[English]
Development of Sky Bus Project in Goa

1397.SHRI ALEMAO CHURCHILL : Will the Minister
of URBAN DEVELOPMENT be pleased to state :

(a) the latest status of development of the Sky bus
ppoject in Goa, alongwith its objectives;

(b) whether any extension of term has been granted
‘o the committee appointed by the Govemment for this
project. and

(c) if so, the details thereof?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) The “Sky Bus” is at a developmental stage
and is undergoing trials on test track of 1.6 km. constructed
at Goa by the Konkan Railway Corporation Limited
(KRCL). This has the potential fbr use as an urban public
transport system but only after its safety, cérrying capacity,
etc., are established through the ongoing trials.

(b) and (c) The Committee appointed for evaluating
the system has held several meetings. The Committee was
set up in December, 2003 and its term was extended upto
June, 2005.

Central University Status to State
Universities

1398.SHRI DUSHYANT SINGH : Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a) the details of the proposals received from
various Slates to bestow the status of central university on
their Universities;

(b) the number of those proposals under consider-
ation since last three years;

(c) whether any such proposal has come from the
State of Rajasthan;

(d) whether. Rajasthan University, Jaipur was pro-
posed for the Central University status; and
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(e) it so, the steps taken by the Govemment to
consider the proposal?

THE MINISTER OF STATE IN THE: MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) to (e) The Central Government receives, from
time to time, proposals from various quarters for the
conversion of State Universities in almost all the States,
into Central Universities. Similar proposal has been
received in respect of the Rajasthan University at Jaipur
from the State Government of Rajasthan. Since the present
policy is to consolidate facilities in the existing State
Universities, the said proposal from Rajasthan has not
been agreed to.

CCTV Camera in Delhi Police's
Licensing Department

1399.SHRI KINJARAPU YERRANNAIDU : Will the
Minister of HOME AFFAIRS be pleased to state :

(a) whether the Delhi Police's Licencing Branch is
installing the CCTV cameras in its offices,;

(b) if so, the details thereof;

(c) whether the Govemment has identified any
police station for this purpose;

(d) it so, the details thereof, and
(e) the amount earmarked for this purpose?

THE MINISTER OF. STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) and (b) In
order to have centralised and effective surveillance on the ~
movement of visitors and transparency in the working of
officials, eight close circuit television (CCTV) cameras have
been installed in the Licensing Branch of Delhi Police
covering all its branches.

(c) to (e) Close circuit television (CCTV) cameras
(without recording facility) have aiready been provided
in all the Police Stations of NCT of Delhi. The CCTV
Cagnra installed in the old building of Connaught Place
Police Station is being shifted to the newly constructed
building.
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computer Education in KVs

1400.SHRI VIKRAMBHAI ARJANBHAI MADAM : Will
the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state :

(a) whether Union Government propose to start
computer course (Software) for Central School (Kendriya
Vidyalayas) from 5th to 12th standard;

(b) it so, the details thereof, State-wise,

(c) the details of funds allocated for the such
purpose under Information and Communication Technol-
ogy (ICT) to schools during the last three years, Region-
wise; and

(d) the number of students be:.cfited during such
period?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) Kendriya Vidyalayas provide Computer
Education to all its students from Class VI onwards.

(b) Informatic Practices, Computer Science, Web
Design and Multimedia are taught as Elective Subjects
uniformly throughout the country, depending upon the
class of a studént.

(¢) Under ICT @ Schools Scheme, no funds have
been allocated for starting computer course (software) in
Central School (Kendriya Vidyalayas).

(d) Does not arise.
[Translation]
Construction of Night Sheiters

1401.SHRI S.K. KHARVENTHAN : Will the Minister of
URBAN EMPLOYMENT AND POVERTY ALLEVIATION be
pleased to state :

(a) whether the various State Governments particu-
larly the Government of Tamil Nadu has sent any proposal
to the Government for construction of night shelters for
urban shelterless and circuit houses during the last three
years and current year,

AUGUST 2, 2005

to Questions 284

(b) if so, the details of proposals cleared by the
Union Government so far and the financial assistance
provided for the purpose, year-wise and State-wise;

(c) the reasons for keeping the remaining proposals
pending; and

(d) the total number of night shelters and circuit
houses constructed by the Union Government in the States
during the said period, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION
(KUMARI SELJA) : (a) to (c) During last three years six
proposals for construction of night shelters been received
from various States (Details are enclosed as Statement-
I. However no proposal was received from the Government
of Tamil Nadu during the last three years. The Planning
Commission has decided to transfer the Night Shelter
scheme from the current financial year i.e 2005-06 to the
State Sector. No funds allocation has been made under
the Scheme during current financial year.

There is no component for construction of Circuit
House under the scheme.

(d) State-wise details regarding of night shelter
sanctioned during the last three years, are enclosed as
Statement-ll, 1ll and IV.

Statement-|

Status of Proposals for Construction of Night Shelter
Received from the States during last three years

1. Gujarat: Central Sanctioning Committee of this
Ministry has approved the project of construction of
Night Sheiter in Bhavnagar Gujarat on 13.1.2005.

2. Chhattisgarh: The Sanctioning Committee of this
Ministry has approved the project of Night Shelter at
New Bus Stand Dhamtari Chhattisgarh in August
2003. The Municipal Corporation did not deposit the
proportionate share as per the conditions of the
Central sanctioning committee.

3. Delhi: Sankriti Vikas Samiti an NGO has submitted the
construction of Night Shelter in the Village Harewali
in March 2004. The proposal was examined by
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HUDCO. HUDCO has not recommended the project
as the proposed site is in rural area and having not
eligible as per guidelines.

4. Jammu and Kashmir : Jammu and Kashmir Coopera-
tive Housing Corporation. Jammu had sent the project
report for construction of Night Shelter near Jammu
Railway Station. In the month of February 2003. The
appraisal report was prepared by HUDCO in the
meantime the Corporation has informed that they were
not interested in the project and requested to.shelve
the proposal.
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5. Maharashtra: Construction of Night Shelter received
from Solapur Municipal Corporation was sent to
HUDCO in the month of January 2004. State Agency
was asked to submit the proposal as per the guide
lines of the scheme, which was not received from the
agency.

6. Nagaland: Proposal of construction of Night shelter at
Dimapur received from the Directorate of Women
Development Government of Nagaland. The required
documents from Govemment of Nagaland have not
been received.

Statement-ll

Status of Sanctions of Shelter and Sanitation Facilities for Footpath Dweller in Urban Areas

For the year 2002-2003 (Rs. in Lakh) As on 31.3.2003
State No. of Project Loan Subsidy Units Sanctioned Loan  Subsidy
Scheme Cost Amount Sanction Beds wC Bath  Uninals Release Release
1 2 3 4 5 8 7 8 9 10 11
Andaman and Nicobar 0 0.00 0.00 0.00 Q 0 0 0 0.00 0.00
Andhra Pradesh 0 0.00 0.00 0.00 0 0 0 0 0.00 0.00
Arunanchal Pradesh 0 0.00 0.00 0.00 0 0 0 0 0.00 0.00
Assam 0 0.00 0.00 0.00 0 0 0 0 0.00 0.00
Bihar 0 0.00 0.00 0.00 0 0 0 0 0.00 0.00
Chandigarh 0 0.00 0.00 0.00 0 0 0 0 0.00 0.00
Chhattisgarh 0 0.00 0.00 0.00 0 0 0 0 180.66 230.02
Delhi 0 0.00 0.00 0.00 0 0 0 0 0.00 0.00
Dadra and Nagar 0 0.00 0.00 0.00 0 0 0 0 0.00 0.00
Haveli
Gujarat 0 0.00 0.00 0.00 0 0 0 0 0.00 0.00
Goa, Daman and Diu 0 0.00 0.00 0.00 0 0 0 0 0.00 0.00
Himachal Pradesh 0 0.00 0.00 0.00 0 0 0 0 0.00 0.00
Haryana 0 0.00 0.00 0.00 0 0 0 0 0.00 0.00
Jharkhand 0 0.00 0.00 ' 0.00 0 0 0 0 0.00 0.00
0.00 0.00 0 0 0 0 0.00 0.00

Jammu and Kashmir 0 0.00
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1 2 3 4 5 6 7 8 9 10 11
Karnataka 0 0.00 0.00 0.00 0 0 0 0 0.00 8.75
Kerala 0 0.00 0.00 0.00 0 0 0 0 0.00 0.00
Lakshadweep 0 0.00 0.00 0.00 0 0 0 0 0.00 0.00
Meghalaya 0 0.00 0.00 0.00 0 0 0 0 0.00 0.00
Mabharashtra 0 0.00 0.00 0.00 0 0 0 0 0.00 37.31
Manipur 0 0.00 0.00 0.00 0 0 0 0 0.00 0.00
Madhya Pradesh 1 29.40 0.00 11.76 0 45 21 18 0.00 52.64
Mizoram 0 0.00 0.00 0.00 0 0 0 0 0.00 0.00
Nagaland 0 0.00 0.00 0.00 0 0 0 0 0.00 0.00
Origsa 0 0.0C 0.00 0.00 0 0 0 0 0.00 .0.00
Punjab 0 0.00 0.0Q 0.00 0 0 0 0 0.00 0.00
Pondicherry 0 0.00 0.00 0.00 0 0 0 0 0.00 0.00
Rajasthah 0 0.00 0.00 0.00 0 0 : 0 0 0.00 0.00
Sikkim 0 0.00 0.00 0.00 0 k 0 0 0 0.00 0.00
Tamil Nadu 0 0.00 0.00 0.00 0 0 0 0 0.00 0.00
Tripura 0 0.00 0.00 0.00 0 0 0 0 0.00 0.00
Uttar Pradesh 0 0.00 0.00 Q.00 0 0 . 0 0 0.00 0.00
West Bengal - 1 6.92 0.00 4.20 0 30 12 18 0.00 2.10
Total 2 36.32 0.00 15.96 0 75 33 36 190.86 345.80

Statement-il

Status of Samctions of Shelter and Sanitation Facilities for Footpath ‘Dweller in Urban Areas

For the year 2003-2004 (Rs. in Lakh) As on 31.3.2004
State No. of . Project Loan  Subsidy Unjts Slﬁcﬁbned Loan - Subsidy
Scheme Cost Amount Sanction Beds wWC Bath  Uninals Rele#se Release
1 2 s 4 5 6 7 8 9 10 1
Andaman and Nicobar 0 0.00 * 0.00 0.00 0 0 0 0 0.(;0 0.00

Andhra Pradesh 0 0.00 .0.00 0.00 0 0 0 0 0.00 0.00

Arunanchal Pradesh 0 000 000 0.0 0 0 0 o " o000 o000
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1 2 3 4 5 6 7 8 9 10 1
Assam 0 0.00 0.00 0.00 0 0 0 0 000 0.00
Bihar 0 0.00 0.00 0.00 0 0 0 (] '0.00 0.00
Chandigarh - 0 0.00 0.00 0.00 0 0 0 0 0.00  0.00
Chhattisgarh 1 20.00 0.00 10.00. 100 0 0 0 4155 170
Dethi 0 0.00 0.00 0.00 0 0 0 0 0.00  0.00
Dadra and Nagar 0 0.00 0.00 0.00 0 0 0 0 000 000
Haveli
Gujarat 0 0.00 0.00 0.00 0 0 0 0 000  0.00
Goa, Daman and Diu 0 0.00 0.00 0.00 0 0 0 0 0.00 0,00
Himachal Pradesh 0 0.00 0.00 0.00 0 (] 0 0 000 000
Haryana 0 0.00 0.00 0.00 0 0 0 0 0.00 0.00
Jharkhand 0 0.00 0.00 0.00 0 0 0 0 0.00  0.00
Jammu and Kashmir 0 0.00 0.00 0.00 ()} 0 0 0 0.00 0.00
Karnataka 0 0.00 0.00 0.00 0 0 0 0 0.00 8.75
Kerala (] 0.00 0.00 0.00 0 0 (] 0 0.00  0.00
Lakshdeep 0 0.00 0.00 0.00 0 0 0 0 0.00 0.0
Meghalaya 0 0.00 0.00 0.00 0 0 0 0 0.00  0.00
Maharashtra 0 0.00 0.00 0.00 0 0 0 (] 0.00 110.92
Manipur 0 0.00 0.00 0.00 o ( 0 0 0.00 000
Madhya Pradesh 0 0.00 0.00 0.00 0 0 0 0 64.36 35.54
Mizoram 0 0.00 0.00 0.00 0 0 0 0 0.00 0.00
Nagaland 0 0.00 0.00 0.00 0 0 0 0 000 0.00
Orissa 0 0.00 0.00 0.00 o 0 0 0 000 0.00
Punjab 0 0.00 0.00 0.00 0 (] 0 (] 000  0.00
Pondicherry 0 0.00 0.00 0.00 (] 0 0 0 0.00 0.00
Rajasthan 0 0.00 0.00 0.00 0 0 0 0 0.00 27.87
Sikkim 0 0.00 0.00 0.00 0 (] 0 o 0.00 0.00
Tamil Nadu ) 0.00 0.00 0.00 0 0 0 0 000 0.00
Tripura 0 0.00 0.00 0.00 0 ( 0 0 0.00 000
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1 2 3 4 5 6 7 8 9 10 11
Uttar Pradesh 0 0.00 0.00 0.00 0 0 0 0 0.00 0.00
West Bengal 0 0.00 0.00 0.00 0 0 0 0 0.00 0.00
Total 1 20.00 0.00 10.00 100 0 0 0 105.91 184.78

Statement-IV

Status of Sanctions of Shelter and Sanitation Facilities for Footpath Dweller in Urban Areas

For the year 2002-2003 (Rs. in Lakh) As on 26.7.2005
State No. of Project Loan  Subsidy Units Sanctioned Loan  Subsidy
Scheme Cost Amount Sanction Beds WC Bath  Uninals Release Release
1 2 3 4 5 6 7 8 9 10 11
Andaman and Nicobar 0 0.00 0.00 0.00 0 0 0 0 0.00 0.00
Andhra Pradesh 0 0.00 0.00 0.00 0 0 0 0 0.00 8.40
Arunanchal Pradesh 0 0.00 0.00 0.00 0 0 0 0 0.00 0.00
Assam 0 0.00 0.00 0.00 0 0 0 0 0.00 0.00
Bihar 0 0.00 0.00 0.00 0 0 0 0 0.00 0,00
Chandigarh 0 0.00 0,00 0.00 0 0 0 0 0.00 0.00
Chhattisgarh 0 0.00 0.00 0.00 0 0 0 0 181.33 180.51
Delhi 0 0.00 0.00 0.00 0 0 0 0 0.00 0.00
Dadra and Nagar 0 000 000 0.0 0 0 0 0 0.00 0.00
Haveli
Gujarat 1 9.95 0.00 4.97 50 0 0 0 0.00 0.00
Goa, Damanand Diu 0 0.00 0,00 0.00 0 0 0 0 0.00 0.00
Himachal Pradesh 0 0.00 0,00 0.00 0 0 0 0 0.00 0.00
Haryana 0 0.00 0.00 0.00 0 0 0 0 0.00 0.00
Jharkhand 0 0.00 0.00 0.00 0 0 0 0 0.00 0.00
Jammu and Keshmir 0 0.00 0.00 0.00 0 0 0 0 0.00 0.00
Kamataka 0 0.00 0,00 0.00 0 0 0 0 0.00 8.7
Kerala 0 000 000 000 O 0 0 0 000  0.00
Lakshadweep 0 0.00. 0.00 0.00 0 0 0 0 0.00 0.00
Meghalaya 0 0.00 0,00 0.00 0 0 0 0 0.00 0.00
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1 2 3 4 5 8 7 8 9 10 11
Maharashtra 0 0.00 000 000 o. o 0 0 0.00 157.46
Manipur 0 000 000 000 0 0 0 0 000 000
Madhya Pradesh 0 0.00 000  0.00 0 0 0 0 000 12.18
Mizoram 0 0.00 0.00 0.00 0 0 0 0 0.00 0,00
Nagaland 0 000 000 0.0 0 0 0 0 000  0.00
Orissa 0 0.00 000  0.00 0 0 0 0 000 000
Punjab 0 000 000  0.00 0 0 0 0 000 0.0
Pondicherry 0 000 000 000 0 0 0 0 000  0.00
Rajasthan 0 000 000  0.00 0 0 0 0 000  0.00
Sikkim 0 000 000 000 0 0 0 0 000  0.00
Tamil Nadu 0 0.00 000 0.0 0 0 0 0 000  0.00
Tripura 0 000 000 0.0 0 0 0 0 000  0.00
Uttar Pradesh 0 0.00 000 0.0 o .0 0 0 000  0.00
West Bengal 0 0.00 000 0.0 0 0 0 0 000  0.00
Total 1 995 000 497 50 0 0 0  181.33 358.65

Special Loan Schemes for Poor People

1402.SHRI HANSRAJ G. AHIR : Will the Minister of
URBAN EMPLOYMENT AND POVERTY ALLEVIATION be
pleased to state :

(a) whether the Union Government has formulated
any special loan scheme for poor people living in urban
areas;

(b) it so, the details thereof;

(c) whether the Union Government has issued any
instructions to the State Government for making subsidised
loans available to provide employment to the unemployed
and the poor living in urban areas;

(d) if so, the details thereof; and

(e) the amount of subsidy made available under the
said scheme during the current financial year?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION
(KUMARI SELJA) : (a) to (e) Ministry of Urban Employment
and Poverty Alleviation is already implementing a Centrally
sponsored urban poverty aleviation Scheme named
Swarna Jayanti Shahari Rozgar Yojana (SJSRY) on all
India basis with effect from 1.12.1997.

Under the Urben Self Employment Programme
(USEP) component this scheme urban un-employed or
under-employed poor living below the poverty line who
have not studied beyond Sth standard, are encouraged to
set up small enterprises for which they are provided loan
and subsidy, through Banks. Under USEP (Subsidy), each
beneficiary is required to contribute 5% of the project cost
as margin money and the subsidy would be provided at
the rate of 15% of the project cost subject to a ceiling of
Rs.7500/- per beneficiary and the loan would be provided
at the rate of 80% of the project cost. in order to give
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special incentive to urban poor women, who decide to set
up self employment ventures in a group as opposed to
individual efforts there is special sub-component called
Development of Women and Children in Urban Areas
(DWCUA) under the USEP. Under DWCUA (Subsidy), each
group is entitled to a subsidy of Rs.1,25,000/- or 50% of
the cost of the project, whichever is less.

The amount of total subsidy provided under the
Scheme depends upon the number of total beneficiaries
selected and their project proposals for the assistance
being accepted by the Banks. The total allocation for the
entire Scheme of Swarna Jayanti Shahari Rozgar Yojana
for 2005-2006 is Rs.160.00 crore.

[English]

Allotment of General Pool Accommodation to
Kendriya Bhandar

1403.SHRI RAGHUNATH JHA : Will the Minister of
URBAN DEVELOPMENT be pleased to refer to the answer
given to Unstarred Question No. 3860 dated April 04, 2005
and state :

(a) whether the inter departmental consuitation
have since been held;

(b) if so, the outcome thereof;
(c) if not, the reasons for the delay;

(d) whether Kendriya Bhandar has no longer been
a welfare project of the Government of India as it has been
earning huge profits on its sales to the consumers and the
Government departments and have more than Rs. 40
crores to its credit in fixed deposits;

(e) if so, whether avoidable financial loss is being
caused to the State in the matter of continued allotment
of Government residential allotment to Kendriya Bhandar
at Re.1/- per month; and

(f) it so, the steps taken to cancel the allotment
without further delay?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) Department of Personnel and Training
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and Ministry of Finance were requested to fumish their
views in the matter,

(b) and (c) No comments/views have been received
from Department of Personnel and Training in the matter.
However, Ministry of Finance have supported the proposal
of charging of market rate of licence fee for the residential
accommodation allotted to the Kendriya Bhandar and
getting residential accommodation vacated in a phased
manner.

(d to () The existing allotments of residential
accommodations have been made to the Kendriya
Bhandar on payment of Re. 1/- per month as per decision
of the Cabinet in the year 1963 keeping in view the fact
that it was welfare project of the Government of India since
the same was established with the objective of providing
consumer goods of quality at reasonable prices to the
Central Government employees in particular and public at
large. Since the policy relating to charging of Re. 1/- per
month from the Kendriya Bhandar in respect of the
accommodation allotted to them is still in vogue, they
cannot be charged market rate of licence fee. In case it
is decided by the competent authority to cancel the
allotments made to the Kendriya Bhandar, action will be
taken accordingly thereafter.

Malnutrition of Children

1404.SHRI SAJJAN KUMAR : Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a) whether large number of children died in the
country due to malnutrition even when the funds allocated
under Integrated Child Development Services (I.C.D.S.)
were fully utilized during the last three years, year-wise
and State-wise;

(b) if so, the details thereof, age-group-wise;

(c) whether the Government has identified the
reasons responsible for the failure of the I.C.D.S.; and

(d) the steps taken/being taken by the Government”
to stop such deaths in future?

THE MINISTER OF STATE IN TP‘IE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI
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SINGH) : (a) and (b) Mainutrition is a multitaceted prablem
and is not a direct cause of death. However, it can increese
morbidity and mortality by reducing the resistance to
infections. The details of number of deaths due to
mainutrition are not being maintained.

{c) and (d) The integrated Child Development Servioss
(ICDS) Scheme aims at holistic development of children
below 8 years. An evaluation of the ICDS Scheme
conducted by National Council for Applied Economic
Research (NCAER) in 1998-99 has revealed that there has
been a significart impact of the Scheme in reduction of
IMR. It would, therefore, not be correct to say that the
Scheme has been a failure.

it has, however, been a constant endeavour of the
Government to make the Scheme more effective. The steps
taken in this direction, in the recent past, inokude, setting
up of Coordination Committee of ICDS, Health, and
Elementary Education functionaries at National, State,
District, Block and Village levels to ensure convergence
of services, doubling of financial norms for supplementary
nutrition; proposed expansion of the Scheme to bring
uncovered habitations/settlements within its ambit, Central
assistance to States for supplementary nutrition etc.

Government is also implementing several other
programmes/schemes viz. National Diarrhea Disease
Control Programme; National Acute Respiratory Infection
(ARI) Control Programme; Vitamin-A Supplementation; iron
and Folic Acid Supplementation; Promotion of Breast
feeding, Complementary feeding from six months of life;
Integrated Management of Neonatal and Childhood lliness
etc. to address the problem of infant and child mortality
in the country.

[Translation]
Molestation of Children

1405.SHRI RAMDAS ATHAWALE : Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state

(a) whether the Government proposes to enact any
Jaw to stop molestation of children;

(b) if so, the time by which It is likely to be
implemented, and
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(c) ¥ not, the steps takendeing taken by the
Govemment to siop molestation of children?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI
SINGH) : (a) No, Sir.

(b) Question does not arise.

(c) States and Union Territories have been advised
to implement the existing provisions of Criminal Laws,
including IPC and special laws with respect to children in
true spirit to penalize perpetrators of any crime against
children, including molestation.

Ownership Right of Land to Adivasis

1406.8HRI NARENDRA KUMAR KUSHAWAHA :
PROF. MAHADEORAO SHIWANKAR :
SHRI MUNSHI RAM :
MOHD. SHAHID :
SHRI MOHD. TAHIR :

Will the Minister of TRIBAL AFFAIRS be pleased to
state :

(a) whether the Government has details pertaining
to the forest land inhabited by adivasis in the country;

(b) it so, the details thereof;

(c) if not, whether the Government is intending to
conduct/conducting survey to ascertain the forest land area
inhabited by adivasis and by when the report is likely to
come;

(d) whether the Government has assessed to total
percentage of adivasis having ownership right of the land
inhabited by them;

(e) if so, the details thereof;

() whether the Government is contemplating to
bring a Bill to enact law to give ownership right of the land
under the possession of Adivasis; and

(g) if so, the details in this regard and by when the
law is likely to be enacted?

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER
OF DEVELOPMENT OF NORTH EASTERN REGION
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(SHRI PR. KYNDIAH) : (a) to (e) The Ministry of
Environment and Forests had issued guidelines in 1990
under the Forest (Conservation) Act, 1980 for settlement
of rights of forest dwellers on forest land which includes
regularization of eligible encroachment, settlement of
disputed claims or disputes regarding pattas/leases/grants
on forest land. The State Governments/Union Territory
Administrations were directed to carry out the required
survey and demarcation of forest land to be regularized
under these guidelines. However, the data in respect of
forest land inhabited by adivasis and the ownership right
of land inhabited by them is not maintained at the Ministry
level.

(f) and (g) The Ministry of Tribal Affairs has been
mandated to formulate a comprehensive Central Legisla-
tion to redress the historical irjustice dona *n forest
dwelling Scheduled Tribes by providing for clear assertion
of their legal rights on land and other traditional forest
rights. The Ministry of Tribal Affairs has prepared a draft
"The Scheduled Tribes (Recognition of Forest Rights) Bill,
2005°, to provide a legislative frame for recognition of the
aforementioned rights, in consultation with the concermned
Ministries, including the Ministry of Law and Justice.

The Bill was posted on the website of the Ministry of
Tribal Affairs seeking comments/suggestions from the
members of the public, the social activists academicians,
anthropolosists, the expert working for the cause of
environmental protection and welfare of tribal people and
other stakeholders on the proposed legislation till 10.7.05.
The Ministry has received comments/suggestions from a
large number of individuals/organisations. The proposed
Bill is still a tentative draft Bill and to be finalized as per
the established procedure taking views and comments
received from the stakeholders into consideration. No time
frame can be indicated.

[English]
Trade with European Union

1407.SHRI KISHANBHAI V. PATEL :
SHRI SUGRIB SINGH :

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state : :
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(a) whether trade between the Iindia and the
European Union has registered a growth during the last
three years;

(b) if so, the item-wise details thereof and the
foreign exchange eamed during the said period; and

(c) the steps taken to boost trade further with the
European Union?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELANGOVAN)
: (a) Yes, Sir.

(b) Items traded between India and European Union
(EU), inter alia, include textile items, gems/jewellery,
pearis/precious-semi precious stones, machinery and
irstruments, electronic goods and transport equipments.
I1dia's exports to EU were of the order of US$ 11.85 billion,
US$ 14.44 billion and US$ 17.25 billion during the years
2002-03, 2003-04 and 2004-05 respectively.

(c) Steps taken to boost trade with EU include
facilgating the Indian industry to carry out among others,
market studies, participation in trade fairs, holding buyer-
seller meets etc. Government also maintains a continuous
dialogue with tracing partners to address any hurdles in
bilateral trade.

Foreign Educational Institutions

1408.SHRI SURESH PRABHAKAR PRABHU : Wil the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state :

(a) whether foreign universities are granted permis-
sion to affiliate with Indian educational institutions;

(b) if so, the number of foreign university affiliated
educational institutions functioning in the country as on
date;

(c) the details of the criteria fixed and conditions
stipulated to be fulfilled prior to granting the permission
to such foreign universities;

(d) whether all the foreign university affiliated
institutions are fulfilling the stipulated conditions;
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(e) it so, whether these institutions are being
periodically monitored by the Government;

() it so, the details thereof;

(g9) whether a committee of experts constituted to
study the entire gamut of issues impinging upon the entry
of foreign universities in India has given its report;

(h) if so, the details thereof alongwith the recom-
mendations; and

(i) the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI) : (a) No, Sir.

(b) to (f) Do not arise.
(g) Yes, Sir.

(h) and (i) The Committee has recommended that
foreign educational providers be allowed after putting in
place suitable regulatory mechanism, which is being
examined by the Ministry.

Foreign Trade Policy

1409.SHRI JASHUBHAI DHANAQHAI BARAD :
SHRI SWADESH CHAKRABORTTY :

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state :

(a) the main features of the foreign trade policy
announced recently;

(b) the areas this policy is likely to focus for
generation of employment through enhanced exports;

(c) the extent to which it will generate employment
during the current year;

(d) whether there will be loss of jobs due to increase
in import; and

() i so, the details thereof and the reasons
therefor?
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THE MINISTER OF STATE IN THE MINISTRY
OF COMMERCE AND INDUSTRY (SHR!I E.VK.S.
ELANGOVAN) : (a) The foreign trade policy speit out a boid
vision to double India's share in world trade within five
years, and to focus on the generation of additional
employment in the process. Details of the Foreign Trade
Policy are available at the website of Directorate General
of Foreign Trade at http://dgft.delhi.nic.in. The copies of the
document are available in the Parliament Library.

(b) The Foreign Trade Policy gives special thrust to
employment generation specially in semi urban and rural
areas. For this purpose it envisages special focus initiatives
in the employment intensive areas of agricultural,
handicrafts, handlooms, gems and jewellery and leather
and footwear sectors. The specific facilities given to these
sectors have been enumerated in chapter I1B of the Foreign
Trade Policy (2004-09).

(c) A study commissioned by the Ministry indicated
that exports generated an incremental direct empioyment
of 10 lakh jobs in the year 2004-05, over the previous

year.
(d) and (e) No, Sir.
Survey on industrial Growth

1410.SHRI RAYAPATI SAMBASIVA RAO : Wil the
Minister of COMMERCE AND INDUSTRY be pleased to
state :

(a) whether ACSON has conducted survey with
regard to Industrial growth;

(b) if so, the detalls thereof alongwith the growth
registered in the various sectors;

(c) whether the Govemment is considering this
report; and

(d) if-s0, the steps being taken by the Govemment
with regard to the suggestions made in their Report?

THE MINISTER OF STATE IN THE MINISTRY
OF COMMERCE AND INDUSTRY (SHRI E.VK.S.
ELANGOVAN) : (a) and (b) The ASCON survey carried out
by the Associations Council of the Confederation of indian
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Industry (CW), for April-March 2004-05 over Apnriil-March
2003-04 reflects that the indian manufacturing sector
reported satistactory growth. Out of the total of 134 sectors
reporting production, 34 sectors recorded an excelent
growth rate of more than 20 per cent. 43 sectors recorded
a high growth rate of 10-20 per cent, 49 sectors registered
moderate growth rate of 0-10 per cent while 8 sectors
reported negative growth. During the corresponding
period last year, only 28 sectors had recorded excellent
growth, 38 recorded high growth, 50 sectors reported
moderate growth and 19 sectors had registered negative
growth,
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According to the ClI-ASCON survey, Diesel, Petrol, PS,
Sponge lron, Switchgears, Auto Components, Nylon,
Filament yarn, Fluid Power, Argon Gas, Air and Gas
Compressors, Boilers, Diesel Engines, Textle Machinery,
Transmission Line Tower, Rubber Footwear, Housing
Finance, Edible Oils and Cellular Services were in the
excellent growth category. Paints, Capacitors, Abrasives,
Forgings, Industrial Valves, Machine Tools, Pumps, Trans-
formers, Biscuit, and Tourism were all in the high growth
category. The details of the growth profile across sectors/
industries during 2004-05 as per the ASCON Survey are
given in the table below :

Production Excellent High Moderate Negative Total
Basic Goods 4 2 18 3 27
Intermediate Goods 8 16 6 1 31
Capital Goods 9 5 1 - 15
Consumer Durables 8 12 13 1 34
Consumer Non Durables 3 7 10 1 21
Other Manufacturing - - - - -
Total Manufacturing 32 42 48 6 128
Services 2 1 1 2 6
Total 34 43 49 8 134

Note : Excellent refers to growth in production of more than 20%; high in the range 10%-20%; Moderate in the range

0-10% and negative less than 0%

(c) and (d) The suggestions/reports/reviews made by
various organizations/associations are kept in view while
formulating appropriate measures and policies, keeping in
view the broad policy objectives.

Reserved items under Agro Industry

1411.SHRI BALASHOWRY VALLABHANENI : Wil the
Minister of AGRO AND RURAL INDUSTRIES be pleased
to state :

(a) whether the Government has neserved some
items produced under Agro industry sector for 8mall Scale
Industries; and ’

(b)

THE MINISTER OF SMALL SCALE INDUSTRIES AND
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI
MAHAVIR PRASAD) : (a) and (b) Unlike the small scale
industries arid khadi and village industries, there is no
statutory definition of the agro industries. Units in the khadi
and village industries sector, which are part of the agro
and rural industries sector and are promoted and assisted
through schemes and programmes of the Central
Govemnment in the Ministry of Agro and Rural Indusiries.
generally have investment in plant and machinery
(excluding land and building) well within the limit
prescribed for this purpose for small scale industrial

if so, the details thereof?
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undertakings under the relevant provisions of the Indus-
tries (Development and Regulation) Act, 1951. Therefore,
units in the agro industries sector, which meet the above-
mentioned criterion for investment in plant and machinery
for small scale industries, can produce articles reserved
for axclusive manufacture by the small scale industries. The
list of items at present reserved for exclusive manufacture
by small scale industries is available on the website
www.laghu-udyog.corn/publications/reserved items/
resvex.htm.

State Reorgnisation Commission

1412.SHRI PRABODH PANDA : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether the Government is in favour of the
setting up of a second State Reorganization Commission
to go into the demands for smaller States;

(b) if so, the details thereof, and
(c) the time by which it is likely to be set up?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT) : (a)
and (b) The government has yet to take a decision in this

respect.
(c) Does not arise.
PMRY in Karnataka

1413.SHRI G. KARUNAKARA REDDY : Will the
Minister of AGRO AND RURAL INDUSTRIES be pleased

to state :

(a) whether the State Govemment has urged for
more funds under the Pradhan Mantri Rozgar Yojana
Scheme;

(b) if so, the details thereof, State-wise;

(c) whether any action has been taken by the
Govemnment in this regard;, and

(d) if so, the details thereof, State-wise?

THE MINISTER OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES (SHRI MAHAVIR
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PRASAD) : (a) to (d) Under the Prime Minister's Rozgar
Yojana (PMRY), allocation of funds is related to allocation
of targets to State/Union Territories (UTs) by the Central
Government. Some of the States have requested allocation
of higherflower targets for the year 2005-06 under the
PMRY. The State-wise details of initial targets allocated for
the year 2005-06, request for higher/lower targets received
from some of the States and UTs and final targets allocated
to State/UTs for 2005-06 under the PMRY, are given in the
enclosed statement.

Statement

State-wise targets allocated, target requested and
target allocated for 2005-06 under PMRY

(In number)

Sl State/UT Initial target Target  ‘Target

No. allocated requested allocated
for by State/ for

2005-06 UTs for 2005-06

2005-06

1 2 3 4 5
1. Andhra Pradesh 43000 43000
2. Assam 15000 15000
3. Arunachal Pradesh 850 850
4. Bihar 16000 16000
5. Delhi 4500 4500
6. Goa 500 500
7. Gujarat 9600 9600
8. Haryana 10600 10600
9. Himachal Pradesh 3550 3550
10. Jammu and Kashmir 3000 3000
11. Karnataka 24000 24000
12. Kerala 28000 28000
13. Madhya Pradesh 32000 32000

-
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14. Maharashtra 36000 ° 36000
15. Manipur 1500 1500
16. Meghalaya 1400 1400
17. Mizoram 300 300
18. Nagaland 1200 2800 2800
19. Orisn' 18000 18000
20. Punjab 9200 9200
21. Rajasthan 18700 18700
22. Tamil Nadu 27000 27000
23. Tripura 3000 3000
24. Uttar Pradesh 52500 52500
25. West Bengal ?4500 24500

26. Andaman and Nicobar 400 200 200

27. Chandigarh 350 100 100
28. Daman and Diu 50 50
29. Dadra and Nagar 50 50
Haveli
30. Lakshadweep 50 50
31. Pondicherry 900 650 650
32. Sikkim 100 100
33. Uttaranchal 7000 8000 8000
34. Jharkhand 9000 9000
35. Chhattisgarh 6800 6800
Total 408600 410500

‘For the year 2005-08, the plan target is 2,50,000 self-
employment projects.

Building Bye-Laws for Chandigarh

1414.SHRI PAWAN KUMAR BANSAL : Will the
Minister of HOME AFFAIRS be pleased to state :

to Questions 308

(a) whether the Building Bye-laws in Chandigarh
have been rendered obsolete in many ways and out of
tune with the changing needs of additional accommodation
and optimum utilisation of space; and

(b) if so, steps takén or proposed to simplify the Bye-
laws cutting on procedural hassies, extending the covered
area and permitting change of user?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) No, Sir.

(b) The Administration is alive to the needs and
requirements of the people and has been amending the
bye-laws from time to time in consonance with the
requirements of safety and security of human habitation
and structures. The conversion of SCFs into SCOs and
further into shopping (display and sale of goods),
restaurants, lodging house, guest house or hotel etc. has
been allowed subject to payment of conversion charges.
The Chandigarh Administration has also allowed the
construction of a room upto 150 sq. ft. area in the back
courtyard of marla houses and one kanal houses with
architectural control/frame control. To further cut short the
procedure for sanctioning of building plans, the Chandigarh
Administration is actively considering a scheme for self
certification of such plans by the registered Architects.

Tea Price in Guwahati Tea
Auction Centre

1415.DR. ARUN KUMAR SARMA : Will the Minister
of COMMERCE AND INDUSTRY be pleased to state :

(a) the factors responsible for lowering of the tea
price in Guwahati Tea Auction centre when market rate of
tea remained at the same level,

(b) the action taken by the Government to control
the Auction Market to ensure reasonable price of
processed tea vis-a-vis green leaf;

(¢) the likely impact of import of low quality tea on*
the Indian tea, domestic price as well as on the market
value of Indian Tea abroad; and .

(d) the .steps taken by the Government in this
regard?
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THE MINISTER OF STATE IN THE MINISTRY
OF COMMERCE AND INDUSTRY (SHRI E.VK.S.
ELANGOVAN) : (a) Domestic prices of tea have a tendency
o move more or less in tandem with the intemational
prices. Decline in tea prices in Guwahati auction and also
in other tea auction centres in India during the last few
months is mainly due to higher production of tea compared
to last year leading to increased offerings at the auctions,
lower demand for tea for export as compared to last year
etc. While there is fluctuation in the auction prices, the retail
prices of tea in the market do not show that kind of
fiuctuation mainly because of the fact that teas which are
being sold at retail level are in the blended form and such
blending is made by taking teas of similar grades of varied
prices.

(b) A study of the primary marketing system for tea
was conducted through M/s. A.F. Ferguson and Co. which
included study of any existing distortions in the market
preventing a transparent and fair mechanism of price
discovery. Based on their recommendations, the Govern-
ment had notified the Tea Marketing (Control) Order 2003
on Ist January 2003. In order to ensure a fair price
discovery mechanism and also to reduce transaction time
and cost of sale of tea through auction, Tea Board, had
aleo issued directives in January 2003 on a number of
auction rules for implementation. The green tea leaf is not
being sold through the auction system and only the
processed teas in bulk packages are being sold through
the public tea auction system. Tea Board is implementing

a price sharing formula between the small tea growers and.

manufacturers of tea with effect from 1st April 2004 in order
to ensure that the small tea growers get a reasonable
share of the price obtained by the manufacturer for made

tea.

(c) and (d) Tea is imported into India mainly for the
purpose of re-export after value addition. Such imports for
re-export increases the price competitiveness of Indian
teas in the international market besides catering to the
requirements of international buyers. In order to maintain
quality and retain the brand equity of Indian teas, the
Government has issued a new Tea (Distribution and
Export) Control Order, 2005 under the provisions of the Tea
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Act, 1953 on 01.04.2005 in supersession of the Tea
(Distribution and Export) Control Order, 1957. The new
Order prescribes strict norms for tea and stipulates that all
teas, whether imported or exported, would be required to
conform to tha specifications cited in the new Order.

lllegal Tapping of Water

" 1416.SHRIMATI D. PURANDESWARI : Will the Minister
of URBAN DEVELOPMENT be pleased to
state :

(a) whether the large scale illegal tapping of water
is being done from the water main in Haiderpur, Delhi as
reported in the Times of India dated June 03, 2005;

(b) if so, the facts thereof; and

(c) the steps proposed to be taken to stop such
rampant pilferage of water?_

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD) : (a) to (c) The Delhi Jal Board (DJB) has
informed that its Enforcement Cell takes necessary action
against illegal/unauthorised connections on a continuous
basis. In the Haiderpur Water Works Phase-ll 10
connections out of 37 have ailready been shifted. Action
has been initiated to shift the other similar connections
soon. Surveillance of rising mains has also been
strengthened by them to prevent unauthorised tapping and

pilferage.

Re-Classification of States

1417.SHRI TATHAGATA SATPATHY : Will the Minister
of HOME AFFAIRS be pleased to state :

(a) whether the Government is considering re-
classification of States including Orissa for provision of
security related expenses;

(b) if so, the details thereof;

(c) the basis on which the Government provides
assistance at present; and

(d) the time by which the new classification of States
would eome into effect?
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THE MINISTER OF STATE IN THE MINISTR. OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) and
(b) A proposal to revise the Scheme for Modernization of
the State Police Forces is under consideration of the
Government providing for, inter-alia, re-classification of
States, including Orissa, for giving Central. assistance
under this Scheme.

(c) At the inception of the Scheme, the inter State
allocation of funds was fixed on the basis of certain criteria
such as (i) population of the State (ii) strength of police
(iif) number of police stations and (iv) crime per lakh
population and the Scheme was operated on a 50 : 50
cost sharing basis between the Centre and the States. The
States have now been grouped into 3 (three) categories
on the basis of level of insurgency, militancy, terrorism,
including cross-border terrorism being faced by the States
with 100%, 75% and 60% Central funding to these three
categories under this Scheme. However, funds are also
released both on the basis of availability of funds in the
annual budget and the utilization reported by the State
Governments pertaining to the previous financial years.

(d) The proposal for revision of the Scheme is under
consideration of the Government.

Sub-Classification of Developing
Countries

1418.SHRI GANESH SINGH : Will the Minister of
COMMERCE AND INDUSTRY be pleased to state :

(a) whether developed countries are intending to
reclassify developing countries;

(b) if so, the details thereof;

(c) whether India and China have opposed such
move of developed countries; and

(d) the strategy adopted by both the countries in this
regard? ’

THE MINISTER OF STATE IN THE MINISTRY
OF COMMERCE' AND INDUSTRY (SHRI E.VK.S.
ELANGOVAN) (a) to (d) In the ongoing WTO negotiations
under the Doha Work Programme, no formal proposal has
been made for reclassification of or differentiation among
developing countries.
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India rejects the creation of any new sub-category
among the developing countries at the WTO, and believes
that any such effort at the WTO will be contrary to the
mandate of the ongoing Doha negotiations, and will further
complicate such negotiations. India's opposition to further
differentiation among developing countries is well known
to our WTO trading partners. Similar views are also shared
by a large number of developing countries including
China, with whom India has maintained regular contacts.

Rehabilitation of Minor Girls

1419.SHRI PRADEEP GANDHI : Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a) whether the Government is aware that the Delhi
High Court have directed various State Governments for
the rehabilitation process of minor girls saved from
brothels,

(b) if so, the facts and details thereof; and

(c) the steps taken/being taken by the Government
to convey the directions of Delhi High Court for the
rehabilitation of minor girls under poverty alleviation and
employment generation programmes?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI
SINGH) : (a) Yes, Sir. The Hon'ble Delhi High court given
directions on the repatriation and rehabilitation of girls
belonging to different states and countries rescued from

.different brothels of Delhi.

(b) The Court directed Delhi Police to associate
STOP, an NGO during any rescue operation and also
accompany the rescued girls to their native states/countries
when they were répatriated pursuant to completion of court
formalities. The Hon'ble High Court also directed the-
concerned State Governments to formulate rehabilitation
strategy and plans so that such girls repatriated to their
states be adequately trained and counselled for their
economic rehabilitation and social reintegration. The Court
ordered on different dates of hearing in presence of
representatives of the State Governments, Delhi Police and
Central Government. The Court finally disposed the case
on 11.11.2003.
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(c) The Central Qovernment, in addition to its
scheme, to fund the efforts of rehabilitation had reiterated
to the State Government on the need for successful
rehabilitation of such girls. Some of the Voluntary
Organisations/State Governments funded by Government
of India onh specific projects for rehabilitation of rescued
girls is enclosed as statement.

Statement

Funds Released for Rescue and Rehabilitation of
Trafficked Women under Swadhar and
Pilot Project Scheme

(Amount in lakhs)

St Name of the organisation Amount

No. sanctioned/
released

1 2 3

1. PRAJWALA 5.70

Hyderaband, ANDHRA PRADESH
2. SANLAAP Kolkata 5.70
3. CORE Palam Dabri Road, New Delhi 59.49

4. STOP (Ramola Bhar Charitable Trust) 10.82
New Delhi

5. PRAYAS (Tata Institute of Social Science) 2.39
Worli Mumbai

8. Rescue Foundation Satyam Bunglow, 3.43
Piot No. 62 Sector 7, Charkop, MUMBAI
- 400 067

7. Lokdeep Manav Vikas Sanstha Distt. 3.43
Parbhani, MAHARASHTRA

8. Sneh Bahuudshiya Sanstha NAGPUR 2.80
(MAHARASHTRA)

9. Kai Thagubai Shankar Devre Sevabhavi 3.70
Sanstha Distt. Nasik, MAHARASHTRA

10. Oéanndi Seva Samsthe, Mysore, 33.12
KARNATAKA

314
1 2 3
11. Society for Development and Research 7.22
and Training PONDICHERRY
12. People's Forum, Khurda, Orissa 5.10
13. Mandla, Mumbai, MAHARASHTRA 3.69
14. Society to Help Rural Empowerment and 5.66
Education, Distt. Anantpur, ANDHRA
PRADESH .
15. Rural Education of Action, and Develop- 8.58
ment, Dindigul, Tamil Nadu
16. Malipukur Samaj Unnayan Samity, Vill. 8.65
and PO : Jujersa, Distt. Howrah, W.B.
17. All Bengal Women's Union, Kolkata 2.67
18. Delhi Police, DELHI 2.00
19. State Government of Tamil Nadu, CHENNAI 16.18
20. State Government of Andhra Pradesh 35.15
21. State Government of Maharashtra §0.00
22. State Government of Rajasthan 3.99

Science Education

1420.SHRI ANANDRAO VITHOBA ADSUL :

SHRI RAVI PRAKASH VERMA :
SHRI KISHANEIHAI V. PATEL :
SHRI SUGRIB SINGH :

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state :

(a) whether India and US have entered into an
agreement for second generation revolution in India's
science education as reported in “The Times of India”
dated 19.07.05;

(b) if so, whether any agreement has been reached
with the top universities of US;

(c) if so, the details thereof; and

(d) if so, the areas and objectives identified by both
countries for cooperation?
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THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI® M.AA.
FATMI) : (a) to (d) A Memorandum of Understanding (MoU)
has been signed between the Department of Space
(ISRO), Department of Sciehce and Technology and
leading US Universities namely, the University of Califor-
nia, at Berkeley and San Diego, Carnegie-Melion
University, Pittsburgh, the University at Buffalo, New York,
Stanford University and California Institute for Telecommu-
nications and Information Technology. Amrita Vishwa
Vidyapeetham, an Institution deemed to be University
which has developed satellite interactive technologies in
collaboration with the ISRO is also a Signatory to the MoU.
This agreement would inter-alia offer Indo-US cooperation
on e-learning to enhance technical education in around
25 selected educational institutions in India. Signatories to
the MoU have agreed to wc.. tuyculer ior effectively
imparting quality education and research covering the
disciplines of Computer Science and Engineering, Infor-
mation and Communication Technologies, Electronics and
Communication, Manufacturing,
Bioinformatic, Healthcare, etc.

Biotechnology and

Opening of JNU Centres

1421.SHRI VIKRAMBHAI ARJANBHAI MADAM : Will
the Minister of HUMAN RESOURCE DEVELOPMENT be
pieased to state :

(a) whether Union Govemment propose to establish
some new centres of Jawaharlal Nehru University (JNU)
,in the various places of country,

(b) if so, the name of places selected for the same;
and

(c) the time by when these are likely to be set up?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATM!) : (a) According to information furnished by the
Jawaharlal Nehru University (JNU) and the University
Grants Commission, presently there is no proposal to
egtablish any centre of the JNU, in any other part of the
country.

(b) and (c)l Do not arise.
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Colonization on Government Land

1422.8HRI RAGHUNATH JHA : Wi the Minister of
URBAN DEVELOPMENT be pleased to state :

(a) whether the Central Bureau of Iinvestigation is
investigating illegal colonization on Government land ae
reported in the 'Dainik Jagran' dated 23.4.05;

(b) it so, the facts thereof;

(c) the details of the findings of the CBI in the maMer,;
and

(d) the steps to clear Government/Gram Sabha land
from iHegal encroachments?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM
NABI AZAD ) : (a) No, Sir.

{b) and (c) Question does not arise.

(d) Detection of, and action against, encroachments
is a continuous process, which is taken by local bodies
as per the provision of Acts and Rules. The Government
has been, from time to time, impressing upon land owning
agencies to take strict measures to keep their lands free
from encroachments.

[Translation]
Impiementation of 6owry Prohibition Aset

1423.8HRI HANSRAJ G. AHIR : Will the Minister of
HUMAN RESOURCE DEVELOPMENY be pleased to
state

(a) the steps taken by the Government for strict
implementation of the provisions of Dowry Prohibition Act
1961 in the wake of Supreme Court's directions;

(b) whether the Government has issued necessary
guidelines to State Governments in this regard:

(c) it so, the details thereof;

(d) the steps taken/being taken by'the Government
to post dowry Prohibition Officer in compliance of the
directions of Supreme Court; and
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(e) by when decision regarding compulsory furmnish-
ing of information regarding dowry by the Government
employees will be enforced?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMAT!I KANTI
SINGH) (a) to (c) Ministry of Human Resource
Development, Department of Women and Child Develop-
ment has written to the Chief Secretaries of all States and
Union Territories on 24.5.2005 requesting full compliance
with the following directions contained in the judgement
dated 2nd May, 2005 of the Supreme Court in Writ Petition
(Civil) No. 499/1997 in the matter of 'Re-enforcement and
Implementation of Dowry Prohibition Act, 1961 .-

(1) Take effective steps to implement the provisions
of the Dowry Prohibition Act, 1961 with particular
reference to sections 3 and 4 thereof (giving,
taking, abetting the giving or taking of dowry and
demanding dowry) and the various rules framed
thereunder. Ensure that the list of presents given
at the time of marriage is maintained by the bride
and bride groom as per the provisions of the
rules framed under the Act. Activate the Dowry
Prohibition Officers in the process.

(2) Examine whether appropriate rules cannot be
framed for compelling males seeking govern-
ment employment to furnish information on
whether they had taken dowry and if taken,
whether the same has been made over the wife
as contemplated by section 6 of the Act and
whether such information could be called from
those aiready in employment.

(3) Take steps to effectively step up the Anti Dowry
Literacy among people through Lok Adalats,
Radio Broadcasts, Television and Newspapers.

(4) Devise means to create "hones!. efficient and
committed machinery for the purpose of imple-
mentation of the Dowry Prohibition Act, 1961
and the various Rules framed thereunder.

Late

(d) As per the information available with the
Department of Women and Child Development, aimost all
the State Governments have appointed Dowry Prohibition
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